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INTRODUCTION

I, the Chairperson of the Committee on Government Assurances (2020-2021),
having been authorlzed by the Committee to submit the Report on their behalf, prasent
this Twenty-First Report (17th Lok Sabha) of the Committee on Government
ASSUrances.

2. The Committee on Government Assurances (2019-2020) at their sitting held on
22 July, 2020 [nter-alia considered Memorandum Nos. 155 1o 183. containing requests
recelved from various Ministries/Departments for drepping of 40 pending Assurances
and decided to drop 33 Assurdances.

3. At their sitting held on 03 December, 2020, the Committee on Government
Assurances (2020-2021) cansidercd and adopted this Répc}rt.

4, The Minutes of the aforesaid sittings of the Committee form part of the Report.

NEW DELHL |
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REPORT

While replying to Questions in the House or during discussions an Bills,

Resolutions, Motions, etc., Ministers sometimes give Assurances, undertakings or

promises either to consider a matter, take action or furnish inforration to the House at .

some iater date. An Assurance is required to be implemented by the Ministry concerned

within a perled of three months, In case, the Ministry finds It difficult to Implement the

Assurances on one ground or the other, It is required to request the Ct_:ummittée an

Government Assurances to drop the Assurance and such requests are considered by the

Committee on merits and decisions taken to drop an Assurance or otherwlse,

2,

Memgoranda

The Committee on Government Assurances {2D19-2020) tonsidered Twenty-Five

(Appendix-I)  containing

requasts

receivad from various

Minlstrles,fnepértments for dropping of 40 pending Assurances -at their sitting held on

22 July, 2020.

3.

After having considered the grounds cited by the Ministries/Departments, the

Committee are convinced and decide to droz the following 33 Assurances :-

- Defence)

S. No. | SQ/USG No. i Ministry Subject
B & Date : _ | _ ]
1 USQ No. 1455 Environment, Forest Status of "'World Heritage'
' dated 03.12.2012 and Climate Change (Appendix — II)
2 UsQ No. 2755 Defence Cefence University
dated 10.12.2012 {Department of _(Appendix - III}

/



S.No. ' SQ/USQ No. Ministry Subject
i & Date ; o

3 USQ No. 2188 Corporate Affairs Cartelisation by Cil

dated 22.08.2013 Companies
_. (Appendix — IV}

4 USQ MNo. 2621 Defance Defence Deals

dated 26.08.2013 {Department of (Appendix — V)
Defence) ' .
5 UsQ No. 2259 Education Education Commission
dated 18.12.2013 (Department of Higher  {Appendix ~ VI)
Education) o
B % ' USQ No. 3207 Home Affairs Proposal for Coastal
o dated 11.02.2014 Securlty '
o | {Appendix — VII}

7 USQ No. 4003 dated ' Department of Space Satellite Launch Pads
06.08.2014 (Appendix — VIIT}

B USQ No. 3573 Culture Central Library Services
dated 15.12.2014 ) : (Appendix — IX)

g General Discussion Housing and Urban The Natlonal Capital
dated 16.12.2014 Affairs Territory of Delhl Laws
regarding The National ) {Special Pravisions) :
Capital Territory of Second (Amendment) Bill
Delhl Laws [Special (Appendix — X}
Provisions) Second '
(Armendment) Bill _ )

10 (1Y USQ No. 526 Law and Justice {I) Bectoral Reforms

dated 26.02.2015
(i) USQ No. 1265
dated 03.03.2016
{im UsQ No, 1576
dated 05.05.2016
{iv) USQ MNo. 4350
dated 11.08.2014&
(V) USQ No, 223

- dated 16.11.2016

: (vi} USQ No. 1159
dated 23.11.2016

(vii) USQ No. 4372
dated 29.03.2017

(vill) USQ No. 4329
datad 21.03.2018

(i) SO Na. 219
dated 01.08.2018

' (Legisiative

Department}

R Irplementalin Report Jaid en 20]oe]iazo.

2,

(i} Electoral Reforms

(iii} Electoral Reforms

« (iv) Electoral Reforms

{v) Amendment in
Representation of
Pagaple's At

(vi} Altermative Electaral
Modes

{vii} Disclosure of
Contribution to Palitical
Parties '

{viii} Derecognition of
Political Pariles

(ix) Electoral Reforms
(Appendix = XT)




5. No, | SQ/USQ No. Ministry Subject
& Dale
11 USGQ No. 4282 | Shipping Sagarmala Project
dated 18.12.2014 (Appendix — XIT)
12 (1) USQ No. 4631 Culture (i} Classical Status to
dated 22.12,2014 Marathi Language
(i) USQ No. 2166 (it} Status of Classical
dated 01.01.2018 Language tn Marathi
(i) Classical Status of
(iif) USQ No. 5700 Marathl Language
dated 02.04.2018 _ (Appendix — XI11)
13 USQ Na. 4844 Home Affairs Casas Handed Over to
dated 23.12,2014 | NIA
I ' ) . (Appendix — XIv) _
14 (i) USQ No. 745 Defance (i} Veterans Commission
datec 27.02.2015 (Department of Ex-
i Servicemen Weifare) (i) National Commisslon
(1) USQ Na. 2474 for Ex-Servicemen
dated 11.03.2016 | (Appendix - XV)
15 USQ No, 1784 Power Pending Power a
daled 05.03.2015 Projects/Proposals
(Appendix — XVT)
16 (i) USQ No, 5250 Health and Family (i) National E-Health
dated 24.04,2015 Weilfare Authority
(Department of Health
= (i) USQ No. 1639 and Family Welfare) (ii} Safeguarding Patlents
dated 25.11.2016 Privacy
_ (Appendix — XVII) ]
17 USQ No. 30 Culture Financial Mismanagement
dated 30.11.2015 at Bharat Natyam Centre
| _ {Appendix — XVWIT)
18 U500 No, 2429 Petroleum and Natural | Investments Abroad by
dated 14.12.201% Gas Companies
_ {Appendix — XIX)
19 USQ Mo, 774 . Food Processing Food Processing Units In
dated 01.03.2018 Industries Andhra Pradesh
: (Appendix — XX) B
20 USQ Mo, 71 NITI Aayog Task Force pn Agricuftural
dated 01.03.2016 Reforms
{Appendix — XXI)




21 SQ Np. 83 Railways | Raiiway Davelopment
dated 02.03.2016 | Fund
(Supplementary by Shri (Appandix — XXII)

. Dharmendra Yadav,
' M.P.) E |

4, The details of the Assurances arising out of the replies and the reason(s)
advanced by the Ministries/Departments for dropping of the above mentioned 33

Assurances are given in Appendices -I1 to XXIIL

c. The Minutes of the sitting of the Committes held on 22 July, 2020, whereunder

the regquests for dropping of the Assurances were consitdered, are given [n Appendix-

XTI
NEVY DELHI;
&5 March, 2021 RAJENDRA AGRAWAIL,
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|Y Phalguna, 1912 (Saka) COMMITTEE ON GOVERNMENT ASSURANCES
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Appandix- I

COMMITTEE ON GOVERNMENT ASSURANCES (2019-2020)

Statement showing summary of requests received from various Minfstries/Departments
regarding dropping of Assurances and Consldered by the Committee on 22 July, 2020

Memo

51 Question/Discussion | Ministry/Deptt. | Department | Brief Subject |

N | No References

D. —— P

1 1159 | USQ No. 1456 Envirgnment, Status of 'World
dated 03.12.2012 Forest and Heritage'

Climate Change _

2 |160 | US0Q No. 2755 Defence Department | Defence University
dated 10.12.2012 of Defence

3 (161 | USQ No, 2188 Corporate Cartelisation by Oll
dated 22.08.2013 | Affairs ' Companies

4 1162 [USQ No. 2621 Defence Department | Defence Deals
dated 28.08.2D13 . of Defence

5 1163 |USQNe. 2299 | Education "Department | Education Commission
dated 18.12.2013 of Higher

b . ~ Education _

6 |164 |USQ No., 3207 Home Affairs Proposal for Coastal |
dated 11.02.2014 . Security

7 165 "[USQ No. 4003 Space | Department | Satellite Launch Pads
dated 06.08.2014 ' of Space

8 [ 166 |USQ No, 3573 Culture Central Library B
dated 15.12,2014 Services

9 [ 167~ USQ No. 3554 T Culture Misappropriation of

: dated 15.12.2014 - Funds by IGNCA
10 [ 158 - General Discussion | Housing and The National Capital

dated 16.12.2014

' regarding The

. National Capital
Territory of Delhl
Laws [Spacial
Provisions) Second
(Amendment) Blll

Urban Affalrs

Territory of Delhi
lL.aws (Spedial
Provisians) Second
(Amendment) Bil




Merno

51 Que5tion{Discﬂssion Mintstry{Dept't.' Cepartment | Brief Subiect
N | No. References : '
0. _
111168 | () USQ No. 4176 Law and Legisiative (i) Amendment In
. | dated 18.12.2014 Justice Department | Laws Dealing with
Elections :
(i) USQ No. 525 (I} Electoral Reforms
dated 26.02.2015
(iii} USQ No. 1265 (iii} Electoral Reforms
dated 03.03.2016 |
(iv) USQ N&. 1976 {iv) Electoral Reforms
dated 05.05.2016
v} USQ-Ne. 4360 ['v) Electoral Reforms
| dated 11.08.2016
(¥} USQ No. 85 (vi) Electoral Reforms
dated 16.11.2016
‘ {vil) Amendment in
(vir) USQ No. 223 | Representation of
dated 16.11.2016 People's Act '
(viii) USQ No. 1159 (viii} Alternative
' dated 23.11.2016 Electoral Modes
(ix) USQ No. 4372 (=) Disclosure of
dated 29.03.2D17 Contribution ta
Political Parties
{x) USQ No. 4600 {x} Vlolation of
dated 29.03,2017 Election Regulation
() USQ No. 4328 {xi) Derecagnition of
| dated 21.03.2018 Political Partles
(i) 5Q No. 219 (%11) Electoral Reforms’
dated 01.08.2018 '
12 | 170 | USQ No. 4282 Shipping Sagarmala Project
dated 18.12.2014




{4

SI ,Memo  Question/Discussion

_ Minlstry/Deptt. | Department | Brief Subject
M i No. i References '
.
13171 () USQ No. 4631 Culture | (i) Classical Status to
- dated 22.12.2014 | Marathi Language
(i) USQ No. 2156 . (i} Status of Classical
dated 01,01,2018 ' Language to Marathi
|
. o) - (iif) Classlcal Status of
. . Margthl Lanquage
14| 172 USQ No. 4844 Home Affairs i Cases Handed Qver to
: dated 23.12.2014 i NIA
115|173 () USQ No. 745 Defence Department (1) Veterans
dated 27.02.2015 af Ex- Commission
(i) USQ Neo. 2474 t Servicemen (i} National
dated 11.03.2016 Welfare Cammission for Bx-
S P _Servicemen
16-| 174 | USQ No. 1784 Power. | Pending Power
dated 05.03.2015 Projects/Proposals
17 | 175 | {I} USQ No. 5250 Health angd Departmeant | {i) National E-Health
dated 24.04.2015  Family Welfare | of Hzalth Authority
(I} USQ No. 163% and Family (11} Safeguarding
dated 25.11.2016 | Welfare Patients Privacy
18 {176 | USQ Mo, 30 .| Culture Financial
dated 30.11.2015 Mismanagement at -
o e Bharat Natyam Centre
191177 | SQ No. 145 Housing and Houslng Scheme far
dated 09.12.2015 Urban Affalrs Government
{Suppiementary by Employees
“| Smt. Poonam
Mahajan, M.P.)
20 | 178 { USQ Na. 2429 Petroleum and Investments Abroad
dated 14.12.2015 | Natural Gas | by Companies
21 | 178 { USQ Ne. 3049 Power Hydro Dam Project on
dated 17.12.201% Siang River.
22 | 180 | USQ No. 774 Food Food Processing Units
dated 01.03.2016 Processing - in Andhra Pradesh
: industries ~ -
23 : 181 LUSQ No. 701 NITI Aayog Task Force on
_ dated 01.03.2016 IAgriculb.lraI Reforms




5T { Mema | Question/Discussion 'Mini_stm’Deptt. Department | Brief Subject

N {No, References

0.

241182 [ SQNo. 83 | Raitways " Railway Development
dated 02.03.2016 Fund
(Supplementary by
Shei Dharmendra !

Yaday, M.P.)
25| 183 | USQ Np. 1277 Culture ) Setting up of NSD

dated 02.05.2014

Centres




LOK SABHA SECRETARIAT /JPer ey — 7
COMMITTEE ON GOVERNMENT ASSURANCES

MEMORANDUM No. { 59

Subject: Request for dropping of Assurance given in reply to Unstarred
Question No. 1456 dated 03.12.2012 regarding "Status of 'World Heritage™

On 03 December, 2012, Shri B, Y. Raghavendra, M.P., addressed an
Unstarred Question No. 1456 to the Minister of Environment and Forests, The !
text of the Question along with the reply of the Minister is as given In the
Annexure, '

2. The répiy to the Question was treated as an Assurance by the
Committee and required to be implemented by the Ministry of Environment,
Forest and Climate Change within three months from the date of the reply but

the Assurance Is yet to be Implemented.

3. The Ministry of Environment, Forest and Climate Change vide OM File
No.17-160/2013-WL-I dated 30 August, 2013 and O.M, F. No. 17-160/2013-WL
(pt) dated 17 Octaber, 2018 and 4 July, 2019 have stated as under:

"World Heritage sites In Western Ghats include the existing National
Parks/Sanctuaries/Reserves Forests In the Western Ghats and are
governed by the existing laws and regulations framed for the National
Parks/Sanctuaries/Reserves Forests. The High Level Working Group has
been constituted to  study thepreseryafion of the —ecology,
environmental integrity and holistic development of the Western Ghats,
Which WIIl dévelop conservation and management plans for fhe Westarm
Ghats. This Ttself is an action taken by the Ministry and Tt is an.ongoing.
Pprocess. The outcome of the study is not fikely to influence the status

of the inscription and therefore dw_aﬂ_ﬂﬁﬁu@&@ in
context of the question as such."

4. Inview of the above, the Ministry, with the approval of the then Minjster
of State for Environment, Forest and Climate Change, have requested the
Committee to drop the Assurance.

The Committee may consider.

Pated:- |¢ [u'l ’2.023
New Delhi
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GOVERNMENT OF INDIA Alnexure
. MINISTRY OF ENVIRONMENT AND FORESTS
LOK SABHA |
UNSTARRED QUESTION NO: 1456
ANSWERED ON:03.12.2012
- STATUS OF "WORLD HERITAGE®
B. Y. RAGHAVENDRA

' {a}wl{neiher the Western Ghats sites are declared as "World Herfage® in the sauntry;
_ (b]'r% s.u whether some States have ralsed abjections in this regard:
(G)if so, the dstails thereof; and

{d}the-stops taken by the Guﬁernment In this regard?
" Wil the Minister of ENVIRONMENT AND FORESTSbe pleased to state:-
ANSWER |

fo



MINISTER OF STATE (INDEPENDENT CHARGE) FOR ENVIRGNMENT AND FORESTS
 (SHRIMATL JAYANTH! NATARAJAN) | .

[a)ves, Sir. The World Heritage Committee has inscribed the Westsm Ghats on the World
Heritage List during July, 2012, 39 Sites in the Western Ghats sltuated in the States of Kerala, |
Wamataka, Tamil Nadu and Maharashtra have bean included in the UNESCQ World Heritage List
the details of which are at Annexure — b : H
(b} & {¢} The Governmant of Kamataka had requested this Ministry for deletion of Pushpagiri . *
Wildife Sanctuary, Brahmagiri Wildlife Sanctuary, Talacauvery Widlifa Sanctuary, Padinallnad
Reserve Forests, Kudremukh National Park, Someshwara wildlife Sanctuary, Someshwara
Rasarve Forests Agumbe Reserva Forests and Baiahalli Reserve forests from the iist of "Warld
Heritage Sites’, and for withdrawing the nomination submitted ta UNESCO in respact of these
sites. |n its response, tha Government of India has clarified to the Government of Karnalaks that
the Slate Governmant of Karnataka was kept informed at each stage, viz., l[deniification of the 39
sites and submission of the praposal to UNESCO. It has further been darified to the State
© Govemment that Ihe designation of Wesbem Ghats sites of Karnataka as World Henlage She is to
give due recagnition lo the offerts of the local communilies and the State Government of
iKarnataka in protecting and saving these oristine landscapes, and is in po way intended or
expontad 1o affect the implementation of our State policies o legisiative framewark. The
UNESCO- World Heritage Convention gives dua respect 1o the goveraignty of the Stale on whosc
territory the heritage site is situated, wlihout prejudicing the proporty rights determined by the.
respectiva national leglslations. The State Government has also heen assured fnat the proposed
sitss will receive the co-uperatian of the intemnational cammunity, particularly in respect of
financial, scientific and techrical support.

{d)This Ministry has constituted "Western Ghats Natural Heritage Managsment Commiltes for

effective conservation, protaction and management of ng!ﬂal_lh'e?itage sites of Wastern Ghats
=nd also constituted. 'High Level Working Group’ to stidy the preservation of the ecolody,

—

anvironmental Integrity and hofistic devalapment of tHE Western Shals i view of he_rich and
. inicjue blodversily and also implication o reEogniion of Western Ghats ift the UNESCO Herflage

lIst. _ A

T ——— —
—

——

'
i
i
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@ @ | ANNEXUR]

ANNEXURE REFERRED TO IN REPLY TO PART (a) OF THE LOK SABHA UNSTARRED QUESTION NO.
1456 REGARDING ‘STATUS OF ‘WORLD HERITAGE? * BY SHRI B, Y. RAGHAVENDRA DUE FOR REPLY
ON3,12.2012, :

Sites in the Western Ghats included in the UNESCO World Heritage List

S.No. Site Name Arven (lr.mzj State |
1. Kalakad-Mundanthurai Tiger Reserve $95.00 Tumil Nadu '
2, Shendurney Wildlife Sanctuary 171.00 Kerali
3. Neyynr Wildlife Sunctunry 128.00 Kerala
4, Peppars Wildlife Sanctuary 53.00 Kerala
5. Kulathupuzha Range 200.00 Kermala
6, Polode Range 165.00 Kemly
7. Periyar Tiger Reserve 777.00 | Kerala
8. Runni Forest Division 828.53 Kerala
3, Konni Forest Division 26143 Kerala
10. Achankovil Forest Division 219.90 Kerala
11, Srivilliputtur Wildlife Sanctuary 485.00 Tamil Nadu
12. Tirunelveli (North) Forest Division (part) 234.67 Tamil Nudu
13. | Eravikulam Natienal Park (and proposed extension) 127.00 .| Kerala
14. Grass Hills National Park 31.23 - | Tamil Nadu
15; Kariun Shola National Parle . 5.03 Tamil Nadu
16, Karian Shola (part of Parambikulam Wildlife Sanctuary) | 3.77 Kerala
17, Munkulam Range 52.84 Kerala
18. Chinnar Wildlife Sanctuary 90.44 Kerala
19.: Mannavim Shola 11.26 Kéraln
20. Silent Valley National Park £9.52 Keraln

T2 - T'New Amarambalam Reserved Forest 246.97 Keruln
22 Mukurti National Park 78.50 Tamil Nadu
23, Kalikavu Range . 117.05 Kerala
24. Artapadi Reserved Forest 65.75 Kerala
25. Pushpagiri Wildlife Sanctuary ; 102,59 Kamataka
26. Brahmagiri Wildlife Sanctunry 181.29 Kamataks
27. Tnlacauvery Wildlife Sanctuary 105.00 | Kamataka
28, Padimalknad Reserved Forest 184.70 Karnatnka
29, Kerti Reserved Forest 79.04 Karnataka
30, Aralam Wildlifs Sanctuary 55.00 Kemla
3l Kudremukh Nationa] Park . 600.32 Kamutakn
32 Someshwara Wildlife Sanctuary 83.40 Kamataka
33, Someshwiarn Reserved Forest 112.92 Kamataka
34, Agumbe Reserved Forest 57.09 Kamataka
35. Balahalli Reserved Forest 2263 Karnataka
36. Kas Platean 11.42 Muharaghtra
37. Koyna Wildlife Sanctuary 42355 Muharashtra
8. Chandeli Nationn] Park 308.90 Muharashtra
39, Rndhﬂnngari Wildlife Sanetuary 232.35 Maharashtra

GRAND-TOTAL 7,953.15

]2




- . | LOK SABHA SECRETARIAT - -
o MMITTEE ON ERNMENT ASSU

MEMORANDUMNO, {1

Subject: Request for dropping of Assurance glven in _reply to Unstarred
' ' Question No. 2755 dated £0.12.2012 regarding “Refence University”.

kK

LI T W

on 10" Degember 2012, S_hri Pornam Prabhakar; M.P., addressed an Unstarred
Question Mo. 2755 ta the Minister of Defenca, The text of the Questlon along with the f
‘reply of thc Minister is as glven in the Annexure. . _

2.°  The reply to the Question was treated as an Assurance by the Committee and
required to be Implemented by the Ministry of Defence within three months from the date
of the reply but the Assurance |s yet to be implemented. '

4. In this regard, the Ministry of Defencs wete OM. No. 8(21)US(SSC)12/D(GS.11) '
dated 12 June 2019 have stated as under:~ : o :

WP prasent, the consuftative process on the diaRt Cabinet Note 1s In progress.
Howevier, this Miniskry Is of the view that estebiishinent of Indlan Defenca Laversif,

L e il o,

(IDU} and its constioents wi spread to several years,and the Fnancial componeats
in establishing 10U is fikely to vary from tme 1 ime Tmﬁ__mﬂfg s reguirement.
Firther, Policy dedision to_nave_ a_separate Act for IDU Unwi@ﬂ‘@_'g-_?ggg_ i be

| Finglizeo, Thererore, Fnliing the Assurance by Seking ANt OF extension wauld not
sErve e purpose considering the above facts of the (ose. “ :

4. In view of the above, the Minlstry, with the approval of Raksha Raiva Mantri, have.
requested.the Commitzee to drop the Assurance, .

The Committee may consider.
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Annexuse.

et

Defence University
2755. SHRI PONNAM PRABHAKAR:

Will the Minister of DEFENCE Z@iT wisft
. bepleased 10 state: Tk

(n)  whether the Government is working on National Defence University; and "3
(b)  ifso, the details thereof and outcome thereof? |

ANSWER -
MINISTER OF DEFENCE | (SHRI A.K. ANTONY)
T@T 73t e 3t v, 9. st

i el &(b); Yes, Madam. The Union Cabinet, jn its meeting heid on 13"
=.1 May, 2010, has accorded “In principie" l@fﬂ\'ﬂ to setting up of Indian
*‘j National Defence Unlversity (INDU) at 'Iﬁ_l;nnia In District Gurgaon,
3k Haryana. Government of Haryana has hgquimd t_ha:fand for INDU,
i Educational Consultant of India Limited (EdCIL) has bean_mm%.
w:-u consuliant for preparation of Detalled Project Raport,' Layn‘ui Pl_a-n and
=4 Act & Statutes Tor setling Gp of the university.
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o MEMORANDUM NO. 1€\

Subject: Request for dropping of Assurance given in reply to Unstarred

Question No. 2188 dated 22.08.2013 regarding “Cartelisation by
Oil Companies”,

et ]

On 22 August, 2013, Shri'Eknath M, Galkwad and some other MPs addressed an !
Unstarred Question No. 2188 to the Minister of Corporate Affairs, The text of the
Question along with the reply of the Minister is as given in the Annexure, ;

2. The reply to the Question was treated as an Assurance by the Committee and
required to be implemented by the Ministry of Corporate Affairs within three months from
the date of the reply but the Assurance is yet to be Implemented.

3. The Ministry of Corporate Affairs vide O.M. No. 6/32/2013-CS dated17 June, 2014 had
requested to drop the Assurance on the following grounds:—

"That as the matter before Compelition Commission of India (CCI) are quas/-
Judicial proceedings and as such no definite time fimit could be prescribed for their
completion. In the meanwhile, CCI has Informed this Ministry that India OJf
Corporation Ltd,, & Anr. has filed Writ Petition (C) 7303/2013 against the order of
the Commission directing Investigation by DG, CCI into the alleged
i cartelization/anti-competitive behavior by the Ol Companies, The matter was listed
on 27th May, 2014 before the Hon'ble Delpi High Court. The Learned Judge heard -
the counsels for petitioner and CCI briefiy and directed that the matter be [lsted on
August 26" and August 27th of 2014, As such the matter has become

also and therefore, It will not be possible for the CCI to take any further action In
the matter to fulfill the Assurance.”

4, The above request'far dropping the Assurance was considered by the Committee
at their Sitting held on 12.08.2015 and It was declded not to drop the Assurance. The
Committee accordingly presented their Twenty-Fourth Report (16th Lok Sabha) on 21

December 2015 and urged upon the Ministry to apprise the Committee of the putcome of
the hearing in the Delhi High Court. -

5. However, the Ministry of Corporate Affairs vide O.M. No. 6/32/2013-CS dzted 19
June, 2019 have stated as under:-

"The Commission undertook two cases of alleged anti-competitive behavior of
certain Public Sector Ol Marketing Companies [indian Ol Corporation Limited
(0CL), Bharat Petroleum Corporation Limited (BPCL), Hindustan Petroleumn
Coiporation Limited (HPCL) titled (1) CCI Case No. 26/2010: Rellance Industries
Limited (Informant) vs. Indian Ol Corporation Limited & Others and (7)) Sup-moty

Case No. 03/2013: Re Fixing of Petrol Price by Public Sector Off Marketing
Companies. -

s




: The Comission considerad the entlre material of record and goined that there (5
& axists @ pima fade case and directed Director General (DG} 10 make. an”
- jnvestigation into the matier vige order dated 20.07.2010 under section 26(1} of
the Act ' . :

In the meanwhile, in both the cases, Jjurisdiction of CCI has been chalfenged by
fihg it petitions [WE No, 82112010 and WP No. 7303/2013 respectively) by
Dyubiic Sectar O Markeling Companies (OMC) before Hondle High Court of Deifi
.and investigation has been stayed by the Hor'Ble High Cowrt fn both the cases vide
order dated 08.12.2010 and 22, 11.2013 respectively. As a consequence of this - |
siay, the tireclor General, CCT fs unabie (o [nitiate and conclude the investigation

proceedings.

COT had fled four early hearing applications in the matter [OM No. 32506/2017 in
Atgust, 2017: €M No. A5478/2017 IR December, 2017, CM No, 2840172018 In
July, 2018 and CM No. 32421/2017 was filed in AUgust, 2017 respectively] and the
came were dismissed as not moasibie.  CCI agaln requested the Hon dle Court for
earfy hearing in both the cases citing public interast and the matter is currently
pending for hearing BY the Delfi High Court.”
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B. T viaw of the above, the Ministry, with the approval of the Minister of State
(Corparate Affairs) have once again requested the Committes to drop the Assurance.

The Committee may reconsider.

MEw DELHL:
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. GOVERNMENT OF INDIA Annexu ve.
Mo IRINISTRY OF CORPORATE AFFAIRS
LOK SABHA

UNSTARRED QUESTION NO.2188
ANSWERED ON THURSDAY, THE 22w AUGUST, 2013

[SRAVANA 31, 1935 (SAKA))

CARTELISATION BY OlL COMPANIES

GQUESTION

2108, SHRI ENATH M. GAICWAD:
SHRI A, GANESHAMURTHI

SHRI ANAND PRAKASH PARANJIPE:
SHIRI B. B. PATIL:

Wil the Minlster of CORPORATE AFFAIRE wnaiie ol =l
be ploased to gtate:

(8) whether Compstition Commission of Indiz has atarted any
lavestigation Into the slieged cartelisation by oll marketing companies
in fixing petrol prices;

(B) if so, the detalls thereof Including the names of ol companies belng
probecd; o

(e} whether the Government has fed any time-frame to compliate the

(d) I so, the detsils thersof?

ANSWER
THE MINISTER OF STATE | ©
o o (BHRI SACHIN PILOT)
"N THE MINISTRY OF CORPORATE AFFAIRS )
WRINE FR duverr F o sl (v ) (o wftrer urrer)

T @ &®)  Yes, Madam, The Competition Commission of India (GC| has taken
2o H?MWM

ng Companies, namely, Indian Ol Gorporation Limited, Hindustan

Potisieum Corporation LI Corporation Limited and
has referrad the matter to Dirsctor Gensral, GCI for Investigation,

() & (d)  The CCI has given time upto 2+ Ootober, 2013 to DG, SC1 to submit
the Investigation report. NSRS T

—
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: LOK SABHA SECRETARIAT S berdoc —E
~ Eﬁﬁ!ﬂuﬂﬁﬂkﬁﬁﬂﬂﬂm&%&am

Subject: Request for dropping of Assurance given in reply to Unstarred Question
- No, 2621 dated 26.08.2013 regarding “Defence Deals”,

LAEE]

On 26" August, 2013, Shri C, Rajendran, M.P. addressed an Unstarred Question No.
2621 to the Minister of Defence. The text of the Question along with the reply of the Minister is
as given In the Annexure. |

s The reply to the Question was treated as an Assurance by the Committee and required
to be implemented by the Ministry of Deferice within three months from the date of the reply
but the Assurance is yet to be Implemented.

3. The Ministry of Defence vide O.M, F. No. 2/76/2013-D(GS-1V) dated 3 December, 2015
had requested to drop the Assurance on the following grounds:

“That as per DAC decision on 29.08.2014, the current tenders far 197 plus 187 R&S
hellcopters and 56 naval Utillty hellcopters have been retracted, However, the case
registered by CBI on 03.01.2014 is still under investigation by CBI, In case of WIPNVIP
hellcopters procurement the CBI have informed that their Investigation into the case
relating to WWIF/VIP Procurement Is still underway. As it is not possible to know the
time-iine for completion of CBI investigations, the matter Is open-ended and therefore, /it
s requested that the Parliament Assurance may kindly be dropped. *

4, The above request for dropping of the Assurance was considered by the Committee at

their Sitting held on 6" October, 2016 and it was decided not to drop the Assurance. The
‘Committee accordingly presented thelr Fifty-Eighth Report (16” Lok Sabha) on 11 April 2017

te=. .  whereln the Committee inter-alia expressed that the matter is of national concarn and sensitive
which should be brought to its logical conclusion. The Committee, therefore, desired that the
Ministry must enhance the level of co-ordination with CBI for proper and expeditious
investigation into the case and the details thereof apprised to the Committee so as to fulfill the
Assurance,

5 However, the Ministry of Defence wide O.M. No. F.N0.2/76/2013-D(GS.1IV) dated 31%
December 2019 have now stated as under:- 2 -

“As mentioned In the Assurance, the status of investigation by the CBI in the two deals
relating to WIP Hellcopter case and In procurement of Reconnaissance anel Surveliiance
Hellcopters as intimated by the CBI [s as under:

RC 217201A0013 |A charge sheet was filed on 01.09.2017 In the Court of Special
dated 12.03.2013 |Judge, CBI Cases, Patiala House Courts, New Delhi agalnst ACM
(WIP Helicopter | (Retd.) Shashinder Pal Tyagl, Air Marshal (Retd.) Jaspal Singh Gujral,
case) Mr. Sanjeev Tyagl @ Julie Tyagi, Mr. Gautam Khaitan, Mr. Giuseppe
Orsi, Mr. Bruno Spagnolini, Mr. Guido Ralph Haschke, Mr. Carlo
Valentino Gerosa, Mr. Christian Michel James, M/s Finmeccanica
(now M/s Leonardo S.P.A), M/s Agusta Westland International Ltd.
(AWIL), UK and M/s IDS Information Technology and Engineering|




@
Q

'Sarl, Tunisia {1DS, Tunisia} for commission of offences punishable,

/s 1208 rfw 420 IPC and rfw Sec. 7,8,9,12 and 13(2) riw 13(10(d)
of PO Ack 1988 and substantive oifences thereof. The Hon'bie Ci.it
has taken cognlzance of the offences and Issued process for
appearance of the accused persons. Now the case s flxed on
|18.12.2019 for appearance of accused persons/further proceedings. |

With regard to meney trafl and other aspects of the offences, furthar

(LRs) were sent to the competent Central/Judldal Authorities of
Taly, Unied Kingdom (Uk), Mautitlus, Singapore, Tunisia, British
‘Virgin Islands (BVI}, Switzedand, United Arab Fmirates (UAE) and
United States of America (USA). However, only part execudion
reporis of LRs have heen received from aforesalg countries. Full
axecution report recetved from BVL. In pursuance of exiradition

investigation i underway. During ivestgation, Loders Rogatory -

UAE on 04.12.2018. On his extradition, he was arrested by CBL
Presently he is in Judicial Custody.

e 2i720T4AN002 | Leliers Rogatory (LK) execution report fram Sitzeriard is awalted,

dated 03.01.201% -

roquast, fuglitve Christian Michel Jams was extradited to India from|.

(RBS hellcoptars)

As may be seen from the- above that the investigation n the matter by the CBL IS
contning for over 5-6 years and is fikely to continug for some time, In the case of
WWIP helicopters, CBI has fied & charge sheat and he Honble court has teken
cognizance of the offences and issued process for appeatance of e qocused persons.
With regard to money trall and other aspect of the offences, further investigation s
underway. Regarding the case of R&S heficopters, (BT Has informed that LR execulion
report from Switzerdend /s sl awaltad. Thus, as far as Ministry of Pefonce s concermad,
the matter ls under hmvestigation by CBI and no actian s pending on part of this
Ministry.” o :

{1 view of the above, the Ministry, with the approval of Hon'sle Raksha Mant, have

nce again requested the Commitiee o drop the Assuranca,

The Committes may recansider.

ey DELHL:
DATED: gg{.ﬂ [?_&2_@
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fr = UNSTARRED QUESTION NO.2621 . ~ ‘
‘0 BE 0 26™ AUGUST, 20
Defence Deals .« - . et 3 : SEg:
2621, SHRIC. RAJENDRAN:
Will the Minister of DEFENCE Tt Wit
be pleaséd to stare: ' ;

(8) ~ whether the Government has made any new defence deals with other countries of the
world recently;

(b)  Ifso, the details thereof, country-wise;
(c) the steps tuken by the Government to implement these deals [n a transparent manner;

(d) vhether any irregularities have been found in some of the defence deals recently and
if 30, m!:%climua thereof; '

(¢)  the status of investigstion in these deals: and
(f)  the steps taken by the Government (o curb the irregularities in defence deals?

' A N'§' WiE R :
MINISTER OF DEFENCE (SHRI AK. ANTONY)
v it | - (st T @, s

fa) & (b): Yes, Madam. Contracts for the procurement of defence
equipments-have beeif'signed with companies in various countries including
Russia, USA, Israel, Switzerland, France, United Kingdom, Germany, Polend,
Singapore etc. The equipment covers varlous types of weapon systems and
platforms. Detalls are at Annexure-1. ok

(e) The Standard clauses in a contract include the following to ensure
transparency:- =

(I}  Signing of Pre Integrity Pact,
(i) Penaity for use of undue influence.

(iii) Prohibiting use of agents and payment of commissions.
(d) & (e): There have been certain allegations of irregularities in the

procurement process in an Alr Force case of VVIP hﬂlcgmmm@y
case of Reconna ¢é and Surveillan licopters, Both cases have bean

——.-___#—-_-.—F
i \ .

(il  Procurement amEquprant Is carried out as per the Defence
Procurement Procedure (DPP) and Defence Procurement Manual (DPM). This
procedure contains stringent provisions aimed at ensuring the highest
degree of probity, public accountability and transparency.

SAEEhT
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ANNEXURE-1 REFERRED IN THE REPLY GIVEN N F'AF?_.T§ (g} & {b} OF
LOK _SAEHA UNSTARRED QUESTION NO. 2621 FOR ANSWER ON
26.6.2013 : . o
[iritig $042-13;
- _ -r

5. No. Country Mos. of contract |~ ™

1. ISRAEL . B

2. TRUSHIA | 5

AIR FORCE

5. No, | Country Nos. of contract

7. [GERMANY 1 ]

2 ISRAEL 1

NE RUSSIA 1 7
4 SWITZERLAND 1
5 UsA 3 N
_ HAVY
8. Mo. | Country T Nos. of contract
BN USA_ 3
o * g RUSSA 3
3. ISRAEL 1
4, FRANCE 7 ]

HRWREE
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U o R COMMITTEE ON GOVERNMENT ASSURANCES

MEMORANDUM No. |63

Subject: Request for dropping of Assufance given In reply to Unstarred
Question No. 2299 dated 18.12.2013 regarding "Education Commission",

On 18 December, 2013, Shd Anto Antony, M.P., addressed an
Unstarred Question No. 2299 to the Minister of Human Resource
Development. The text of the Question along with the reply of the Minister is' °
as given in the Annexure., '

2. The reply to the Question was treated as an Assurance by the
Committee and required to be implemented by the Ministry of Human
Resource Development (Department of Higher Education) within three months
from the date of the reply but the Assurance is yet to be Implemented.

3. The Ministry of Human Resource Development (Department of Higher
- Education) vide OM. F. No. 6-16/2013-PN-I dated 18 February, 2019 and 8
July, 2019 have furnished the following Information in this regard:

"I.  Present Status of the Assurance

In pursuance of announcement made by the then Hon'ble Prime Minister
on 15th August, 2011, Government decided to set up an Education
Commission to make recommendations for Improvements at all levels of
education. The Constitution & Terms of Reference of proposad
Education Commission were to be finalized by the government after
wide consultation. In this regard two meetings l.e. 6th March, 2013 and
5th June, 2013 were held. However, Terms of Reference could not be

N finallzed. Hence, the aforementioned Assurance could not be fulfilied so
far. The extension In tme for fulfiliment of the Assurance was sought
upto 17-03-2015,

In the meanwhile, Government has decided to review the existing
Education Policy through a Consultative Process for which Bottom-up
approach has been adopted Instead of setting up a Commission.

II. Need for review of existing National Policy on Education
(NPE)

The National Policy on Education, 1986, as amended in 1992, (NPE) has
béen the gulding document for the policies of the Central Gavernment In
the Education Sector. NPE has stood the test of time but in the last
twenty years education scenario has seen monumental changes. Hence,
the Government proposes to review the current Policy and formulate a
New Education Policy almed at meeting following needs:-

9




« Free and compulsory elementary education - Rights based-.
: approach and student antitiements; ' '

i G e Shift from lteracy and baslc educatlon 1o secondary, higher, (&
i bechinical and professional education; -
B »  Emphasis on quality at all levels;
g _ . « Importance of skills/vocational educatlon and eguivalence with
P E ~ formal educaticn ualifications; _
¥ "+ Charter a path far soclally and regionally equitable education;
% : : «  Need for innovative ways of student financing;
: . Empowering teachers, address teacher shartages at all levels;
. 2ist Century challenges-giobalization and liberalization;
L}

Educotion in human values, fostering social responsibility, ¢
engaging with community; Evolve - relevant curriculum  with
changes in leaming theories and pedagoglc practices;
. Importance of use of technology In education;
e Life-iong education through distance and open education;
. Mult--disciplinaty and inter-discipiinary nature of learning and
knowledge;
Foclis on research & innovatlon; - -
Participatian of local bodies and civil society;
Autonomy & Accountabllity;
Efficent use of public resources and ways of enhancing private
- investraent and funding. ' :

The Govemment has initiated the .process of formuladng a New
Education Policy to meet the changing dynamics of the population's
 regulrement withr regard to quallty education, innovatlon and research, ..
aiming to raake India a knowledge superpower by equipping its students
with the necessary skills and knowledge and to efiminate the shorge of
manpower in Sdence, Technology; Academics and Industry, The
Government intends to farmulate this Poiicy through wide consultations

with the Stakchelders of the Ministry and citizens of the country, '

III. Consultation Process

) Traditionally, previous Corprisslons for driving Education Policy
have undertaken a commen approach w_l';ir:h included the following:

v Top down approach based on setting up expert task force,
working groups and/or sub-gommitiees. R

. Each group was basad on a themaiic toplc, N

. Recommendations were made based on fleld visits, discussions,
conference/workshaps, interviews, limited cidzen outreach,
special studies, meetings with consultation leaders and elecled
officials. : '

. The consultation procass involved mulfiple stakeholders including
Gaovernment, Acadernia, Industry, Experts and Media.

e. The consultation time taken varied from slx months to three

years. -

23




()  While past consultative processes have been extensive, they have
taken a top-down approach, depending on limited feedback from field
workers and stakeholders on the ground who are responsible for
implementing the Education Policy. Further, they have been thematic
based, with discussions being held in silos.

(lif)  In view of the limitations of the earller processes, a time-bound,
bottom-up consultative process has been adopted which consists of)
multl-stakeholder Task Force at the National Level. A detalled
consultation process has been put in place, in order to-elicit views of all
stake-holders ranging from the common man or ordinary citizen to
students, teachers, faculty, scientist, educationists and academidians,
NGOs, civil society. Everyone will have an opportunity to give their
views/suggestions/inputs on each of the themes.

(v) The Consultation process for formulation of the New Education
Policy through seeking suggestions on a total of 33 themes (13 themes
on School Education and 20 themes on Higher Education) from the
Gram Panchayat level through Block & District to State and National
level has already been launched on 26 January, 2015 at www.MyGov.in

(v)  The Government Is in the process of formulating a New Education
Policy for which it carried out a highly participative, inclusive and multi-
pronged consultation process, through online, grassroots and thematic
expert consultations. For this purpose, a Committee for the Draft
National Education Policy under the Chairmanship of Dr. K.
Kasturirangan was constituted, which has submitted its Draft National
Education Policy 2019 (Draft NEP-2019) to the Ministry on 3ist May
2019. The Draft NEP 2019 proposes many recommendations for
improving the quality of school education as well as higher education.
The Draft National Education Policy 2019 has been uploaded on Ministry
of Human Resource Development's website at
hitps://mhrd.gov.in/sites/upload_files/mhrd/files/Draft NEP 2019 EN
Revised.pdf and also at Innovate.mygov.in  platform at
https://innovate.mygov.in/list-nep/. At this stage,
suggestions/comments have been invited from various stakeholders
including the public, Government of India Ministries and State
Governments. The Governments will finallze the Natlonal Education
Policy only after examining the inputs/suggestions and comments of all
stakeholders. '

Since the New Education Policy Is In an advanced stage of finalisation,
there Is no need to set up an Education Commission for the time being."

24



4. Inview of the above, the Minlstry, with the approvel of the then M. ..'ister_
of State for Human Resource Development, have requasted the Committee to
drop the Assurance. - .

The Committee may considet,
Dated:~ | ¢ [q ( PR A

Mew Dealhi
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- Amnexure.
@ K —
' © GOVERNMENTOFINDIA ~——— — -~ —
MINISTRY OF HUMAN RESOURCE DEVELOPMENT
. DEPARTMENTOF HIGHEREDUCATION

LOK SABHA
UNSTARRED QUESTION NO.2299
TO BE ANSWERED ON 18.12.2013

EDUCATION COMMISSION
2299, SHRI ANTO ANTONY:

~ Will the Minister of HUMAN RESOURCE DEVELOPMENT be pleased to state:

(a)  the present stams of the proposed Education Commission being $ét up to reform
education system in the country;

(b)  whether the Government has finalized the structure and Terms of Reference of the
proposed Commission; and

(¢)  if so, the details thereof?

ANSWER
MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT
(DR. SHASHI THAROOR)

(a) to (¢): Yes, Madam. In pursuance of the announcement made by the Prime Minister on
15th August, 2011, the Government has decided 1o set up an Education Commission to make
recommendations for improvements at all levels of education. The Composition and Terms
of Reference of the proposed Commission are being finalized in consultation with the
stakeholders.

LEL L)
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. LOK SABHA SECRETARTAT
- COMMITTEE ON GOVERNMENT ASSURANCES
MEMORANDUM No. |44~

Subject: - Request for dropping of Assurance glven In reply to Unstarred
‘Question No. 3207 dated 11.02.2014 regercllng “Prepesel For
Coastal Security™.

On 11 February, 2014, Shrl Hamdullah Sayeed, M.P., addressed an

' Unstarred Question No. 3207 to the Minister of Home Affalrs, The text of the

Question along with the reply of the Minlster Is as given in the Annexure.
3. The reply to the Question was weated as an Assurance by the

. Cammittee and required to be implemented by the Minlstry of Home Affairs

within three months from the date of the reply but the Assurance is yet to be
implemanted.

3. 1In this regard, the Ministry of Home Affairs wide DM F. No.2/1/2020- -
Coastal Security dated Q8 June, 2020 have stated as under:

"It has been declded with the approval of the Competent Authority that,
due to under utilizatlon and poor maintenance of the 204 boats supplied
under the Phase-T of the Scheme, due to the Coastal States/UTs not
being able, to enhance capabflity of existing perseenel and/or provide
dedicated manpower for Coastal Security, the procurement of new hoats
under Phase-1l may not be pursued presently. The Phase-II" of the
&cheme has ended on 31.03.2020," '

4. In view of the above, the Ministry, wrl:h the epprevel of the Minister of

. Home Aﬁ'elre, have requested the Commilttee ta drop the Aeeurence

The Cernm_rtme mey consider.
Dated:- t¢]e ]z.alc:
New Delhi - '

3,7 |




_ Anney s
. GOVERNMENT OF INDIA
MINISTRY OF HOME AFFAIRS

LOK SABHA
UNSTARRED GUESTION NO, 3207
TO BE ANSWERED ON THE i FEBRUARY, 2014/MAGHA 22, 1935 (SaKA)

- PROPOSAL FOR COASTAL SECURITY
3207, SHRI HAMDULLAM SAYEED:

(a) whether the Government has received any proposal from the UT

Administration of Lakshadwesp under the Cosstal Security Scheme during
the last three years; and - :

MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI MULLAPPALLY RAMACHANDRAN)

Scheme effective from 01.04.2011, which includes the components of
3 Coastal Police Stations (CFS), 2 Jottles, 8 Nos. of 12-Ton Boats, 12
Nos. of Rigid Inflatable Boats (RIBs), 3 Nos. of Four-Wheelers, 6 Nos. of
Two-Wheelers and a lump sum amount of Rs, 15 lakh per CPS for the
purchase of surveillance equipments, computer systems and furniture,
However, the UT inistration of Lakshadweaep has requested for

supply of 3 Nos. ﬂﬁm and 9 Nos. of 7 Mtr, RIBs, which is

in the process of procurement. L

Ll LT
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_ LOK SABHA SECRETARIAT /Y Joenalt —JT1
Ce COMMITTEE ON GOVERNMENT ASSURANCES

* MEMORANDUM No. 1¢5

Subject: Request for dropping of Assurance given in reply to Unstarred Questmn Na 4003
dated 06.08.2014 regarding “Satellite Launch Pads”

————

. ~ !
On 06 August, 2014, Shri B.V. Naik, M.P., addressed an Unstarred Question No. 4003 to

the Prime Minister. The text of the Question aicngwith the reply of the Minister Is as given in
the Annexure.

2. The reply to the Question was treated as an Assurance by the Committee and required
to be implemented by the Department of Space within three months from the date of the reply
but the Assurance is-yet to be Implementad.

3. The Department of Space vide O.M. F.No. 22014/21/2012/Sec.V dated 24 July, 2015
had requested to drop the Assurance on the following grounds:-

"That the above Assurance relates to setting up a new satellite launching pad, referred
as Third Laupch Pad, at Sriharikota. The Third Launch Pad Is intended to support
increased launch frequency, launching requirements of future advanced launch vehicles
and also serve as a redundant launch pad for the GSLV MIII class of vehicles. Detailed
studles on possible concepts/options and preliminary configuration have been carried
out, The possible site for the Third Launch Pad has been Identified In Sriharikota taking
into account, the safety distances and maximal utilization of existing launch pad
facilities.

Further work on deslgn of the launch pad will be taken up at an appropriate time after
finalizing the configuration of the advanced launch vehicle, readiness of the advanced
launch vehicles, operationalisation of GSLV MII, programmatic requirements and
resource avallability.

Finalisation of the configuration of advanced launch vehicles and their readiness,
operationalisation of GSLV-MKIIL, are long drawn technological process and it is not
feasible to associate a fixed timeline for the completion at this stage. Also, there are
technological uncertainties Involved In future programmatic requ{réments and resource
availability at this stage.

In view of the above, It Is requested to kindly delete the above said Assurance from the
list of pending Assurances of Department of Spaca”.

29
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4. " The above request for dropping the Assurance was placed before the Commlttee at their
sitting held on 18 April 2016 and the Committee decided not th accede to the reguest of the
Department. The Commitiee accordingly presented thelr 40th Report {16th Lok Sabha) on 11
August, 2016 inter-alia urging the Department to be proactive ard make earnest efforts under
3 well formulated vision to expedite satting up of the Third Launch Pad so as to fulfill the
Assurarnce.

5. However, the Department of Space vide OM No. DS_5-17014/6/2018-Sec_5-DOS dated:
03 July 2018 have stated as under:-

"The astablisiment of the Thicd Launch Pad is closely linked with the finalization. of the
configuration - of future launch vehicles with Increased paylead - capability. The
e<tabllshment of a Third Launch Pad is a long term activity, as it can be taken up only
after the necessary studies and careful consideration of the future requirements for
. space transpoitation systems.” '

& Inview of the abave, the Department, with the approval of the Minister of State (PMO),
have reguested the Comwnittee to drop the Assurance, , R

The Committee may re-consider,

DaTen - [s‘p?lzma S ’
New DELHI '



121162010

-

ANSWERED ON: 06.08.2014

B.V.NAYAK

Will the _Ministﬁr of
SPACE

~carned as a result thereof, year-wise:

thereaf; and

Sriharikota.

Financial Revenue

Year . Eained

2831-12 UsSD- 1,088,980
Eure 548,900

2012-13 Euro 21,895,080

2913-14 -

UNSTARRED QUESTION NO: * 4003

GOVERNMENT OF INDIA
MINISTRY OF SFACE
LOK SABHA

SATELLITE LAUNCH PADS

be pleased to state:-

(&) the details of the satellite launch pads in the country;

(b) the details of countries that have used these launch pads during the last three years and the revenue
(¢) whether the Government is planning to set up new satellite launch pads and if so, the details

(d) the budgetary sllocation made to the Department of Space and the amount spent for Research and
Design (R&D) along with the achievements made during the above period?

ANSWER

MINISTER OF STATE IN THE MINISTRY OF PERSQNNEL, PG & PENSIONS AND IN THE
PRIME MINISTER'S OFFICE (DR. JITENDRA SINGH):

-

() India has two operational satellite launch pads located at Satish Dhawan Space Centre,

(b) The launch pads at Satish Dhawan Space Centre, Sriharikota are used exclusively for launch
vehicles developed by ISRO. However, India’s Polar Satellite Launch Vehicle (PSLY), has launched
10 satellites of eight foreign countries (Austria, Canada, Denmark, France, Japan, Luxembourg,
Singapore, United Kingdom) during the last three years. These satellites belonging to foreign
countries are launched by ISRO, on a commercial basis, under a contract between foreign countries
and Antrix Corporation Ltd., # commercial arm of ISRO.

The revenue earned by Antrix Corporation Ltd. through launch of these satellites during last three
financial years, year-wise is as follows:

J)

1
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Third Launch Pad:utf:‘. {hapiko

fazilities.

Amount Allacat pd

Financial
- Mear, Hudget Revised
Extimates
2a11-12 BEZG. 81 4432 .38
2812-13 6715, 84 ARG .33
2013-14 £797.84 517104

tropical weather/climate studics; Respurces

(T.114) stagea for the next generaliodl launc
vi. Angmentation of INSAT/GSAT systemn

hands to lhe transpundsr capacity.

o) P 1o [ ey T T AT

[c) Yes Madet. The Governoyent 15 ugggij;me_’cﬁﬂﬂg anew gatellite launching pad, toferred s -
T hird Launch Pad is jutendsd to supputt imereased launch £3

- - “Troquency, provide active redundancy to existing launch pacs and Lo support launchl '

of advanced launch vehicles. The possible sites for the Third Laineh Pad has been identified in

i Sribarikota falsing into avcount the salety distances and maximal uillization of vxisting launch pad

{d) The budgetary allocation made tv Department of Space during the Jast thres yoars are:

The details ot amount spent for R&TD, under the Plaz budget of Department of Space, which incitdes
Devulopment of Barth Observatiun satellites, INSAT/GSAT systen, Developtent nfLaunch
Yehicles, Space Applicalions and Space Science & Flanelary exploration during the last three yoars

arg:
" in Crove]

Fimancial smount Ailocated Amauni
Year (Pian} . Spent

: Budget lieylsed Total
, Csilmztes Estimates -
ap1l-12 57an. B4 3432.,83 279161
2812=-13 515, 24 1REE. 032 783,25
28131-14 chRlh. 84 43503 .84 3397 .93

. Major avhievements of Departrient of Space, durin the last thyes years (201 1-34) it
i. Lauheh of India"s first wierplunetary miggion to Mars, Mars Oubiter Mission

i, Augmentation nf-Ear-th Obuervation cupabllity wilh launch of indigenovs Radar Imaging Satelli-tu
[{RISAT-1) having day & night capability under all yuather conditiczs; Indo-French Joint Missions
viz. Satellite far ARgus and ALtika (SARAL) for pocenographic studies and Megha-Tropigues for -
satellite, INSAT-3D ead scicnce satellite YOUTHSEAT.
iii. Indigenous development and flight 1:cs1:i11§ of cryogenic enging and stage on board GSLV-DS. - -

iv. Operational [lights of Polar Satellite Launch Vehicle ('S LV-CC16 to C22 & PEYV-C23).

. Development and ualificatiorn. of largs solid state baoster (52007 and higher thrust liquid stage

(GSNT-8, GSAT-10, GBAT-12 and GSAT-14 adding &9 transponders in Ku, C, Txtenced C, S and UH H

vii. Establishment of GPS Aidsd Gea-Augmonted Mavigation [or safety o[ lifs appli'ca.dﬂns for eivil |

i
ng requirsems ta,@“‘ ]

[ in Crore] L !

Bctuals
Estirates

A794d. 78

4856.28
51£8,65

at-2 fr natmal resources surveys, Advanced Weather

I veaicie GRLV-2d: I

with Five communication sakellites aamsly, (ISAT],

=
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1 (i, Launch of first Indian Regional Nayigation Sutellite, TRNSS-1A.
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LoKSaBHA SECRETARIAY /Y ZTK.
MMEHHENLME
MEMORANDUM NO. {da
Subject:  Request for dropping of Assurance given in reply to Unstarred
Question No. 3573 dated 15.12.2014 regarding “Central Library
Services”,

hEE

On 15" December 2014, Dr. Kulamani Samal, M.P., addressed an Unstarred Question
No. 3573 to the Minister of Culture. The text of the Question along with the reply of the
Minister is as given in the Annexure,

2. The reply to the Question was treated as an Assurance by the Committee and
required to be implemented by the Ministry of Culture within three months from the date of
the reply but the Assurance Is yet to be implemented.

3. In this regard, the Ministry of Culture vide O.M. F.No. 1-8/2014-Lib. dated 26™
November 2019 have stated as under:-

“Status of the Recruitment Rules (RRs) in respect of Central Reference Library,

Kolkata, Delhi Public Library, Delhi and Khuda Bakhsh Oriental Public Library, Patna is
as under:

i) Central Reference Library (CRL), Kolkata: Recruitment Rules (RRs) in
respect of Librarian, CRL have been revised and notified on 08.09.2014.
Revision of RRs In respect of other posts viz. LDC & MTS have also been
revised and notified on 26.09.2015. The process of revising/framing of RRs
Involved consultations with other Nodal Agencies. As such the delay was
inevitable,

ii) Delhi Public Library (DPL), Delhi: The proposed RRs for the post of
Director General were received from DPL on 31.10.2014. After obtaining
approval from Hon'ble Culture Minister, the approved RRs were sent to DPL for
taking approval from Delhi Library Board (DLB) on 05.08.2016. The RRs duly
approved by DLB were received on 07.09.2016 and published on 18.10.2018.
RRs for the other posts were approved by DLB. Hence, the RRs of all posts In
DPL have since been finalized/approved by DPL and this Ministry,

i)  Khuda Bakhsh Oriental Public Library (KBOPL), Patna: A Committee for
review of RRs was constituted by Library Board. The proposed RRs, duly
revised by the Committee, were réceived on 13.01.2019. This Ministry had
sought further clarifications from KBOPL. The same have been received from
KBOPL on 18.08.2019. Since, the recommendations of 7 Central Pay
Commissian (CPC) are in vogue, the revision of RRs is also required by way of
amendment to incorporate changes necessary due to the implementation of 7%
CPC report, orders/Instructions on the subject, essential qualifications relevant
to a given post, pay scale and amendments required in specific columns of
RRs. Accordingly, the revision of RRs of various posts is in active consideration
of this Ministry as per the 7¥ CPC’s recommendations.

From the facts above, it can be seen that the RRs In respect of CRL and DPL have
since been revised/finalized. The revision of RRs of various posts In KBOPL is o be
finalized in accordance with recommendations of 7% CPC in constitation with the
Legislative Department of the Ministry of Law and Justice. It Is also stated that RRs is
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reviewed once In 5 years as per Department of Personnel & Training’s gutde[:ne; :.E?
framing/ amendment/relaxation with a view to effecting such change as are nec” sary

to bring them In conformity with the changed position, . including additions ‘to-aor
reductions in the strength of the lower and higher level posts. Apart from this, the
revision in RRs is also made by way of amendment to incorperate changes due to
implementatlon of Certral Pay Commissian Report, ordars/Instructions on the subject,
essential qualifications to a glven post, pay scale ‘and amendments in a specific

column of RRs etc. Due to these reasons, the revision of RRs Is a continuous process,
Singe, the recommendations of 7 CPC are in vogue, it is hot required to continue wiih)

mmgjﬂ_ﬂﬁﬂ,ﬁnce ap revislon of RRs with respect to KBOPL in pursuance of ];hg
6™ CPC,

In addition to above, it is also stated that there is_neo Central Library Servce I
axistence. Since the revision of RRs is a contlhuous prooess, no actlon Is pending with
respect to revision of Recruitrment Rules for the Central Governtment Librarians
kelonging to Gentral Library Service in pursuance of the 6% CRC.”

In view of the above, Lhe Ministry, with the approval of the Minister of Culture, have

requested the Committee to drop the Assurance.

Tha Cormmlties may mnslder.

New DELHI:
DATED: [{lﬂ\zuim
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GOVERNMENT OF INDIA
MINISTRY OF CULTURE

LOK SABHA
UNSTARRED QUESTION NO.3573
TO BE ANSWERED ON DECEMBER 185, 2014

CENTRAL LIBRARY SERVICES |
3573. DR. KULAMANI| SAMAL.;
Will the Minister of CULTURE be pleased to state:
(@) whether the Govemment has revised the Recruitment Rules for the Central

Government Librarians belonging to Central Library Sarvice in pursuance of the g%
Central Pay Commission (CPC):

(b) if so, the détaifs thereof and if not, the reasons therefor; and

(c) the time by which the recommendations of CPC are likely to be implemented for the
librarians? '

ANSWER

MINISTER OF STATE (//C) FOR CULTURE AND TOURISH
(DR. MAHESH SHARNA)

(a) Yes, madam. Action has since been inifiated to revise the Recruitment Rules of
Librarians In respect of the Central Libraries under the Library Division of the Ministry.

(b) There are six libraries under the administrative control of Library Division of Ministry
of Culture namely; National Library, Kolkata, Central Reference Library, Kolkata, Delh

Fublic Library, Delhi, Raja Rammohun Roy Library Foundation, Kolkata, Khuda Bakhsh

Oriental Public Library, Patna & Rampur Raza Library, Rampur. The details regarding
revision of Recruitment Rules are annexed at Annexure ‘A’

. (c) Since, the process of revising/framing of Recrultment Rules Involve consultations
"~ with other Nodal Agencles, the time frame cannot be put on.
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ANNEXURE ‘A"
LOK SABHA UNSTARRED QUESTION MO, 3573 FOR 15.12.2014
NATIONAL LIERARY, KOLKATA |

Process has been inftiated by the Government to revise the Recruitment Rules
for Libtanizan. .

CENTRAL REFERENCE LIBRARY, KQLKATA

Racruitmant Ruies in respect of Librarian, GRL has been revised. Revision of
Recruitmant Rules in respect of other posts is under active considerafion.

RAMPUR RAZA LIBRARY, RAMEUR

Process has been Infflated by the Government o revise the Recruitmant Rules
for Librarians. ) : '

RAJA RAMMOHUN ROY LIBRARY FOUNDATION , KOLKATA

Rectuitment Rules n respact of Lbrary % Information Assistant has been
revised, - )

KHURA BAKHSH QRIENTAL PUBLIC LIBRARY, PATHNA T

Ravision of Recruttment Rules shall be finalized on receigt of the proposed
Bacrultment Rules fram the LIBrary. .

DELHI PUBLIC LIBRARY, DELHI

_Revision of Recruitment Fules shail be finalizad on recelpt of the proposed
Recruitment FRules duly approved by the Delhi Likrary Beard. ™ 7 —

i

i
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LOK SABHA SECRETARIAT
COMMITTEE ON GOVERNMENT ASSURANCES

MEMORANDUM No. 148 792 2 g

Subject: Raquest for dropping of Assurance glven In reply to the discussion on
the National Capital Terrltory of Dethi Laws (Special Provisions) Second
(Amendment) Bill.” L

On 16 Dccember, 2014, the follawing Assurance was given during the
discusslon. on the National Capital Territary of Delhl Laws (Special Provisions) Secord

- (Amendment) BIll by Shri M. Venkaiah Naidu, Minister of Urban Development and
Housing and Urban Poverty Allevlatian ;- - co

"sameone asked me, "can vou glve an Assurance that you will not
come to this House for further extension?™

. "I hope sa. By 2017, this issue has to be resoived, to the extent
possibte, to the satisfaction of one and-all. I will try to definitefy work
In that direction of not coming back to this House for further
extension. I will do my hest. This much Assurance T can give you."

2. The above repli_,r was treated as -Assurance and was required ta he
imptemented within three months of the reply but the assurance is still pending.

3. The Minisiry of Housing and Urban Affalrs vige F. No. H-11016/7/2015-DD-1
dated 07.03.2018 have requested to drop the ahove Assurance an the following
grounds:- - ' '

"The Parllament has since passed the National Capital Tereitory of Delhl Laws
(Spedal Provisions) Second {Amendment) Bill, 2017 to give the extension of
time to the Natlonal Capital Territory of Delhi {Special Provisions) (Second)
Act, 2011, for further perlod of three years e, w.e.f from 1% Januery, 201B lo
31% Decernbar, 2020, except for the provision for Urban Street Vendors for '
Whom detall provisans have been made in the Street Vendors (Protection of
Liveliivod and Regulation of Street Vending) Act, 2014. Parliament has
already.extended the validity of the 2011, Act upon 31st December, 2020."

4, In view of the above, the Ministry, with the approval of Minlster of State
(Independem: Charge) of the Ministry of Housing and Urban Affairs, have reguested
the Committea drop the above Assurance. -

The Committee may consider.

DATED 1g‘gf{1a3_ﬂ
nEv TIELHL
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16.12.2014

SHRI M. VENKAIAH NAIDU: Hon, Deputy Speaker, around 17 of our
colleagues from various States and shades including all six MPs, of course, 7 Mp {
18 our hon. Minister, of Delhi have spoken on this Bill,

Sir, to some extent, I agree with Tathagata Satapathyji but he is not there,
Ifyou look at it from one side, it is pro-poor, stipporting the helpless, accepling the
reality and then moving forward, If you look at it from another side, what 1 spoke
}cstm_tay in the House abont not allowing unauthorized construction and collusion
between officers, builders, individunls and others, there is a dichotomy on this. In
my own mind, I have not convinced fully. But at the same time, at the end of the
day, what is the reality? If you look at the reality then you will find the answer
automatically. )

I'have heard all these people namely Shri Parvesh Sahib Singh Verma, Shri
Deepender Singh Hoods, Shrimati K. Maragatham, Prof. Saugata Roy, Shri
Tathagata Satpathy, Shri Shrirang Appa Barmne; Dr, A. Sampath, Shri B. Vinod
kumar, Shri Bhagwant Mann, Dushyantfi, Shri Ramesh Bidhuri, Shri Manoj
Tiwari, Maheshji, Dr. Udit Raj, Shrimati Meenakashi Lekhi and other friends,
Shri Manoj Tiwari ji went even to the extent of singing a song saying,
“Venkaiahji, 1 love you.” I have no problem with that. My wife is not going to
misunderstand you because many people love me and write love letters to me
since my younger days. That is not for other reasons but for political and public
activities. So, I have no problem on that count. My wife is here only in Delhi. 1

| will tell her definitely that there is one more person who has joined .
(Interruptions) -
SHRI MALLIKARIJUN KHARGE (GULBARGA): Why do you have such doubt
in your mind? .. (Ih{mprianﬂ
SHRI M. VENKAIAH NAIDU: There is no doubt in my mind. If there is any
doubt in your mind, it should be removed, That is all. . (Interruptions)
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S[IKT MALLIKARTUN KHARGE : You are speaking from your heart, That is

” _ why, Isaid it. ... (Interrupginm} )

i SERI M. YENKALAH NAIDU: Yes, T am speaking from my heart, Thers is na
; daubt about it. : _ | | ._ |
When Prof. Sengata Rai wus speaking, 1 agked him; “Do vou have any
E?‘E | suggeslions?” [t 38 Decause fere arc serious issues involved. At the end vl the
ai debate, if .*;cru go by the reaﬁLy of Delhi and if people can visit sorae parts of
o ' Della, ﬂ1e1,-'c.an understand (e reaiiiw_.e. In Sanpam Vibar, which is within the city,

around five lakh people are living there but in the Mastex Plan, it i3 shown as

\AE P

i

;: forest landl, ‘There is ot even an iota of foreat aywhers thers. What should I do't

;; CanT go and then make them vacate! Even if Twant, canl do 167 Is it possible?
;f Thal is another issue. Then, Senia Vibar hhas half a Jakh population; Burard has two
i lakh population; Rithala hies 2 lakh population; Molarhand has ome lakh
‘:f;:g population; Badarpur Extensivn A & B has onc lakh pepulation; Mithapur Salcthi
Ef} : fihar has one and & half Jakh population, if ia a riverbed also; Mahavir Enclave
:& has five lakh population; Vishwas Nagar hes onc ‘lakh -population; Bhagawat. -
:; Nagar has one lakh population. There are many areas like this. The pecple are

b2t

living in these arces for years. As someone has said, they have electricity
commection, drinking water connection: and also olher facilities provided by
regpective clvic ageocies and the government day-to-dny. This is one side of the

_ pictire, .
" The I:;:Ihet' side of the picture jg that, Sotae people arc Inying: “What is
- *happening to these paliticlans? Delbi is the Capital of ihe country. Dolhi is our .
pride. They arc destroying the Ecnut:,- by enceuraging pnanthetized constouetion
und allowing 20 feet roar. They are allowing people to come and accupy land and
thef demand [GE,Lﬂﬂ.IiZ&ﬁDI‘L Qince they are all politiuiané, they try to rogularize
it This view is also ﬂ)e'ra, As someons has rightly seid, I am l.lDt denying it but,
at the same time, we helong to different pasties and are herc in Parliament to seve

people.  We have to go bY the general view. Bit, at the same time, on # basic
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principle of public order and a civie order, we have to creale awareness among the
peaple, and then take people also along with us, _

As Shri Decpender was telling in the moming sbout bulldazer and all, there
is an emotive issue involved in that, [n this deep winter, can anybody with
tommon sense try 1o remove people even if there is a Court Order? They should
have gone to the Tribunal and explained to them by saying: “Sir, we are in the end

- of November. It is very cold in Delhi.”

Sir, sometimes I feel odd to be in Delhi and the dress which I am wearing is
not to my liking. 1 feel uncomfortable. T am comfortable like you, Sir, in our own
traditional dress; with shirt and dhoti we feel elated and hnppf.r also. Even, Shri

“Kharge ji also would feel happy in the traditional dress. The problem is this, Can

you allow health to be.affected? In Delhi, suddenly, at times, the temperature
comes down. In such a situgtion, if somebody goes and removes people and put
them on road, naturally there will be reaction. Tdo admitit, But the other side, as
I told you, is that we have to regulate the growth. Otherwise, we will have only
slums around; we have unauthorized colonies and then we will face a situation
where people will say: “fassh w18, Yer Hfee ww & what is this country? They
do not have any minimum standard."

Sir, the other day 1 was in Spain. I wag landing from the flight. T saw from
the flight the Barcelona city. When T was about to land, I saw one, two, three,
four, five, six, seven, eight lunes on every side. They are all with similar
dimensions. They have planned it. Tt is not tlim_ they have not developed. They
have developed also but at the same time they have preserved their ancient
heritage, culture and also retained their architecture, They have carried out
improvements by retaining their architectura and at the same they made changes.
We have w really create awsreness among the people in this country also and then
slowly try fo implement the rules arid regulations. For that, you need time. I do
not want to get into any blame game; there is no meaning in that and no purp:m
will be served.

|
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Mo putpose would be served by saying “who is rcaponsible for this
haphazard growth of Dellﬁ how many years you heve ﬁded, how maty years we
have ruied.! The point is to nccept the reality,

Shti Tathagata Satpethy had asked as to what was ‘he urecney. He is nm;
here now. He said, i 5 being done bocense the clections are round the comer, Ttis
not begause of elections. If we do.not cxtend jt further buyond 31st Japuary, 2015,
. the pest da}, soaling, removal of epcroachments, unauthorised and immegular
cotopics will start There will be hue dnd cry in Delbd, There would be a massive
* fumean problem. '

Some hon, Membgpr was tﬂlhng that p::npin have come [rom distant pln.-:es
like Werala, Tamil Nadu, ste. 50, Delki i3 & mind India. People from different parts
of the country camc here and are settling here. They. do not have adequate means
of livelihood. Iniﬁa.lly, they tried Lo stay in some Government places and m_én
from the Government placr:-.s, they tried to move 1o bellcr housing facilities.

Bt Mcmmkshm Was telling that thore was po [roper colonisation. There

{overnmsnt was going slow — whichever Croverninent was ibefe. -5u, the
Governirent does not provide housing, Theze is ne sdequate housing. There isa
shottage of !Qnusm in Delbi as well as in the entire county, Hut the privers people
have mot come forward, with the result, poople have settlad-lmphazanllg.' s
differcnt parts of Delhi. Thet is the reality of the s:ttuaimn -
That being the casa, alter 50 much of mtmspautmn, jnternal consultatioz, 1
have come to the wncﬂusmn fhat there i3 no way other ther extending the date.
That 1y the batkgrnund T wanl to be frank with the House. 1 em alsy doing it with
4 heavy heart Sume peaplc may criticise m tomorrow. Some people may
appreciuie me; othors may criticise me sayiny that ‘during this man’s permd this
has heen extended by three yoars and {his haphuzard situation has continued.’

Even if yuu have the magh. wand, it is not gusy to du all these things.

Finalisation of master plan, regulans:-ltmn of unmuthorised colonies, taling care of

e

were 1o pivale people coming icrrwa:d to develop colonies initially, and the
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the environmental nspects, and all are all not the easy ﬁﬁngs todo. Then, there are
three Municipal Councils. We have NDMC. We have DDA, We have National
Capital Region Board about which Deependra Hoodaji was telling that it must
have more teeth and power. I am happy that he has malised-' it now because this
Board periodically meets and pm some resolutions, which m@t binding on
Stites. So, if a Board presided over by a Minister passes a resplution and if the
others do not accepts it or do not act upan it, it has no meaning, So, definitely, the
Board has to be given more teeth, but that can be done only in consultation with
the stpkeholders including those from the nearby States — Haryana, Uttar Pradesh,
Rajasthian. Ihave to take all of them into confidence before going firther in this,

Sir, what is the time at my disposal? I am only seven months old — not in
age but in this Ministry, Frankly, I am also trying to understand thines, | always
believe that the Ministers, politicians and people in pubic life must 20 On - eam,
cam, earn, no — learn, leam, learn, That is the real thing. So, that being the case,
I am trying to leamn,

Ithink, Meenakshiji bas also told about Jagmohanji. He is a different man.
He has a vision, he has a clarity, He had the dynamism at that time in that age,
He was able to do certuin things, But otherwise, dealing with problems of Delhi,
is like dealing with the country, I must confess it in this House. I have besn
studying it.

Sir, there is a paucity of time, I thought I must get some more time 80 that
we—my officers, all the seven MPs of Delhi, and other interested parties — should
take all these inputs. Our hon. Member from Haryans, Decpendraji made certain
suggestions; an MP from Uttar Pradesh, Shri Kanwar Singh Tanwar had also
made his sugggestions; and then, an hon. Member forrm Rajasthan also made his
points. So, we should take all these inputs and then go for a comprehensive master
plan. Mr, Dusliyunt Singh was suggesting certain things. We have to take care of
all these aspects and then finalise the master plan. Tt is not that easy. Even if you
have intellect, even if you are ready to work hard, it is not that easy to do things.
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8ir, sama,bo;:l} was saying, can-yuu allow vertical constuction in the
Ifn:mh@uses? 1i it is allowed, it capnot be 3 farminouse &1 all. Tis benuty would be
lost. Alrcady, some people bave mishandled it and some people have gone for
gxtra constmetiony ¢fe, That i3 another issue. So, any aclion you taku thete will
be.reaction, I was discussing with my jnitisterial colleapue, Ilarsh vardhan Ji, |
Harsh Vardten Ji represents the other side. The Delhi middle class and the
educated people have a different view.a.hnut {his. But the poat people, the lower
middle class, the working class and the people, who have come from different
patis nf the country, bave' a difterent view. So, you have lo marry somewhere.
That ia the cffort 1 am making, Someons asked mg, “Can you give an assurance

that you will oot come 1o this House for further exiension?”. T hape so. By 2{)} f. ]

this issuc has to be resotved, to the extent possible, to the sahsfacnun af one and

e ——

E] 1 wiHlerE.&aﬁnitely worl in that direction of not coming batk to this Tlouse

‘J_.—-'__‘-—_
for further extension, [ will du my best. This m.u::h assuranes | can give you. 1 do”

not know ‘what exactly it mll ha.ppan at all put at the same iime I have tha

cunﬁdenca 1hﬂt with the mnperanon of the Members from dif{orent mdes, we will

—— ——

iry to do it. -

- . Bu it the Master Plan has to be comnpleted by 2015, You cannct wait t111 2017
- for completion of Ibe Master Plan. The finzlisation of the Master. Plan has to b
done al the earlivst. Once the Masler Plan is fivalised, then we must go Jor
implemanitation. | .
Also. with regard o the issue that was raised mbout gemerakion of blac.k.
nioney, this is-another issuc. The pc:iﬁt s, the mament you allow repularisation
and the roment you allow people tu sell or purchase {heir propartics, there will be '

" some tmnsaclions. In those transactions, delinitely, money alse will change hands.

That baing the case, somme MONCY should cofne for the da_velﬂpinent of Dzihi city.
That should be in white, So, how do you go gbout it? That is elso an important

agpect on which we bave to really show interest.
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Sir, certain important points were made by the hon. Members because it isa
very serious subject. Shri Parvesh Sahih Singh Verma said that 25-30 lakh people
are going to be affected by this decision either way. L agree with him. That is why,
the Government has taken it on top priority,

Then, with regard to the background of Delhi, I'am happy Deepender Ji has
recalled the background of Dethi. Sometimes, T feel, instead of Delli, it should
huve been either Indraprastha or Hastinapura. Some such historical name should
have been more appropriate for this city. I am not propoging anything, Do not
worty. Tomormrow, again :'fmi will be saying, we want Adjournment Motion,
Venkaizh Naidu wants to change the name, This is there. We should always feel
proud of our ancestors, our heritage and culture. As he said rightly e &
it % wev 81 Shanghai and all other cities come next. If that being the case, you

have 1o see that Dethi's unique character and also ifs beauty are maintained, to the
extent possible. So, we will definitely make effarts in that direction,

Time bound regularisation also has been suggested. The hon. Members also
said that we should not look at Delhi in isolation. Yes, we must go for a
comprehensive plan for the entire NCR region. 1 agree with our hon. Members. I
will keep it in mind while finalising the Master Plan. Then, with regard to giving
more powers to the NCR Planning Board, [ welcome that suggestion. I will keep
that also in mind. ' :

Then, with regard to the suggestion of Madam Maragatham and what she
said, though it is not direetly connected with the Bill, it is a reality. A lot of
people, who have come from other parts of the sountry, do not have Aadhaar card;
they do niot have ration eard; and they do not have the other means here. A special
drive has to be taken up to take care of them because I know people coming from
Tamil Nadu, Kamataka, Andhra Pradesh and the North-East do not have anybody
here to depend, So, definitely, those people have to be given a helping hand by the
administration. [ have already told my Ministry to give a special treatment to the
people who have come from far off places.
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Then, their educational needs, their caltural aspiraﬂnns and iheir other

requiremments have to be salen cave of. That is why, the (overnment 18 8 litile

. liberal in giving'Tamil Education Society, Bengal Educatun Socisty or even

Telugu Education Society 2 pumber of scheols. Recenfly, the Kannada people also

‘met me. M this connsction, I would also liks to tell the Hause that we have to
- respect Lhe ferocs of dilferent regions. 50, I take the House into confidence and
 then gay that tecently I suggesﬁ:] tp them that near the Kumataka Bhavan, the.
.Ivietrn Siation has to be named afier Sir Mokshagundam Vigvesvaraya Meiro

Railway Statien. That has been the gupgestion and it has been accepted.

" Then, another one 18 about Shrimati Durgabai Deshmukh, great [reedom:

fighter. Kharge Ji will be knowing beiter. Shrirati Deshmukh is the first Finanee -

Minigter”s wife and also a woman reformer.
Ome metro railway station is going to be named after hér name. Thesc are
all small thi:igﬂ. Bul this will reslly sund a DICESAge that Delbi takes care of

" eyerybody und then remembers all the national beross, who have coniriuted ficir

might forrsocial reforms, for freedom movement or for other activities in he

country.

Then, these are 1200 end plus unauthorised culonies in Delhi. What vou are

going to do with mgard to anauthorized colonies is apother issve. T con tuke the

House into confidence - bevause nothing i secrct that is =ngaging my attection. T
have already held u discussion with the Lt, Goveror. I held discussion with the .
Chiel Secretary. 1 held discussion with differcnt agﬂﬁpim of Delhi {Govemnment. L

also held discussions with nry Minister and then six Members of Parlisment. T also
held digeussion with other people, 1 am in touch with the Law Depariment and the

‘Legislativé Department. The Government is moving in the direction of

regularising those colonies whers poor people have been liviﬂg-fﬁr years together. '

That also is unwell. The final delails can be piven only after the final contours are
adupted and accepied by refevant muhorities. Certain things are 10 he done by

Delhi Government, Cortain things have ta. be done by Central Government. 5o,

ol
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keeping that in mind, we are moving in that direction. I want to share this with our
hon, Members,

Prof. Saugata Roy said that there is a lopsided development in Delhi. I do
agree with him. With regard to DDA and with regard to L&DO, there has to be
one point of guidance for them; If there are two different agengics, dnﬁmte]y there
will be some practical problem. I will discuss it with the hon. Prime Minister and
also with my colleagues and try to find ot a solution at the earliest,

Many people have suggested me to take a final decision in respect of
unauthorised colonies. T have told you that we are going to take a final decision at
the carliest, With regard to J.J. colonies and valuation of the land and stopping of
the black money, I have alfeady mentioned that it will also attract our attention.

o AT T g R dew R o o g e g% 3 W ) T ag
mﬁwﬁmﬁmﬂmm%m%ﬂww#rﬁﬁﬂmmmﬂﬁ
mﬁalmmmmwwﬁﬁrmmﬁmﬁmmﬁ
A WA W AN # e 3w T 9% | Urban Development is a State subject. We
will only give broad guidelines and broad models, But the final decision has to be
taken by urban local bodies and the State Government, Legislation is the job of the
State Government and other regulations are done by local bodies.

Some hon. Member said that if the Government is riot able to provide basic
amenities fo the poor people, then what will happen? It is our endeavour o see that
basic amenities are provided to the poor people. The poor of this country have -
primary. right over the land and also over the resources. That is very clear, They
are our brothers. frrespective of their caste, creed, sex, religion and rejrions, they
are our people. _

Some Members tulk about the basic amenities, particularly public transport,
Yesterday, we discussed it also, There are more than 80 lakh plus vehicles in
Delhi, You cannot go on adding vehiclés. The problem is that adding vehicles also
has become a form of prestige. Tn some familics there is & car for each member of
the family. If they have wealth, we have no problem. 1t is not the question of
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wealth alr:-ne It is 4 question of wngesmun you ate :redlmg on the roads of Delli
pulfing the comman man to hardship. That is & big pr::rblem This is not
rm-:aptahlc Sa, we must kave & comprchensive transport policy on MRTS, BRTS
and alse melro rail. Metro rail is the nead of the hour. Dut it is alsu. cost
prohibitive. ".’v.'ith. rﬂga:d.tu BRET we bad some mixed expetience catlier. Bul, at the
qaime time, there are some good exarnples also. T am 1old about Ahmedabad and -

Taipur. Somcj people ave alsu tafking sbomt indoor sysiCm. I do nnt Ynow what

exactly they are talking about, Ve have to take ﬂ'lE.‘ll‘ expetience also because it is

. for the Nativoal Capiml Delhi. Before moving further, I will stody tooses
experiences and then try to muve forward. '

Bvervone; particniarly, the Delhi hembers and petiple who are aside with

Dethi including Shri Bhagwant Mann and other peopls have suggested that this

entoff date has to bo extendad, Since the last two days T have been holding ™ -

_consultations and disoussions wilh regard {o tha ex cosion of the cut-off dete. As

of anw, the cut-off daic is 2007. As I was discussing earlivr, what is the reality?

Can wou remoeve people wlo nave settled after 2007:and whe have been lwmg in

thal place by 20147 In the oripinal Bill it is 2007, So, Deputy- Speaker, Sir, with

your pmmmamn., T want to move an amendment also. Seven of the Delhi Members
have given a notice for meving .amendment for extm'u:ung the cut-off date from.
February or Match of 2007 to end of 2&14 hut I am willing to go by thc collective
wizdom of lhe Members of the House apd I want it to be extended by 19 June
2014, '

s Another issule caised js that it is supposed to be the greenest Capital. W‘lﬁat
fa’: WIH happen if you da this? This is a big question, an.d] have o readymade arswer
; 1o thig. Let me be (rank that 1 have no readyinade answer to this. Semsa tinge bacL
% I developed the habit of cutning by Metro, and whenever [ come ﬁrcrm outside T get
5‘@:2 oo to a Metro and travel ham'nlv I takes 13 mitutes to my hovse and fhe amount
T'%{ of grmnm'_r in the injtial entry point really makes VOu Yery happy as everything is
»E"-‘Irf;;i greens and nathm:., clie is scen, and Lhe moment vou cross the greensry and come
0 big

L SRR 2t o -
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to the other arcas — becauge the train will be moving -- you will see what is
happening. It is a pathetic condition, But at the sarme time, the planners, rules and
the people at that time could not prevent it, and there may be valid reasons for it
also, This has become a reality, and that is why this extension is being accepted.
Otherwise, Shri Dushyant, as & youngster who had education abroad, was going by
the real conditions in India. We have to acoept the reality and try to take care of jt.

But we should also slowly evolve a method, and [ have three things in mind
that everyone in Delthi — in the coming days -- should follow, namely, rainwater
harvesting must be made a must; solar lighting must be made a must; LED lighting
nmist be made a must; and planting trees, growing it, and then supporting them
should also become a part of our campaign, This campaign will succeed only if it
becomes a people's campaign, and secondly, it should be part of the urban plan
approval by the Municipal Authorities,

Madam Jaynlalithaa, the former Chief Minister of Tamil Nadu, some time
back had made it mandatory to have rainwater harvesting, I can tell you about it as
I frequently go to that side. My daughter also lives there. So, 1 have the
experience. Rainwater harvesting has helped Chennai, which was starving without
water earlier. There are some more examples of other States also about rainwater
harvesting. The watershed movement in Gujarat has caught up the imagination as
also the housing projects in Maharashtra even by' earlier Congress Governments -
also. There are examples of housing projects of Maharashtra and Gujarat.
Maharashtea has just now come to BIP, but earlier it was held by Congress for a
long time. So, these are some shining exumples from where we can take clues and
try to implement them in our respective areas also. .. (Interruptions)

SHRIN.K. PREMACHANDRAN (KOLLAM): You did niot mention the example
of Kerals, ' : ’

SHRI M, VENKAIAH NAIDU : Kerals is God's own country. | am thankful to
the people of Kerala that they are not destroying the nature, T salute them because
if you go to Kerala, there is no match to Kerala because on the ene side there is

%
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' greenery and on the othet tharr:é is walcr, and whenever you gall for watcr, it will

come in the cvening. _

SHRI mnmum SURESH f\mwmmm: You should come and stay

there.

SHRI M. VENEAIATL MAIDU : In }mur Tdukki forest?

SHRI KODIKUNNIL SURFSII But your Party is pot thege.

‘:-H'RI M. VENKAIAII NAIDU : You are-Iry mg your best 10 heip my Party alse.
One meaningful suggestion that has, been piven with regard 0 puiting it

oline is this. 1 firmly believe that we must try to reduce human involvement 10 the

extent pmmble and try to make online apphcatmn, sanctian, amd rengwal, As

qepards information, averybody must be in a pDSlﬂGn 1o access what is the

;. formation; what its presest sitwation is, where dues his application stand; and

whether it has heen sanctioned or not. That will really climinate comuption to the

. masximum possible extent. I do not say fhat it will be f.ntally EILH‘LIHEIE:d bacause in

this ummt;j.- there is no dearth of intellipence, ag iur as the corrupt fellows atc
concerned. (f you come up with some idea, ey will come up with s0me counter-
idea ngxl dey morning. That is the sitpation. At the same ime, 1 totelly agree with
the sugg\,sﬂnn [ have alrcady sturicd implementing it in CI'W1. The detzils of
nmre than 2, 500 wnrlcs of CPWI bave been pint enline now. One can visis the sit2
fo find out # what stage it is, why thers i3 delay, what the schaduled time iz and

whati the s:.h-:duled time of completinn is, cfc, (Joe van seg these details on the site,

" T have told the authorities that wtthm six inomths the entirc CPWD activities must

go onling. T know what the nnprcsmn of people is akoul CPWD. Keeping that in

mind, we are rying to cleanse the gystem.

The hon Members have given suggestions with regard to the holistic

Masgter Plan, the National Cupital Regional Planning Board being st Iengthunerl
regularisation of unauthnrhed colonies, and consuliations with the electad
Governments. However, ihe Teason why I am not laking action on all these things

is that T want ta liave an clected Government in Delhi. After all, they represent ihe

Ho
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prople better than us, They know the ins and outs of Delhi and they have the full
knowledge. The Members of the Legislative Assembly of Delhi and the elected
Chief Minister or other Ministers will have full understanding and they know the
local situation better than the Central Government, though the Central
Government as on today can take care of the State also because there is no elected
Government; the Lieutenant Governor also works in unison with the Government )
of Indie. . '

Digitisation of all maps is an important issue. I hive already gj%t.irm direction
to digitise all maps and put them online, I hope my officers will be able to
complete it at the carliest. Three MCDs have already said that they are in an
advanced stage. DDA and NDMC have also been directed to do it by 1" January

2015 1 told the DDA that everything should be online. DDA is again another
white elephant, which is what people say. However, | want to make DDA to live
up to the expectations of the people. That is why [ have told them to start doing
this.

[ want to share another important information with the people; Some. fime

back, one of the prominent newspapers of Delhi, T have no hesitation in faking the
- name of that newspaper, The Hindustan Times, conducted a debate among various
well-meaning people where & lot of professionals have come together. They gave
certain suggestions. On those suggestions, I had an interaction and now [ have
appointed a committee headed by my Seerctary, Utban Development, Shri
Shankar Aggarwal with representatives of different Ministries because Delhi's
development is linked with National Highways, Railways, Environment Ministry,
Defence Ministry, the Delhi Government and the DDA, All theses departments are
involved, So, we have appointed a committee and that cpml,:l:littr:_p held a number of
sittings. They have now given a report on decongesting Delhi, which is also placed
online. T would request all the Members and also the general public to please see it
online and if you ha:vc any suggestions with regard to decongesting Delhi, you are
welcome to give your suggestions;, After receiving the suggestions, the

S
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Government will finalise the de:;r-:mgestimx plan. T am planhiﬁg tn have a meeting-
with other colleague Ministers alsa because the Prime Mipister said, “Instead of
talking to cach other on filcs, talk together in person.” 50, I will be &:-:}nvi:ninlg il
raceting of my colleagues alse and then we will be able 10 ﬁnalisa-ﬂm plan fos |
decongestion of Delhi, will take the advice of the I:[arj.'ana Gﬂwrnmeﬁt, the
Rajastﬁan Governmnent 2od also the Uttar Pradesh Government in this regard to the
extent (he areas Iall in their jurisdiction because it is intercorinected with Delhi,
Keeping fhaiin mind, we will doit. '

. 1F the Housc agress, afterwards I will move fhe amendmants, Thank you.
HOW. DEPUTY-SPHAKER: The question is: |

. «That the Bill fo amend the National Capital Territory of Delhi Laws
(Special Provisions) Second Act, 2011, be taken 11to consideration.”

The motion was adopted,

HON. DEPUTY-SPEAKER: The Ilonse will now take up clausc-hy-clanse

considceation of the Bill.

Clauses 2 fv 4 Amendment of Long Tille,

Preamble and Scetion 1

HON. DEPUTY-SPEAKER: The question is:
“That clanses 2 tu 4 stand part of the Bill.”

The mation was wdopted.

COlanges 2 1o 4 weve pdded o the RBill.

Clanse 5 Amendment of Scetion 3

Amendments made.

Page 2, affer iine 5, insert—
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“(a) in sub-scelion (1Y, in clause (¢}, for the wbrd.n, figures and latters
“Uup to the. 8 day of Fehruary, 2007", the words, figures and letters
“'zp to the 1™ day of June, 2014 shall be substitut::ﬂ;

lia.a) in .suh-san.:tion (2), in clause (1i), for the words, [gures and

letters “up 1o the 8™ day of February, 20077, the 1.1._'nrrds,_ figures and

ietters “uap to the 1% day of June, 2014” shall be substituted; (1)

Page 2, ling &, far “{(a)", rubsfitute “(ana)” (2}
' (Shri M. Venkaiah Najdu)

HON. DEPUTY SPEAKER: The guestion is: _
. "“That clause 3, a5 amendcd, étand part of -thc BilL”
’ The motion was adopied.
Clatice 5, o ameﬁded;, was added to the Rill,
Cliiere 1, the Fnacting Formula and thelong TVitle were qildded to the Bill.
SHREI M. VEMNEAIAH NAID’{_J: 1 beg to mave: ' .
“That the Bill, #s amonded, be passcd,™
-HON. DEPLTY SPEAKER: The question is: '
“That the Hill, a8 amended, ba passed,”
The méﬁan way adopted. -

SHRT M., VENKATAH NATDU: T would like to thank the entire House for their
SUPPOTL. '
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- ~ LOK SABHA SECRETARIAT
@ COMMITTEE ON GOVERNMENT ASSURANCES

MEMORANDUM No, | &9

Subject: #ﬂﬂﬂu—ﬂsﬂmﬂmﬁmmmrmwﬁmt

() Unstarred Question No. 4176 dated 18 December, 2014 regarding
“Amendment In Laws Dealing with Elections.” (Annexura-T),

(i)  Unstarred Question No. 526 dated 26 February, 2015 regarding “Electoral
' Reforms.” (Annexure-II),

- (i) Unstarred Question No. 1265 dated 03 March, 2016 regarding “Electoral
Reforms,” (Annexure-II1),

(V) Unstarred Question No. 1976 dated 05 May, 2016 regarding “Electorsi
Reforms.” (Annexure-1v),

(v)  Unstarred Question No. 4360 dated 11 August, 2016 regarding “Electoral .
Reforms.” (Annexure-V).

(v)  Unstarred Question No, 85 dated 16 November, 2016 regarding “Elactoral
Reforms.” (Annexure-Vi1). :

(vil) Unstarred Question No. 223 dated 16 November, 2016 regarding
"Amendment In Representation of People’s Act.” (Annexure-vI1),

(viil) Unstarred Question No. 1159 dated 23 November, 2016 regarding
"Alternative Electoral Modes,” (Annexure-VIII),

(ix)  Unstarred Question No. 4372 dated 29 March, 2017 regarding “Disclosure of
Contribution to Polltical Parties.” (Annexure-IX).

(x)  Unstarred Question No. 4600 dated 29 March, 2017 regarding “Violation of
Election Regulation.” (Annexure-X).

(xi)  Unstarred Question No. 4329 dated 21 March, 2018 regarding.
"Derecognition of Political Parties " (Annexure-X1). -

(xi) Starred Question No. 219 dated 01 August, 2018 regarding “Electoral
Reforms.” (Annexure-X1I), :
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The above mentioned Questions were asked by various M.Ps. 1o the Ministar of La;.ﬁr
and Justice. The contents of the Questlons almgrwi_th the repiies ¢f the Minister |
are as given in Annexures (110 3. i
2. The replies to the Questions were Lreated as Assurances and required to i:e

implemented by the Ministry af Law and Justice {Legisiadve Department) within

three maonths. from the date of the replies but the Assurances are yet to De

- Implemented,

3. The MInistry of Law and Justice (Legislative Department) vida U-Pfll.'ﬂ}j_ "
11012/1/2019-Leg-11 dated 6% May, 2019 have inter-aifa stated as under:- -

"That the Electara! Reforms s 2 continuaus and orgscing DrOCESS-V-.'h'IEh
requires @ uelaifed deliberation with stake-helders before making any
amendment in the relcvant laws and hence, the Assurances given on this
ssue capnot be fulfilled within a time frame. IU is also added rhat the -
‘Committee on Goverrment Assurances, Lok Sabha Secretariat vide its 477
Heport has already dropped 45 Assurances on this issue being satisfied with
- the fact as stated above.” :

4 Inview of the above, the Ministry, with the approval of Minister of Stete for

Law and Justice, have requested the Commitae to drop the above 12 Assurances.

The Commiltee may cansider.
DateD :- 1.,;‘::.‘1]?.4:.%&

NCwv DELHL:
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ANNEXORE-TT

GOVERNMENT OF INDIA
MINISTRY OF LAW AND JUSTICE
LEGISLATIVE DEPARTMENT

LOK SABHA
UNSTARRED QUESTION NO. 526
TO BE ANSWERED ON THURSDAY, 26" FEBRUARY, 2015

ELECTORAL REFORMS !

526. SHRI P. NAGARAJAN:
SHRI RAJU SHETTE:
SHRIMATI SANTOSH AHLAWAT:

Will the Minister of LAW AND JUSTICE be pleased to statc:

(&) whether the Law Commission of India has submitted its report on the issue of electoral
seforms referred to it by the Goverment and if so, the details thereof along with the reaction
of the Government thereto; _
(b)ﬁanmhaﬂfcnnﬁdmhaﬁngcﬁminﬂommwmmmmmm
under cognisable and noncognisable offences who participated in the Lok Sabha/Rajya Sabha
and Assembly/ Legislative Council elections in the country during the last three years;

(c) the steps taken/being taken by the Government 1o restrict the entry of candidates with

(d) whether the Gmmmﬁﬁt has received any proposals from various States/ stakeholders

regarding compulsory voting in various elections in the country; and -
(e) if s0, the details thereof along with the reaction of the Government thereto?

ANSWER
MINISTER OF LAW AND JUSTICE
(SHRI D.V. SADANANDA GOWDA)

{a) to (e): A statement is laid on the Table of the House,

S6







s{;.ﬂ"i’mm REFERRED TO IN REPLIES TO PARTS () TO (¢) OF LOK SABHA
[VSTARRED QUESTION NO. 526 FOR ANEWER ON 26 FEBR_[MRY, 2015.

The Law Commission has submitted its 244" Report containing the following
recommendations:-

(i) isqualification o

Suggesting insertion of 2 new section 8B in the Representation of the People
Act, 1951, the Law Commission has recommended that:-

(s)  Only offences which have a maximum punishment of five years or
above ought to be included within the remit of this provision;

(b)  Charges filed upto one year before the date of scrutiny of nominations
for an election will not lead to disqualification.

(¢)  The disqualification will aperate till an sequittal by the trial court, or
for a period of six years, whichever is earlier,

(d)  For charges framed against sitting M.Ps, the trials must be expedited so
that they are conducted on a day to day basis and concluded within a 1-
year period, If trial is not concluded within one year period then one of
the follawing consequences ought to ensue:

- The MP/MLA may be disqualified at the expiry of one year period;
“OR"
- The MP/MLA’s right to vote in the House as a member,
remuneration and other perquisites attached to their office shall be
- suspended at the expiry of one-year period.

()  Filing of false affidavits -

The Law Commission hag recommended the following changes in the
Representation of the People Act, 1951:-

(@) Introduce enhanced sentence of a minimum of two years under section
125A of the Representation of the People Act, 1951 on the filing of
false affidavits;

(b)  Include conviction under section 125A as a ground of disqualification
under section 8(1) of the Represantation of the People Act, 1951.

(¢) Include the offence of Gling fulse affidavit as a corrupt practice under
section 123 of the Representation of the Penple Act, 1951,

/ The above recommendations of the Law Commission are under examination of the
Government, I
Sovemen

/ Law Commission Report on other aspects of Electoral Reforms is awaited. /

The Election Commission has stated that all candidates contesting election to either

House of the Parliament, Legislative Assembly and Legislative Council, have to make
declaration in Form 26 appended to the Conduct of Elections Rules, 1961 pgiving, among
others, information about pending cases, if any, against them at the time of filing nomination,
for information of the electors. Apart from displaying copies of such affidavits on the notice
“haard of Returning Officer. during the election period, scanned copies of all these affidavits

e



with a hyperlink to ECT webgitm 8¢ that clectors can sccosg the Information. The Commiggion
have pending pages against theny,

Al present; ne prposal for making voting mandatory in the Parliamenmrylessmhly
elections is under cousideration of the Government. ‘

&
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ANNEXURE. TIT

GOVERNMENT OF INDIA
MINISTRY OF LAW AND JUSTICE
LEGISLATIVE DEPARTMENT

LOK SABHA
UNSTARRED QUESTION NO. 1265
TO BE ANSWERED ON THURSDAY, 8+ MARCH, 2016
Electoral Reforms

+1265. SHRI RAJU SHETTY:
SHRI PREM DAS RAT:
SHRI'DINESH TRIVEDI:

Will the Minister of LAW AND JUSTICE be pleased to state;

(a) whether the Task Force set up to examine inter alin the Report Nos. 244 and 2566
of the Law Commission has prepared a roadmap for implementation of various
recommendaftions on electoral reforms including Right to Recall/Right to Reject,
curbing criminalisation of politics, Government funding of elections eto,;

(b) if 80, the details and the present. mmthamfﬂmgmththaaahmhmnms
proposed thersin; and

(¢) the other measures taken/being talken by the Government to address the existing
shorteomings in our electoral system till the implementation of these vomprehensive
reforma?

ANSWER

MINISTEROF LAW AND JUSTICE
~(SHRI D.V. SADANANDA GOWDA)

(8) to (c): The 244% and 255" Reports of the Lasy Commission of India are stil
undor examination of the Task Force constituted in the Legislative Department.
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| £ S GOVERNMENT OF INDIA

& -  MINISTRY OF LAW AND JUSTICE
LEGISTATIVE DEPARTMENT
' LOK SABHA

_ UNSTARRED QUEATION MO, 1876
TO BE ﬁNSWERED OM THURSDAY, 6th MAY, 2016
Flectorn) Reforms : t

1578, SHRI EAMAL NATH: :
SHR] KUNWAR PUSHPENDRA SINGH CHANDEL:
SARIMATI KEOTHAPALLL GERTIA:

Wil the Mirdster of LAW 4313 JUSTICE be pleased to state:

{a) whelhor the Government has taken any decigion regarding implementation of
eloctoral reforms in the country jncluding holding of simmltaneous clections
‘to Tok Sebha and State Leginlative Assamblics, use of Totaliser for cununting
of votae, facility of a-vuEng and revamping of Electroniec Voting Machinecs ete, .
ga per the recommendatione made by Law Conmissinn, Election Commission
ond other Comiittess; ' :

(b} ifsc, the details and ths pre=snt status thereof:

(c) the tme-frame set for _impl-zmanj:a.tiun of these electoral relowma in the
pountey; _ ] .

{d) whether the Government has set wp a Coup of Ministers (Gol) to examine
the issue of sitaultancous elsctions to Lok Sabhe and State Tegialative
Assammbliea and if B0, the detalls thersal gl : : -

() whother the Government hzd consulted various political partieaf stalecholdexs
before setting up she GoM on the issue and if so, ihe details-thereul slong -
with the outeome of such conrultations? -

ANSWER

MINISTER OF LAW AND JUSTICE
(SHRI D.V. SADANANDA GOWDA)

(@) to (c): The Law Commigainn has submittad ils 244 and 2558 Report
eomtaining cortain recnmmendations on plectoral vefurmas, ineluding introduction
of Totalieer for counting of "GtEELWMtEE on
Targonnel, Public Gricvancca, Law and Jugtice in i1x 70t Beport DA Dl @ven
certain recommendations for hoiding of stmmlla neous elections to, Lk Subhe-and---
State Tegislafivs Assgmbliea. These _recommendations, mcluding propusals for
introduction of e-postel ballot aystem for ovmracas clectoys and_Armed Forces
Personnel and for mplacongpt of n'hsuleth_]ii ctromc Voting Machines, are under
the oomsideration of the Government.] Since the FEEE-tresived ~would -reguire
m'ﬁ?éﬁ'[ﬁﬁaﬁ"f“w:ﬁ:h various gtake holders, no specific time frame can he indicatod.

{d) and (e): Mo, Madam.

s




ANNE XURE —

| GOVERNMENT OF INDIA : URE—IT

& MINISTRY OF LAW AND JUSTICE T =
' LEGISLATIVE DEPARTMENT

LOK SABHA

UNSTARRED QUESTION NO. 4360

TO BE ANSWERED ON THURSDAY, 11t AUGUST, 2016
Electoral Reforms

4360, DR. ANBUMANI RAMADOSS:
SHRI PINAKI MISRA

Will the Ministar of LAW AND JUSTICE be pleased to state:

(a) whether the Government has taken any decision regarding implementation of various
recommendations given by the Law Commission, Election Commission and other Committees
and if so, the details and the pregent status theraof: _

(b) whether the Government proposes to examins electoral system in other demoeratic
countries and imbibe some of the better and suitable features therefrom and if so, the details
thareof;

{0) whether the Government propoges to engage experts from nthar countries to help in
improving the electoral system in the country and if so, the details thereof;

(d) whether any suggestions to introduce proportionate reservation system in the country have
been received and if so, the reaction of the Government theveto; and

(e) whether the Government proposss to talke stringent measures to check uss of money power
during the elections in the country and if so, the details thareaf?

ANSWER

MINISTER OF STATE FOR LAW AND JUSTICE AND ELECTRONICS AND
INFORMATION TECHNOLOGY

(SHRI P. P. CHAUDHARY) =

' (a) to (e): The issue of electoral reforms in its entirety was referred to the Law Commission of
Indin which has given its 244% Beport on "Electoral Disqualifications® and 256% Report on
“Electoral Reforms” containing, inter-alis, recommendafions on proportionate representation
and measures to check the use of money power in elections, The recommendations of the Law
Cnmminaian are under examination. '

Since the Law Uammmaiun has given its vecommendations afier detailed deliberations
with all the stake-holders, there is no proposul of the Government to further examine the
elactoral systam in other democratic countries or to engage experta from other countries.

il
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GOVERNMENT OF INDIA.
MINISTRY OF LAW AND JUSTICE
LEGISLATIVE DEPARTMENT -
LOK SABHA

CNSTARRID QUESTION NO. 223

TO BE ANSWERED ON WEDNESDPAY, 16" NOVEMBER, 2016
AM‘Ermm&T IN REPRESENTATIGN OF PEOPLE'S ACT
223, SHRT A. T. NANA PATIL | |
Will the Minister of I..‘AW AND JU STICRE be f:leas-ad tul state:

(a) whether the Governtnent proposes amendment in Representaiion of People's
Act to prevent use of maney power in elections; '
(b) if so, the details thereaf and if not, the reasens therefor; and .
(¢) the time by which an amendment hill to address the issue of use of illegal

money in election to fnfluence voters ia Tikely to be implemented?

ANSWER

. MINISTER OF STATE FOR LAW AND JUSTICE AND ELECTRONICS
AND INFORMATION TECANOLOGY
(SHRI P.P.CHAUDHARY)

{a)to (c} The Law Commisston in its 255™ Report has, infer ulie, made certain
recommendations simed at curbing undue influence of money power in
clections. The said recommendations are under consideration of the
Govemment. | T

5 2




ANNEXORE-T

- —

GOVERNMENT OF INDIA
MINISTRY OF LAW AND JUSTICE
LEGISLATIVE DEPARTMENT

LOK SABHA
UNSTARRED QUESTION NO. 1159

TO BE ANSWERED ON WEDNESDAY, 23" NOVEMBER, 2016

ALTERNATIVE ELECTORAL MODES

1159, SHRI KESINENI NANI:
Will the Minister of LAW AND JUSTICE be pleased to state:

(a) whether the Government has studied proposals for alternative electoral
modes such as instant run off voting, multi-member constituencies, etc.; and
(b) the reaction of the Government regarding the advantages and disadvantages
of a proportional representation system over first-past-the-post?

ANSWER

MINISTER OF STATE FOR LAW AND JUSTICE AND ELECTRONICS
' AND INFORMATION TECHNOLOGY
(SHRI P.P.CHAUDHARY)

() to (b): The Law Commission, after detailed examination of the issue of
‘Hlectoral Reforms® in its entirety, has submitted its 255™ report which, inter-
alia, contains a recommendation for examining the system of proportional <

_Iepresentation vis-a-vis first-past-the-post system, The report is under
consideration of the Government.. =

wedcdeve kR
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GOVERNMENT OF INDIA
MINISTRY OF LAW AND JUSTICE
" LEGISLATIVE DEPARTMENT .
LOK SABHA

UNSTARRED QUESTION NO. 4372

O BE ANSWERED ON WEDNESDAY, THE 29™ MARCH, 2017
Disclosure of Contribution to Political Parties .
- 4372, SHRI RAJENDRA AGRAWAL: '
Will the Minister of LAW ANT TUSTICE be pleased to stater

(5) wihether the Government intends ta ensure disolosire of contributions to political partes
to the public; :

(b} if s0, the steps taken in this regerd; . _ -

(6) whether the Giovernrent intends to fntroduce complete State fimding of clectlons; end

(d) if 30, the details thereof and if not, the reasens therefor? _

ANSWER
MINISTER OF STATE FOR LAW AND JUSTICE AND ELETRONICS

AND INFORMATION TECHONOLY
(SHRI P.P.CHAUDHARY)

() and (b):» The Law Cormmizsion of Indis, in its 255" Report on the issue of ‘electoral
rsforms’ has, inter-alia, recommended to make publicly available, on Election Commtlssion’s
website, or on file for public inspection, on payment of prescribed fee, all the contribution
reports submitied by all- the pelitical partles. The_seid recommendation elong wilh other
W Commission are unfier consideration of the Governmeni,

(¢) end (dy- The Law Commission ha: not recammended a sz.;slcm of complete staie
funding of slectivns given the current econotsic and developmentsl problems of the country.

ook
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GOVERNMENT OF INDIA
MINISTRY OF LAW AND JUSTICE
LEGISLATIVE DEPARTMENT
LOK SABHA
UNSTARRED QUESTION NO. 4329

TO BE ANSWERED ON WEDNESDAY, 21* MARCH, 2018’
Derecognition of Political Parties

4329, SHRI CH. MALLA REDDY:

Will the Mindster of LAW AND JUSTICE be pleassd to state:

() whether in August 2013, the department-related Parliamentary Standing Committes on Personnel, Public
Grievances, Law and Justice in their 615t report recommended that the power to derecognise parties for
violating Model Code of Condust be included in the Representation of the PmpIc Act, 1951;

(b) if 50, the detnils thereof and the reaction of the Government thersto;

(=) whether The National Commission to review the working of the constitution in its 2002 report called for
a separute law, making provision for recognition and derecognition of political parties, if 50, the details
thereofs

(d) whether the 255th report of the Law Commission on electoral reforms recommended changes to the
Representation of Peoples Act to empower the poll panel, if so, the detalls thereof:

(e) whether in December 2016, the Flection Commission sent a set of 47 proposals on electoral reforms to
the Government asking for powers to deregister a political ﬁmymzubnmhnﬁm!tolssuenmmm}r
orders regulating registration and deregistration of political parties; and

() if so, the demils thereof and the status of the said proposal?

ANSWER

MINISTER OF STATE FOR LAW AND JUSTICE AND CORPORATE AFFAIRS
(SHRI P.P.CHAUDHARY)

() to (f): The issue of electoral reforms in its entirety was examined by the Law Commission having regard
to the Reports of verious Committees in the past, including the reports of the Department-related

Parlinmentary Standing Committes on Personnel, Public Grievances, Law and Justice and National
Commission to review the warking of the Constitution. The Law Commission in jts 255® Report has, inter-

&5
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alis, made corfain recarmmendations foi‘ empowering the Election Commission for dersgistration of p-c:-lltlcmh
perties for non-compliance of the proposed provistons for regulation of the partles and also for failure 1o
contest Parljamentary ur Slate elections for tenl congscutive years. | :

The Election Commission in December, 2016 hed requested the Govermuent 1o a:-:pedﬁa the-
implemeration of the meommendatlona of the Law Comnmasion on clectors] teforms, including the
recomnendetions for empowerning the Bloction Cormission for deregistration of the politieal pariies, The
metter is under cxumination. M
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-~ GOVERNMENT OF INDIA

2 MINISTRY OF LAW AND JUSTICE

: LEGISLATIVE DEPARTMENT
LOK SABHA

STARRED QUESTION NO. *219
TO BE ANSWERED ON WEDNESDAY, 01™ AUGUST, 2018 !

ELECTORAL REFORMS

*219. SHRI C. N. JAYADEVAN:

Will the Minister of LAW AND JUSTICE be pleased to state:

... (@) whether it Is a fact that majority of the political parties have opposed the
‘Idea of holding simultaneous election for the Lok Sabha and the Stats
Assemblies, if so, the delails thereof and the reaction of the Govarnment
thereto;

(b) whether it Is.a fact that many pressing electoral reforms such as curbing
the use of black money to fund election etc. as recommended by a
Committee on Electoral Reforms are pending; and

(c) If s0, the detalls thereof and the reaction of the Government thereto along

with the steps taken by the Govamment to bring in electoral reforms so as to
make the election process tranaparent?

ANSWER
MINISTER OF LAW AND JUSTICE AND ELECTRONICS AND
INFORMATION TECHNOLOGY
(SHRI RAVI SHANKAR PRASAD)

(2) to (c): A statement is laid on the Table of the House,



LOK SAPHA STA] UEETIOHN NO. *218 BATED 0187 AUGLIST, 2078

{a) to {c); The Department Related Parliamentary Standing Cornimittee: on
Poreornel, Public Grievances, Law and Justice had examined the issue of
simultansous elections to Lok Sabha ang State Legialative Assemblies in
consultation with various stake-holders including tha Election Commission of
India.. The Cornmitiee has given certain recommendgtions in this regard In &s
oM report, The malter now stands referted to the Law Commission for further

examination to wark out practiceble road map and framework for simultanecus-

slections to Lok Sebha and Steta Asssmolies,

2. Further, the issue of siectoral reforms in its antiraty, was examined by
the Law Commission in the recent past. After consulting various stake-nolgers,
the Law Comnyssion has subritted its 255" report containing, iter-aiia,
purposive recommendations an Elestion Fingnce aimed at curbing use of black
money in election funding. The recommendations are under axamination of the
Government af present. |

—_ - pp—
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LOK SABHA SECRETARIAT /?A/é Gl B I;"'G

A E COMMITTEE ON GOVERNMENT ASSURANCES

MEMORANDUM No. 7)o

Subject: Request for dropping of Assurance given In reply to Unstarred Question
No. 4282 dated 18.12.2014 regarding "Sagarmala Project”

s !

On 18 December, 2014, Shrimati P.K. Sreemathi Teacher and Shrimati Kirron
Kher, M.Ps., addressed an Unstarred Question No. 4282 to the Minister of Shipping,
The text of the Question along with the reply of the Minister Is as given in tha
Annexure. '

2. The reply to the Question was treated as an Assurance by the Committee and
required to be implemented by the Ministry of Shipping within three months from the
date of the reply but the Assurance Is yet to be implemented.

3. The Ministry of Shipping wide OM. No. H-11016/110/2014-PD-I dated
24.04.2018 have stated as under:-

"As per the current status related to the project, Government of Kerala is in
the process of selecting a Technical Consultant for preparation of revised
Detall Project Report (DPR) for development of Azhikkal Port. As the matter is
being pending for a long time and based on the current status of the project,
no exact time limit can be fixed for completion of the project.”

4. In view of the above, the Mlhistry-, with the approval of the then Minister of
State (Shipping & Finance), have requested the Committee to drop the above
Assurance.

The Committee may consider,

DATED i~ |¢o7|2020
NEW DELHI

6T
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— : GOVERNMENT OF INDHA
o MINISTRY OF SHIFPING

' LOKSABHA
UNSTARRED QUESTION NO4282
TD AE ANEWERED OOM 18TH DECEMBER, 2414

SAGARMALA PROJECT

4282, SLRIMATI K. SREEMATHI TEACHER,
’ SHRIMATI RIKROW KHER:

Will the binistsr of SHIPIDNG be plesscd 1o stote:
e aReaes w2t

(a) xn'!:mﬂler mgjor ports in tha coumitry &7 lnsing market share 10 non-major parts.,
(b) i 50, the details smil the r"...asuns theretor;
(c) the details with regnrd to the Sagarmala Projeci includiug the steps taken for
limplementation of this project and the cost estimated along with its lkely benefits;
() whether the Government has received any proposal lrom Kerala State Goversment far
development of Azhikkal Port of Kammuc district: und
{ey  if so, the status thereof?

"ANSWER
MINISTER OF STATE IN THE MINISTRY OF SBIPPING
(SHRL PON. RADHAKRISHNAN)

{a)&(hy: Market share of carge handied by Mejor Potts atd Non-Mejor Porta in the Jast two
~ yearsie, 2012-13 and 2013-14 is given below:-

N . {in. willion tonnes)
_ Year ! Miajor Poris ‘Non-Major Ports
2012-13 845,79 (38.5%) - | 38313 (41.5%) |
2013-14 - [ 53548 (57.11%) 417.12042.89%) |
{e) Government of mdia is in the process of evolving a modol of pot-led development

throvgh the Segar Mala Project which would connect the ports with their hiaterland
through road, rail, inlend watcewnys and also promote coastal shipping.

{d) Yus, Madam.

{i) A Technical Committee set up by Government of Indla exanned the prnrr:msa] of

- Govermmen] of Kerala for development of Azhikkal Port and prepared a study

report. The repert was sent o Govemment of Kerala on 22.5.2013 for comuments
which is awaited. ——

T




LOKSABHA SECRETARIAT /Pobendlliv — X7
COMMITTEE ON GOVERNMENT ASSURANCES
MEMORANDUM No. {77

Subfect: Request for dropping of Assurances given in replies to:-

The

to I,

2,

(i) USQ No. 4631 dated 22.12.2014 regarding "Classical status to Marathi Language”:

(i) USQ No, 2166 dated 01.01.2018 regarding "Status of Classical Language to
Marathi”; and,

(i)  USQ No. 5700 dated 02.04.2018 regarding “Classical status of Marathi Language”; /
. ki

The above mentioned Questions were asked by various M.Ps. to the Minister of Culture,
contents of the Questions along with the replies of the Ministers are s given In Annexures [

The replies to the Questions were treated as Assurances by the Committee and required

o be Implemented by the Ministry of Culture within three months from the date of the replies but
the Assurances are yet to be implemented,

3
F.No

In this regard, the Ministry of Culture vide their OM. F.No, Akd-17/3/2018-Akad/224,

- Akd-17/11/2019-Akad/226 and F.No. Akd-17/12/2019-Akad/222 dated 05.05.2020,

01.05.2020 and 05.05.2020 respectively have stated as under:-

4,
for C

"A proposal for granting Classical status to Marathi Language was received from Marathi
Language Department, Government of Maharashtra. The said proposal was placed before
the Committee of Linguistic Experts for consideratior. However, in the light of sevaral Writ
Petitions filed by Shri R. Gandhl in the Hon'ble High Court of Judicature at Madras on the
subject, It was decided to walt for the outcome of the sald Writ Petitions. The Hon'ble
High Court of Judicature at Madras has disposed of the Writ petitions vide common order
dated 08.08.2016 dedlining to Interfare In the matter and disposed of all the Wit
Petitions. The proposal was again under active consideration in consultation with other
Ministries and Committee of Linguistic Experts through Sahitya Akaderm.

Recently, the Govermment has nominated two more members f.e. Prof. Arun Diwaker Math
Bajpai (Former Vice Chancellor-Himachal University, Riva University) and Prof. Arunoday
Saha (Former Vice Charicellor - Central University, Tripura) to the Linguistic Experts
Committee In' place of two vacancies caused by resignation of Dr. V.C, Kulandal Swamy
and demise of Prof. Bh. Krishnamurti. Now the Committee Is to review the criterla to
classify a language as "Classical language” and also to find out how many other
languages are likely to become eligible to be dassifiad as "Classical Language” under the
reviewed guidelines. Inter-Ministerial consultations will follow. As the matter Is under
consideration, hence no time frame to fulfill the Assurance can be decided.”
e ey

In view of the above, the Ministry, with the approval of the Minister (Independent Charge)
uiture, have requested the Committes to drop these three Assurances,

The Committee may consider.

NEW DELHI:
DATED: (¢ |.,']| 'z,, 20
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&, - GOVERNMENT OF INDIA - .
e L - MIMISTRY OF CULTURE
T LOK EABHA

UNSTARRED QUESTION MO, 4631
TO BE ANSWERED ON 22.12.2014

CLASSICAL STATUS TO MARATHE LAMGUAGE

4631. SHRI RAHUL SHEWALE:
© SHRI YINATAK BHAURAO RAUT:
DR. i, KAMARAI: '

Willl the Minister of CULTURE be pleased & stato:

() the tatal number of classical languages.recagnized by the Government;

{b) whether the Government has recelved any proposals from the State Government
of Maharashtra and the Abhljit Marathi Bhashsz Samitee for conferring the status of -
-, Classical language to Marathl language; : o _
~ (€)1 s0, the details tharaof along with the criteria adopted by the Goveriment in this
regard; N _
(d) whether the Government has taken any decision on the abave proposal; and

(&) ifs0, the details theref and if not, the reasons therefor alorg with the present -
status of the proposal?

AMNSWER .

MINISTER OF STATE {IC) FOR CULTURE 2 TOURESH AND
MINISTER OF STATE FOR CIVIL AVIATION

(DR, MAHESH SHARMA)

(3): -Madam, So far & languages i.e. Tamil, Sanskit, Telugy, Karinada, Malyalom &
Ddla have been recognized as classical languages. '

(b} (c)(c)B{e) : A report from Government of Maharashtra _(Department of Marathi
- tanguage) is under consideration.of thiz Ministry. No proposal has bean receiveg -
“Tfom Abhijit Maratht Bhasha Samitee. The criteria lald down by the Government
of India is as under ;- ' S

(' High antquity of its eanly texfsfreabrde_d histary over a_period of 1500-

2000 years; - - _ : . : _
(i} A body of ancient literatureftexts, which is considered z valuable heritags
by generations of speakers: . T -
{in  The lterary tradition be original and not bonowed from ahother speech
- commaunity;

(V) The classical language and hterature being distinct from modern, there
. Mmay also be, a discontinuity between the classical fanguage and its Jater
forms or its offshopts, - : '
. L E ]
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GOVERNMENT OF INDIA .
MINISTRY OF CULTURE

LOK SABHA

UNSTARRED QUESTION NO. 12166
TO BE ANSWERED ON 01.01.2018 |

STATUS OF CLASSICAL LANGUAGE TO MARATHI

+ 2166, SHRI KAPIL MORESHWAR PATIL:
Wil the Minister of CULTURE be pleased to'state:

(a) the number of ancient languages granted status of classical language by the
Government;

(B) the criterion adopted by the Government for aranting classical language status to a
particular language;

(c) whether the Government has received any proposal from Maharashtra Government
and Abhijaat Marathl Bhasha Semlti for grant of classical language status to Marathl;
and

(d) If so, the detalls thereof and the action taken by the Government thereon?
ANSWER

MINISTER OF STATE (I/C) FOR CULTURE AND MINISTER OF STATE FOR
ENVIRONMENT, FOREST & CLIMATE CHANGE :

(DR. MAHESH SHARMA)

(@:  So far six languages L.e, Tamll, Sanskrit, Telugu, Kannada, Malayalam and Odia
' have been given status of classical languages,

(b): The Criteria adopted by the Government to determine the ellgibliity of a language
for granting classical language status, are as under; -

(1) High antiquity of its early texts/ recorded history over a period of 1500-2000
years;

(if) A body of ancient literature/ texts, which Is considered a valuable heritage by
generations of speakers; ;

(i) The literary tradition be original and not borrowed from another spesch
community;

(iv) The classical language and literature belng distinet from modern, there may
also be a discontinuity between the classical language and Its later forms or
Its offshoots,

(C)&(d): Yes, Sl A proposal for granting of classical status to Maratti language has been
recelved from Marathi Language Department, Government of Maharashtra. The
sald proposal was placed before the Committee of Linguistic Experts for ts
consideration. The sald Committee recommended the  grant of classical status to
Marathl language and the sald recommendations are unde nsideration of the
Ministry. However, In the light of several Writ Petlﬂ'ﬁﬁﬂ-@r—t?y?nShrl R. Gandhi In
the High Court of Judicature at Madras on the subject, it was decided to walt for /

} the outcome of the said Writ Petitions. The Hon'ble High Court of Judicature at
Madras has disposed of the Writ Petitions vide common order dated 08.08.2016
declining to Interfere inthe matter and disposed of all the petitions. Consequentiy,
the proposal for grant of classical status to Marathi language Is again under active
cansideration of this Minlstry, =)

73




GOVERNMENT OF INDIA - K |
MINISTRY OF CULTURE - - ,f%w{xuw 7/

LOK SABHA

UNSTARRED QUESTION NO. 3700
TG BE ANSWERED ON 02.04.2018

'CLASSICAL STATUS OF MARATHI LANGUAGE

5700: DR. KIRIT SOMAIYA: »
Wil the Minlster of CULTURE be pleased to state:

(a} whether a proposal fo grant Classical ‘Status to Marathl Fanguage is- under
conslderation of tha Gavernment sincea long; -

() Ef =g, the detalls tharecf;

(e} whether the Goverament of Maharashtra has sent a revised proposal last year to
' the Governiment; '

(d) If 50, the details therzof; and

[2) the tima by which the said preposal a" granting Classical Status to Marathi Languaga
will be considerer?

MINISTER OF STATE {IC) FOR CULTURE &
MINISTER OF STATE FOR ENVIRONMENT, FGREST B CLIMATE CHAHGE

{DR.. MAHESH SHARMM
ANSWER

(&) & (b): Yes, Madam. A proposal for graniing classical status to Marathl Language was
recelved from Marathl Language Depariment, Government of Maharashira.
The said proposal was placed before the Committee of Unguistic Experts for
its consideration. The said Committee recommended the gramt of classical
status to Marathi ‘anguage. However, in the fight of saveral Writ Patitlons filed
by Shri R. Gandhi in the High Court of Judicature at Madras on the subject, it
vias decided to wait for the outcome of the said Writ Petitions. The Hon'ble
High Court of Judicature at Madras has -disposed off the Writ Petitlons vide
common order dated 08.08.2016 declining to interfera in the matter and

j disposed off all the petitions, Conseguently, the revisad propasal 131 grant of
; ::Iasslcaf stats to Merathi 1anguage Is undar ccnsu:leratinn of thls Mlmstr'; _ /

(c) & (d}: No, Madam.

(e): ND-tEme;frame for granting Classizal Status to Marathi Lahguage can he fixad,

e
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LOK SABHA SECRETARIAT /22lcnole —Xiz
COMMITTEE ON GOVERNMENT ASSURANCES
MEMORANDUM No. |72

Subject: Request for dropping of Assurance given in reply to Unstarred
Question No. 4844 dated 23.12.2014 regarding "Cases Handed over
to NIA" '

On 23 December, 2014 Shri C.S. Putta Raju, M.P,, addressed an
Unstarred Question No. 4844 to the Minister of Home Affairs. The text of the
Question along with the reply of the Minister are as given in the Annexure, !

2. The reply to the Question was treated as an Assurance by the
Committee and required to be implemented by the Ministry of Home Affairs
within three months from the date of reply but the Assurance Is yet to be
implemented.

3. The Ministry of Home Affairs vide O.M. F. No.I-13012/13/2014-15-1V
dated 09 March, 2015 had requested to drop the Assurance on the following
grounds:-

“That while Indicating the status of the cases handed over the NIA it
had, Inter alla, been stated that 26 cases are under investigation which
have been treated as Assurance. Since the NIA Is an Investigatioh
Agency and cases are entrusted to the Agency for investigation on
regular and continuous basis. Certain number of cases remain under
investigation at any particular time and it is not possible to complete
investigation of all cases at given time as new cases are assigned to the
Agency on regular basis, Treating the above reply as an Assurance does
‘not seem to be appropriate, Earlier reply of this Ministry to a similar
Question l.e. Lok Sabha Unstarred Question No. 3946 regarding cases
handed over to NIA Answered on 18.12.2012 was also treated as an
Assuranice Initially, however, pursuant to requests of this Ministry based
on above justifications, the Assurances was deleted/dropped. The Lok
Sabha Secretariat vide their OM ' dated 31.05.2013 conveyed
exclusion/dropping of the said Assurance from the list of pending
Assurances."” .

4. The above request for dropping the Assurance was not acceded to by
the Commitiee at thelr sitting held on 18 April, 2016. The Committee
accordingly presented thelr Fortieth Report (16th Lok Sabha) on 11 August,
2016. The Committee /nfer-alia recommended the Ministry to take proactive
steps to expedite Investigations of the aforesald 26 cases and fulfil the
Assurance at the earliest.

5. However, the Ministry of Home Affairs vide O.M. F. No.
13012/13/2014/NIA dated 15 June, 2020 have stated as under:-



rWhile indicating the status of the cases handed over to the NIA, it had,
_ . inter-afia, been stated that 26 cases were under Investigation, which had - .
i " been trested as an Assurance, As per status of cases avallable on e =
- wabsite of MIA, out of 26 cases 11 cases are still under Investlge .un.
Since the NIA is an Invastigation Agency and cases are entrusted to the
Agency for investigation on regular and continuous basis, certain
number of cases wilt remain under investigation at any particular ime. It
s not possible to complete Investigation of all cases at any given point
of time as new cases are assigned to the Agency on regular basis. Glven
the very nature of work of NIA, treating the abgve reply as an Assurance
does not seem to be approptiate. It is also submitted that & similar
.question Le. Lok Sabha Unstarred Question No.3945 regarding cases '
fanded aver to NIA gnswered on 18.12,2012 was also treated as an
Assurance intially, however, pursuant to requests of this Minjsory based
ah above justifications, the Assurance was deleted/ dropped.”

6. In view cf the above, the Ministry, with the appraval_nf the Minister of
Home Affairs, have agaln requested the Committee to drop the Assurance.

The Committee may re-cansider.
Dated:- {¢ l.ﬂ]_z.uu
New Delni




Anexuve

GOVERNMENT OF INDIA
MINISYTRY OF HOME AFFAIRS

LOK SABHA -
UNSTARRED QUESTION NO. 4844 -
YO BE ANSWERED ON THE 23" DECEMBER, 2014/PAUSHA 2, 19386 (SAKA)

CASES HANDED OVER TO NIA

4844. SHRI C.8. PUTTA RAJU:

Wil the Minister of HOME AFFAIRS be pleased to state:

(a) the detalis of the cases handed over to the Mational

investigation Agency (NIA) for Investigation since its inception, ¢l
date; ;

(b) the status of such cases under Investigation by tive Htm'

(c) whether It Is a fact that inadequate manpowes In the MIA
hampers the investigation process and final and logical conclusion
of cases, which are of utmost national importance; and

(d) if so, the details thereof and the corrective steps talen In thie
regard?

ANSWER

WMINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HARIBHAI PARATHIEHA! CHAUDHARY)

(3) & (b): A total number of B8 cases have boon assigned to the
National Investigation Agency (NIA) for investigation and
prosecution since its Inception, Out of these 88 cases, investigation
has bean completed In 62 cases and charge sheets have been filed
in 60 cases and closures raports have been filed In 2 cases, In i2
cases, trials have concluded and judgment has been delivared by
the Speclal Courts constituted under the NIA Act, 2008, out of
which, in 10 cases, 20 accusesd persons have been convicted, and 2
cases have resulted in acquittal. The remaining 26 cases are under
investigation. == 8

————— .

{c): No Madam,

(d}: Does not arise.

T




X ' LOK SABHA SECRETARIAT ﬂ/é/éfm’:}: *‘E

[ @ COMMITTEE ON GOVERNMENT ASSURANCES
MEMORANDUM No. 4_‘13

Subject: Requést for dropping of Assurances given in replies'tn--

(i} USQ No. 745 dated 27.02.2015 regardmg “Veterans Commission”; and
(i) USQ No. 2474 dated 11.03.2016 regarding “National Enmm:ss]on for Bx- -
Servicemen”.

sk

The above mentioned Questions were asked by Shri P. Karunakaran and Shri
Mahelsh Girf, M.Ps,. to the Minister of Defence, - The confents of the Questions alnng
with the replies of the Ministars are given in Annexures Iand II. _

a.  The replies to the Questions were treated as Assurances by the Committee and
required to be implemented by the Ministry of Defence within three months from the data
of the replies but the Assurances are yet to be implementad.

3. In this regar& ‘the Ministry of Defence (Department of Ex-Serviceren Welfare)
vide Q.M. Nos. F.NO.14(4)/2015/IRC/D(Res} and F.No. 14(6)/2016/I&C/D(Res) hoth
dated 4" November, 2019 have stated as under:-

"Hon'ble Raksha Mantrl, after taking Info consideration Draft National Commizsion
for Ex-Servicernen B, 2014, comments of Department of Leglsiative Affairs on its
feasibity from legal and constitdional polnis of view and commments of DARPG
thereupon, has found setfing up a separatie Natfonal Conunission.for. Ex-Servicemen.
not tenablefeasible and hence aoproved for clastire of the Asswrance,”

e,

4. In view of the above, the Minlstry, w1th the appmval of Raksha Mantri, have
requested Lhe Cammittea ta drap the Assurances.

The C:rmmittee mey constder,

NEW DELHI:
DATED: -[g[a‘] [2&15
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GOVERNMENT OF INDIA
MINISTRY OF DEFENCE
LOK SABHA
UNSTARRED QUESTION NO: 745
ANSWERED ON:27.02,2015
VETERANS COMMISSION
P. KARUNAKARAN

Anncxii)e =

(a) whether the Govarnment proposes to constitute a Veterans Commission;

(b) If so, the details thereof along with the proposed mandate and the powers of the Commission;

(c) whether the Commission shall bea statutory authority; and

(d) the funds allocated for the setfing up of the Veterans Commission during the year 2014-
20157

Will the Minister of DEFENCEDbe pleasad to state:-
ANSWER

MINISTER OF STATE (RAC INDERJIT SINGH) IN THE MINISTRY OF DEFENCE

(a) to (e):In pursuance of Hon'ble President’s statement made in the joint session of parliament
on 8th June, 2014, regarding Government's decision to appoeint a Veterans Commission, the
National Commission for Ex-Servicemen Bill, 2015 has been drafted in order to set up the
National Commission for Ex-Eamcamen.[Tha comments of Department of Legislative Affairs

have been obtained on the Bill and the follow-up action is being taken in accordance with the

guidalinaa | procadure laid down for |egislative praposals to set up such Bndi-a__)

(d} No funds have bean allocated so far for setting up the Veterans Commission for 2014-15.

77



. GOVERNMENT OF INDIA
MIMISTRY OF DEFENGE
. LOK SABHA,
UNSTARRED QUESTION NO: 2474
ANSWERED ON:11.03.2018

P Yy

Natlonal Commizsion for Ex-servicenen
MAHEISH GIRR] ©

{a) whslher the Gm-amment I2 planning to sot up a Nationa| Camniisgion for Ex- -SeTVIGEEen;

(i} if s0, whalher the Government had drafted National Commission far Ex-servicemen BINl, 2075
(c) If s, the status of the &It and

- {d) the expectad limeline for sefting ug 6f the commlssion?
Wil ths Minlstar of DEFENCEbBe pleasad o state:-
ANSWER

MINISTER OF STATE  (RAQINDERJIT SINGH)
IN THE MINISTRY OF DEFENCE

(@) & {b}:In pursuence of Hon'hle Frasident's Staternent mads in the Address to the Joint Ssssian
of Parllament on 9th June 2M4. regarding Government's decision 1o appoint a Veterans
CDI‘I"I"I"IEI&IDH thie Nallonal Comrmsslnn f:::r Ex -Servicemen Bill, 2015 has hean drafted,

(c) & (d): The commants of Dapartment of Legis siative Affalrs and 1d Deparfment of ent of Administrative
Reforms and Publle Grievances have been obtalned, The mauf:er IS undler cansideration of the
GOvErmmMment. T

&7 Sk
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o LOK SABHA SECRETARIAT
COMMITTEE ON GOVERNMENT ASSURANCES

MEMORANDUM No. 114

Subject: Request for dropping of Assurance glven in reply to Unstarred Question
No. 1784 dated 05.03.2015 regarding “Pending Power
Projects/Proposals.”

/
On 05 March, 2015, P. Nagarajan, M.P. and various M.Ps., addressed an

Unstarred Question No. 1784 to the Minister of Power. The text of the Question

alongwith the reply of the Minister Is as given In the Annexure.

2. The reply to the Question was treated as an Assurance by the Committee and

required to be Implemented by the Ministry of Power within three months from the

date of the reply but the Assurance is yet to be implemented.

3.  The Ministry of Power vide O.M. No. 4/7/2015-P&P dated 8 April, 2019 have

stated as under:-

"The latest status of DPRs of Hydro Electric Project under the current
Assurance Is as under:-

"Out of 41 DPRs, concurrence in respect of 20 DPRs has been Issued, 13 DPRs
have been returned, 4 DPRs have been apprised, 1 DPR has been under
examination and 1 DPR has been withdrawn by the developer. 2DPRs have
been appraised and awalting concurrence. The DPRs could not be concurred
for want of report on e-flow of Empowered Committee of MoWR, RD & GR In
view of DO letter of Hon'ble Minister (MoWR, RD & GR) dated 08.11.2015.
Further these projects are included in the list of 24 HE Projects under review

by Hon'Blé Supreme CourtConcurtarice of CEA Will e sU Blect to outcome of
e judgement of Honble Court. It may be observed from the above that |-
barring 01 DPR; all other DPRs have been appraised by CEA, Two DPRs are /
awalting judgement of Hon’ble Court.”

4. In view of the above, the Ministry, with the approval of the then Minister of
State (1/C) for Power, Coal and New and Renewable Energy have requested the
Committee tt.) drop the above Assurance.

The Committee may consider.

New DELHI:

DATED : Iélcﬂ lznz.a

&/
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GOVERNMENT OF INDU
MINISTRY OF BOWER
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" YO BE ANSWERED ON 05.03.015

PENDING POWER PROJEGTS/PRODSALS

1784, SHRI P, NAGARAJAN:
SHRI VISHNU DAYAL RAM:
SHRI PONGULETI SRINIVASA REDDY:
SHRI ABHLIT MUKHERJEE:
SHRI RAJU SHETTE
SHIRI M. RAJA MOHAN REDDY:

Wiil the Ministor of POWER
ba plansed to stato:

AMSWER

mmmnrruu:mmmmm
GOAL AND NEW & RENEWAELE ENERGY

{ SHRI PIYUSH GOYAL )

{n) to (ch With the enastmont of tha Electriciy Act, 2003, sSoncurranct of Contral
Hmllrluﬁwu;{nmhmmhuhrnﬂh;w#u-ﬂumulﬁn-m
Projocta, mm.mmmMMmhm_m"mmﬂmmm
years and current year. However, In respoct of Hydro powor projects, hhl-d_h'n}-ﬂ
m;mmmmqumﬁmnmum DPRs of 41 Hydro Powr Brojocts,
mummwumumﬁmmmhmmhm
Hr-nnw“nm-m.mm“-tm

{d)1 mammmmjmhmmmmmm

bansfits during the 12tk Plan and beyond aro at Amnesdl, The dotalls of thernal power
projects boing established/constructed aro at Annau-il.

82



o)z The sxemnstion of DPR Inveives aprrafsel of vadpus RIpwcts cuck g5
Fiydrakogy, Foundaton Mnginsariug £ Salninkoity, Deoigt and salfoty of dan, Doalgn of clvil
- HrUclords Suoh ng Wakar caridustor Sy+tam, powor hougpe, Iurgd shalf ofe,, Piwer
Poienlial studies, EXcdro-machanical doslpn, Qeology, Powar Wacuniion, Consfruction
matorial aud Coaf ez, In order to sppralze thess Ropacte, CEA conmults Gantro) Watey

FTocate botwasn the mpprofsing $raupial, the devolopor mnd tonsermad Mol Gavarmmone
The commonts of the agpralsing groupds) on the relevant chapters of OPR erm sont to the
carodrned Harslopar for cEnfSmnlesmplianza. In zags sufficient Jovastipatone Teye
1ot 5ash done, Hio devslopor ta atvisod Io EY cut additionat nveatigation, whiok may
[rrehve AriEingrdriiing éd 1hre Praject site, Moded tasts e,

Once il e aspests ara approved by the apprefsng greupefagencies, CEA
tndenvors to accond concurtance 4t for es praobicebla within = parled of 150 wwarkiing
days. Constrection of e projects can be taken up afier reoolpt of envircnmai, forest and
okkar cloqranceg. - B

T folicwing steps are being tokan o Improve power Infrastructurvensure
thately campletlen of denwraling praojscis ’

] Centrel Elootriclty Aotherity (CRA) monitors the progrees of constrection of powaer
Perofecta thwough fresuent mlta visis wnd intoractlan with tiie devalepers a4d
squlpmeant seppllers,. In aXilllon, CEA holds ravicyy mestingy perladienlly whi sho
davelsiters and obher slakvholiss to [Mmntify Issues crithesl ta canmlssloing of
profocts and haips In resalving thewm,

(A} A Powrar Profect Mo ndtoring Paned (PP} has baen 3¢ o by the Mindstry of Power
for independext monltaring of Sherria and kydro gonaration projects tarpeted far
asmmizaionkis during Mo i2th Foe ard bwyond along with Ea Bsaoclateg
transntisslon systems. .

A1) Regueer reviews are imdartalion st varlgus lavels including jaint raviaw by
Becratary (Pawor), Sacrebury (Heavy Industry] and Nl Amyoy to Kenify Hthe
prokiom arexs md Mfaclimte Bxpafsdour reaolsilon of cutytancing lssuon

TAEFNENS S
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ANNEX REFERRED TO IN REPLY TO PARTS (z) TO (c) OF UNSTARRED QUESTION NO. 1784 TO
BE ANSWERED IN THE LOIK SARHA ON 05.03.2015,

BEERREAAEAhE

unﬂwwmmmmdmunmmmmw
:-mmm-l_mm;

] sk Szhema Stnin Davatoper | instellod | Est, | Statos
No. Capacity Cont
() (R= Cr)
1_| Aatie Pyl | JAK VHR HEPFL BE0 | BE7.02 | DPR poncurmd
1 | Gonp Pui. | ArPy DEFL 164 | 1438.27 | DPA concurred
3 | Devaan Contral| Uttr. iK' | sivNL 253 1105.76 | OFR concurrey
4 | Miyar Pvi. | WP, MIHPGL 430 112840 | OPR eoncurrad
5 _ | Mirang Pyt. | ArfPr. _AAPL 141 553263 | OFR concurred
0 | Efnlin Pt | Armr EHEPCL 3067 | 25208.90 | BFA concurred
7 | Memjing Put. | dr. Pr. HOSCPL 1800 | 0304.41 | BPA coscuren
B | Champo Yangthang | Put. | WP MPoL 180 IVTF.204 | OPR canourred
B | il Put. | Magaland | HMPPL 188 1084.78 | DPR concurrad
10| Mew Sanderwal Gtaio | JAK JREPRE 23 985,88 | OPA concurnad
11 | Chhintru wt. | EP DEG 128 120808 | DPA concurred
12 | Kalalll L | AnPr Kalal PPL 1200 T161.86 | DPR concutrad
13 | Kynahla Pl AUPPL a7e 316475 | DPR concurred
14 | Safl Prt HP GHPCL 400 | 2804.97 | OPR partly clearod
1 Btaia Hihar HSHPGL 130 4972.33 | DPI portly clonred
10| Pemwia Upper Pyt Ar, Py, LuUPL Jomn TIEN.06 | BPR purily clonred
17 | Kir Jv JAK ocupp - B2e 4080.13 | PR 3
A0 | Julam Tamnk Contral] U, THOCL 100 1280.24 | pPn clesrad
18 | Bowala Mand Perysg | Stale Uit UJVNL 200 300724 | DPR urod
20 | Snok Mhkas Pyl HP. L&T HHPL 26T 174019 | BPR partly closred :
M Chu Pt Ar. Pr. SNCPOL 06 E08.90_| DPR partiy clonrod
23 | Lshird Gantral| M, BJVNL oo E807.31 | OPR portly clearsd
_23 | Wirthat) Stais |  JAK JHPDG 300 1257.78 | DPR partly clanred
|24 | Lower Kopn Etala | Assnm |  ApGOL 120 1480,84 | OPA partiy clearsd
28 | Umnget Stuiw | Moghaieyn | MePOCL 140 108482 | DPR partty clusrad
28 | Tagod Py, Ar. P, SHPPL 186 1850.74 | DPR portly cleprod
a7 | Heo Pyl Ar Pr. HHPPL 240 2001.42 | bPm elanrod
0 | Subansic Middie Pi. Ar.Pr. | Wi kHEPSL | dDoG 10350.00 | OPR partly clasrad
: {Hamia)
a5 | Sswalkete Stnly JAR JHEPDE _ 1888 10475,08| DPFR parily cloarod
30 | Wwar Ju JRI cVPp 540 4370.50 | DPR poartly cloarad
31| Topureniz Pyt Arpr LAY 4 SHOEE | DFR parily clonred
31 | Attunil Mup Pt Arr AHPCL BOD Elosilng for ascwptance
of OPR for sxamination
In CEAGWE mald on
054244
ETOT.22 | PR ratamod o
33 | Kirthai Stato JEK JHPDG 800 . ’
1928, DPR redurmned to
34 | Bara Banghat Pyt HP MPCL 200 P
1328.00 | oPR raturrod [
A | Sivanamudram Bints Mo, KrcL 245 b
1140000 | PR roturamd ™
aa Hutang ~11 Pt Ar.pr. MAmErL 1i0o duvsloper
15306.77 | BFR. returned tn
37 | Mmlak Pyt Ardir. HrEL 1382 guvel
877.35 | DPR rerlurned to
38 | pemasholphu _M Arpr. MHPPL 0 dévaiopar X
TROBN | DPR redurnad to
3 | Gimilany L] ArPr. SKIL 0 b
153 |DPR returned o
40 | Rolgam Pyt ArPr. BHIL 144 S
ine4s | pen relurmned 1o
41 | Wamgtang Shirl Pui Ar. Pr. KHPPL 8o Calslasy

WEdEhh &
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AKMEX-H
ANNEX REFERRED TO Wi REPLY TO PART (#} OF UNSTARRED QUESTION NQ. 1784 TO BE
ANSWERED IH THE LOK SAEHA O D5.03. 2015,
AREEREREE b
Datalls of Hytea Powst Projeoto jubave 24 MW being Setoblishad / Costarictsd
U | Hama of Sohosoa | Smctor | installed Capacily Lutas?
Ho. | (Exemiting Apemcy), Gopmciy Undar Commisslonltg
. : M. x NV ‘e otion Schaduia
' Ll
fndhra Pendeah _
1 _| Hagsrulenn Smpar TROADG NG State port S0 201415
Arunachisl Pradesh :
|_2 | Wemeng (HEBPTE) Central 4x150 B0 297
3| Paro {NSEPCDY Cantral | Zxmy g 201617
4 _ | Subsnatr Lawar (NKPC) _Contal Bezsp | opan 201349 |
8 | Gongri{Dirang En Privats T2 ] 144 2Mraa
1 Himachal Pracsah _ . |
B | Kol Dam (NTMC . | Gentrat 4x200 [T gy
T_| Barkadl 8, 1 (MHPC) Cantral G200 [ 204p-12
| M| Wh-m{BVRCL) B Fiata 2r33.33 100 i1y
8| Bwrara Kudigu {#PPCL) Stam axIT 111 201647 |
A0 [ Beint {HFPEL) Mzie Zxaq 100 2HEAT
91| Shongénng Xarcham {HFPCL) Bimis 91 a0 Z01T-A®
12 | Kasharg -1 (HEPCL) Stnte 1x8E 55 #0816
13 | Mashang -l & Il {HPPCL) - Btate 2xe8 130 2016.97
| 14| Bajoll Holl [SWRY | _Pebeets 3x63 182 01712
13 Screng (HIPCL) Priveds _ @uBo - TIx) Mi1G-18
A6 | Tanama Bomal (TRiR) Frivate | " @x22 a4 - | AT
[ 17 _| Tdong-F (NSL TWooy) Privass | 100 ton ZD16A7
18_| Chanfwl (i Encrgy) _ Erivabe %12 3@ 2M 15
fammu & Kaahralr . :
| 18 | Baglthes- 11 (MEPDCLY i Stada. L] 450 20184T
30 | Kiskhonganga (NHPT: Coea] 3x11D a3 L LA
21 | Ratl> [REEFPL) Private | 4aZ03 + 130 BEG 201718
T Kowata ’ E
22 | PaNlveaxsl (MSER) . | Edata L Es3Q ] ST
| %5 | Thottyar {{5ER) | stare | 4x3041xi0 a0 e ala FA
Niadhym Pre decl) _
24 | Mahoohwnr |SMARCL| Privaie 100 I 400 Wi6AT
Kzharaskira , :
28 | Hoymn Left Bank (WRD,AH) Stato Lntl} | [T T8
Maghralays
28 | Mow Umtrn [MePGECL) Staie haat. 40 : 20847
P Eoram N ~ _ : ]
27 | Tuirkal [KGEPCD) Sootre) 2iA0 [ AT
Paijak _
28 | Shatpurvndl (PRECLY Sinte _ [ix33¢3x33+1x8 206 Zn{i18
29 | Bhnerncy |9RM infraetroctyis) _: Mrivate | Ixi? a1 2049718
¥ | DFchu {Soeha Hnletis) Private | Auss og 204713
|3 | Jorethang Loom (Bans Encray) Privoda ZNAE o8  2g154s
52 | Rzngit-Iv [JAL Rovear) Private #add : 12 200847 |
33 | Rasgit-lf [8fkidim Hydra) _ | #iwmm 233 L B 2017438
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34 _| Rongnichu (Madhya Bharot) Privats 2xan 98 201718

38 | Veshiaing (Shige Snorgy) Privato |  2x40,6 87 201748

36 | Toonta 8L 1l {Teasta Uda) Private oxzZO0 1200 201817

37 _| voenta SL VI (LANCD) _ Prlunto Ax126 00 201748

36 | Panan (Himagtrl) Private 4x78 300 201810
o .

38 | Lowor Jurala (TSGENCO) Stote Gxd0 240 204447

40 | Pulichintala (YSGENCOD) Gtate 4x30 120 201817
Vitarakiiand -

41 _| Laka Tapovan (NTPG) Gentral 3n57T i 201810

42 | Tapovan Vishnugad (NTPC) Caondral 4x130 520 201748

43 | Tohri PSS (THOC) Cantral 4260 1000 201818

44 | Vishnigad Plpalloti (THDC) Cuntral axi11 LEL) 2018410

45 | Phato Byung (LANCO) Private Zx38 TE 201718

48 | Shrinagar (AHPCL) Privale AuB2.5 230 201518

47 | Singoll Bhatwarl (LAT) Privato 3x33 g9 201718
West Bangs

48 | Yoonts Low Dam-V (NHPC) Gentral AxA0 160 201547
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e AN NEXT
g__ ANKEX REFERRED TO [N REPLY TO FART (d} OF UNBTARRED QUESTION KO, 1784 TO B
e ANINERED IN THE LOM SABHA ON 05.03,2045,
o LLER R R YTy L) .
% Dscalls of Thevmal Pawer Profects being Bat=bBzhad / Constrpctad
s Ftnte Fivject Rawa [ Unitdle | Gap. Lateat Sowce |
Ej*v : (L] Cormtilssloning
i;f'é: Sehadula
o CENTHAL BECTON
. M Bangalgaon THE 1 508 Jun-1i5 Gonf .
u-2 28] 1817
- 3 2m 1817
S Aarh STRR.| [T [T 187 Coal
' -2 [ 1718~
: =3 GEO 1¥ar
Siar Eewh STPRAI -5 [ Hans Goal
Sy Muzafarpur TPE Bxp Lr3 155 Mar-15 Loz
) ua 195 Pacds
Sdwr Habl Hager TFR [T 25D Duc-1E Ceal
| o 02 230 Bea-18
U1 =11 Hranig
U4 260 Jun-17
Bitrmr M Wbt Macgar TPP 1K | GE0 Jiw-4 ¥ Caal
r U2 |80 Sep-17T
_ T 660 _dan18
Chiaifapeck | Lam TPP [T B0 Nov-1G Doal
' -z B My ¥
wHfmrichand Bolsare TPS ~p™ Rxg. T G0x) Peo.s Coal
Shrariierd Mot Karsepura TR [TH] ash Toi-18 Caal
U2 il 4] fRugdE
¥ Ea0 Fab-i8 -
Hamostaka Kudg $TPR Ph. w1 804G Pif1E Coul
' Tz g 53919 -
) , UG 04 Moy T
Meharsehin Mawda ETRE Ph-} 3 &80 Due-16 Caal
u-4 [T Jure 7
Morioraeirs Scimpar 5T 1 GH Gay-£7 Cox|
BT i WouA 7
B L Wimdpaakal TFE PRy w13 Baf Bet-15 oal
72 Badatwera TPP U oo Jun-17 Ceal |
e ' -2 &0 - Beo-17
Ceifatn Barlignlll 5TER Ut 500 FohAg Canl
| -2 and Jur-1E N
™ ! Tutloadin TP (JV) A LT M5 Conl
] _ 2z &g June{ & T
Tripure Morarchak CCPP GT [IE] May]3 Gru
L 5T 9.7 Jul-i6 )
Trigura Agariala CCPE ET -1 26,6 Him-18 Ban
. B ET -2 n.5 Mar-13 )
L | Unalwher TPS - IV U-s Y HevAT oal
2 L Blefs &% PP | - GG T2 y=1F Coel
I .. 3 I BB Nown17
Fid L Tande TR ST. 11 -1 057 Mey-18 Conl
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LOK SABHA SECRETARIAT
COMMITTEE ON GOVERNMENT ASSURANCES

Appesils - XL
MEMORANDUM No. |15

Subject: Request for dropping of Assurances given in replies to (i) Unstarred
Question No. 5250 dated 24.04.2015 regarding "National E-Health Authority"
and (i) Unstarred Question No. 1639 dated 25.11.2016 regarding
"Safeqguarding Patients Privacy”,
"
The above Questions were asked by various MPs to the Minister of

Health and Family Welfare. The texts of the Questions along with the replies
of the Ministers are as given in the Annexures I and 1.

2. The replies to the Question were treated as an Assurances by the
Committee and required to be Implemented by the Ministry of Health and
Family Welfare (Department of Health & Family Welfare) within three months
from the date of the reply but the Assurances are yet to be implemented.

3. ' The Ministry of Health and Family Welfare (Department of Health &
Family Welfare) vide OM Flle No. H-11016/1/2015-eGov and OM File No. H-
11016/08/2018-eH dated 22 April, 2019 have stated as under:

] "Ministry of Electronics and Information Technology Is coming with Data

-

Protection Framework on Digital Information privacy, security and
confidentiality in which the sectoral role of various sectors will be
specified, the need for having separate Data protection act for Ministry
of Health and Family Welfare is no longer required."

4, In view of the above, the Ministry, with the approval of the Minister of
State for Health and Famlly Welfare, have requested the Committee to dmp
the Assurances.

The Committee may consider.

Dated:- 1¢[e7|2020
New Delhi

9l







AnnexustT1

ey GOVERNMENT OF INDIA
MINISTRY OF HEALTH AND FAMILY WELFARE
' DEPARTMENT OF HEALTH AND FAMILY WELFARE

L T jrae

it LOK SABHA'

B UNSTARRED QUESTION NO.5250 F

TO BE ANSWERED ON'24™ APRIL, 2015
. NATIONAL E-HEALTH AUTHORITY

5250, SHRI SUVENDU ADHIKARI:
SHRI A. ARUNMOZHITHEVAN:
SHRI R. DHRUVA NARAYANA:
DR. MANOJ RAJORIA:

‘\.__‘__\
Will the Minister of HEALTH AND FAMILY WELFARE be pleased to
state:

(a) whether the Government proposes to centralise medical history of patients for
easy access of hospitals and laboratories under National e-Health Authority, if so,
the details thereof;

(b) whether this initiative is likely to allow healthcare professionals access to
complete and accurate health history for better diagnosis and treatment without *
compromising on patient confidentiality;

(c) if so, details thereof including the role likely to be played by the States in its
implementation and the expenditure likely to be incurred thereon; and

(d) whether the Government proposes 1o launch any National Health programme
under PPP model and develop the spectrum of telemedicine to strengthen the
healtheare system of the country and if so, the details thereof?

ANSWER Nao o
THE MINISTER OF HEALTH AND FAMILY WELFARE
(SHRI JAGAT PRAKASH NADDA)

(a): No.

(b) to (c): Establishment of National e-Health Authority (NeHA) is at a concept

stage, as of now and views/suggestions from various stakeholders including the
States have been invited on the Concept Note of NeHA.
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3;*.-”*;;1 It is proposed thut NelLA will promote standardization of Electronic Health
e Records (EHRs} & establishment of Health Information Exchanges (HIEs). It is |
R

envisioned that states will establish Health Information Exchanges, which will
facilitate exchange of EHRSs across facilities in a secured manner, States may alsa '
ostablish LIIR storesfrepositories. A detailed project report (DPR) has been
prepared by this Ministry for establishment of pan-India Integrated Health
Information System including EHR Systermn in public health care facilities and
establishment of Health Information Exchanges (HIE) at National & State lsvels
under National e-Governance Plan (e-Kranti). The projected outlay of this project

Tl
AT

2 - is Rs. 8,400 Crores (apprﬂxlmaxe]y) over a-duration of SeVen years including
D) States’ share.
* @: No.
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24 GOVERNMENT OF INDIA

' | MINISTRY OF HEALTH AND FAMILY WELFARE

| & DEPARTMENT OF HEALTH AND FAMILY WELFARE

LOK SABHA e

e UNSTARRED QUESTION NO.1639 i

i TO BE ANSWERED ON 25™ NOVEMBER, 2016 .. .

3 SAFEGUARDING PATIENTS PRIVACY /
:_‘} 1639. SHRIR. GOPALAKRISHNAN:

=0 SHRI SURESH C. ANGADI:

will the Minister of HEALTH AND FAMILY WELFARE be pleased to state:

(&) whether the Government proposes to bring out a legislation to safeguard patient's privacy by
protecting health data and medical information of patients;

(b) if so, the details thereof;

““=* (¢) whether the said legislation hus provisions for detion against any breach of data of the
patients; and A

(d) if so, the details thereof and if not, the reasons therefor?

RN ANSWER B

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND
. FAMILY WELFARE
(ANUPRIYA PATEL)

(8) & (b):  Yes. Ministry has decided to bring out a legislation regarding Electronic Health
Data, Privacy and Security. The proposed legislation will broadly cover the following aspects :

Comprehensive legal framework to protect “e-health data’ of an *individual’.
Ownership of *e-health data’. .
Legal framework for health data standardization in collection, storage, exchange etc.
Comprehensive remedies (civil and eriminal) for data breach.

. Enforcing nodal body.

(c) &(d): _ Yes. However, the prapesed legislation is still being drafted and action against any /

Lh e i

breach of électronic data of the patients are yet to be finalized.

.................




Perdlie - TP
LOK SABHA SECRETARIAT

' COMMITTEE ON GOVERNMENT ASSURANCES
MDE&.MELHQ. é

Subject: Reguest foT dropping of Assurance given in reply to Unstarred
. Question No. 30 dated 30.11.2015 regarding “Financial
Mismanagement at Bharat Natyam Centre”. '

e ' '
- ) }

On 30 November;, 2015, Shri B. Senguthwan, M.P., addressed an Unstarred
‘Question No. 30 to the Mnister of Culture, The text of the Question alang with the reply
of the Minister 15 as given in the Annexura. :

2. The reply 0 the Qu’Estiun was treated as an Assurance by the Committee znd
required to be implemeantzd by the Ministy of Culture within three manths ﬁ‘nm tha date
-of the reply but the Assurance is yet ta be |mplernented

3. In this regard, the Ministry of Culture vide O.M. Flle Np, Akd 17/4/2018- Akad,-’&ﬂﬁ
_dated 30.09.20189 have stated as under -

"This Ministry ﬁag token all steps to Inquive into Ehe case refating fo tﬂ’;'*e fnarcial
management st Bharat Natyam of Kalakshefra Foundation and the maiter has
been refered to CBI for conducting invostigation. Recentiy, CBI through CVO,
Ministry  of Culture pas requested to convey the aporoval of the competent
authony for' reglstering a regulsr case (FIR) against Ms. Leelz Samson, Ex-
hreclor, Kalakshotra Foungation,  Chennal. The approval of the Competent
Authorily has been pblained an file and the same has been conveyed fo the
;’E@gﬂi‘ce E:;"{mn of e Ministry Yor furtfier comveyvance to CBI vide. fattar oated
201 f.?

4, In view of the abova and citing that the matter being mvesﬁgatecl by CBI whlch is
not in cantrol of the Ministry, the Ministry, with the approval of the Mimister of State [I,ac‘ﬁ
For Cultuns-, have requested the Commitiee ta drap the Assurance

The Committze may cnnsn:ler.

Mew DELHI:
DaTED: [g;. ﬂ )2::29
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GOVERNMENT OF INDIA _
MINISTRY OF CULTURE M_,

LOK SABHA

UNSTARRED QUESTION NO. 30
TO BE ANSWERED ON 30.11.2015

Financial Mismanagement at Bharat Natyam Centre -
+=.30, SHRI B. SENGUTTUVAN:

Will the Minister of Culture be pleased to state:

(a) whether any complaint with regard to financial mismanagement and
impropriety at- Kalakshetra, the reputed Bharat Natyam Centre In
Chennal, has been received and if so, the details thereof;

(b) whether the audit conducted at the Kalakshetra has pointed out any
financial improprieties and if so, the details thereof;

(c) whether the Ministry has directed to hold an enquiry with reference to
the complaint regarding mis-appropriation of funds; and

(d) If so, the details thereof along with the action Mken by the Government
In this regard? :

MINISTER OF STATE (IC) FOR CULTURE & TOURISM AND
MINISTER OF STATE FOR CIVIL AVIATION
(Dr. MAHESH SHARMA)

(a) There have been complaints recelved with regard to financial
mismanagement in respect of irregularities in award and execution of
Koothambalam project, discrepancies in award - of work of
documentation of Ramayana dance dramas & irregular appointments
during 2008-2010.

(b) Office of the Director General of Audit (Central) while conducting
Audit of Kalakshetra Foundation for the financial year 2011-2012, in
its inspection report has inter-alia made observations in respect of
unfruitful expenditure of Rs. 6.28 crore on renovation of
Koothambalam auditorium.

(c)&(d)} The Addl. Secretary & Financial Advisor, Ministry of Culture has ralsed '
) a Serjous concern on te [apses jn execution of Kogthambalam project
at Kalakshetra Foundation and directed to seek official explanations™
from former Director and officials handling the~project. it has also.
been directed to fix_the responsibility and other appropriate action |
against the erring officlals concerned in respect of allegeﬂ

Trreguiarities.

L L L
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ﬁé/&ﬂmﬁ’ — XIX_
LOK SABHA SECRETARIAT : ' .
COMMITTEE ON GOVERNMENT ASSTRANCES

MEMORANDUM No. 1%

Subject: Request for dropping of Assurance given in reply to Unstarred Questiﬂrn
No. 2423 daled 14.12.2015 regarding “Investments Abroad by
Companies.” ' '

_ {
On 14 December, 2015, Or. Sanjay Jaiswal and. Shdl B. Sriremulu, M.Ps.,
addressed 3 Unstarred Question Nog. 2429 to the Minister of Petrateum and Natural

Gas. The text of the Question alongwith the reply of the Minister are as given in the

Annexiire,

2. . Thereply to the Question was treated as an Assurance by the Committee and
required to be Impleriented by the Ministry of Petroleum and Natural Gas within
three months from the date of the reply but the Assurance is yet o be implemented.
3. The Ministry of Petroleum and Natural Gas vide O.M. No. [-20011f7/2015-1C-1
dated 18 July, 2018 and 04 June, 2018 have stated a5 under:-

*In vicw of the sanctlons impesed by the United States of America an Iran,
diplomatic pressure is there on India to reduce hydrocarbon sector with Iran,
India is engaged in diplomatic efforts to protect Its energy sacurity and the
matter is under continued discussions between India and Iran. The matter is
being discussed at the highest levels of the two countries and 3 high degres
of confidentiality is necessary In such mattars.., The Issue is sensitive and
‘may affect India’s strategic intarest, It 1s alse stated that in ancther Assurance
on a §milar subject (Lok Sabha Unstarred ' Question No. 4263  dated
22.03.2013 regarding investment in il fields of Iran, the Committes had
dropped the aforesaid Assurance) as the same was considered as 'Sensitive
matter’. " S :

4, In view of the above, the Minlstry, with the approval of Minister for Petroleum
and Natural Gas, have requested the Committee to drop the above Assurance.

The Commitize may consider.
DaTED:- ;glaﬂz,_:e,a

MEw DELHI:

G7-



nexine
LOK SABHA bl
UNSTARRED QUESTION NO.3429
TO BE ANSWERED ON 14™ DECEMBER, 2015
INVESTMENTS ABROAD BY COMPANIES

2429. DR. SANJAY JAISWAL:
SHRI B. SRIRAMULU:

G w3 e e 3 -
Will the Minister of PETROLEUM AND NATURAL GAS be pleased to state:

(2) whether the Oil and Natural Gas Corporation Limited (ONGC/ONGC  Videsh
Limited(OVL)/State owned oil companies have planned bilatera) energy trade between
African/European/Russian oil producers/countries in the next fow years;

(b) if 50, sthe details thereof along with value of assers/oil reservoirs acquired/stake bought in
foreign companies by ONGC/QVL/oil companies abroad and the time by which exploration
and production of crude oil and natural gas from these oil blocks are likely to be sturted, oil-
fields/gas blocks/country/company-wise

(e) whether the Government has any plans toexpand the scope of m‘u;mrut\{ﬁn between India
and Afiica in the hydrocarbon space and if so, the dotails thercof:

(d) whether Iran has withdrawn the offer of production sharing contract for the development
of Furzad-B gas fields from the ONGC Videsh Limited lod consortivm and if so, the details
thereof along with any propesal to develop Iran oil and gas resources/projects; and

(e) whethor public/private sector companios have discovered crude oil and natural gas
discoveries in foreign/neighbouring countries during the last three years and the current year
and If so, the details thereof along with the present status of commercial production in thess
gns blocks, ail fields, country/company-wise including Private/Public Scelor Companies?

ANSWER

A wriar 3R g I FEreE # vey AT (FE TR (4wt v
MINISTER OF STATE(INDEPENDENT CHARGE) IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI DHARMENDRA PRADHAN)'

(o) Indimn Oil eompanies view Africa and Russin as important sources of energy supplies
given the sizable hydrocarbon resources in these regions. Indian oil companies pre interested
in investing in the E&P activities in thess countrics subject to satisfactory techno-commercinl
vinbility, country rixks and regulatory spprovals.

(b) Petails of nssots acquired by oil companics are given at Annexure-l,

(e) Indin is hosting the 4™ Indin Affica Hydrocarbon Conference on Januaty 21-22, 2016 tg
expand the scope of cooperation between Indin and A frica.

(d) The issue of Farzad-B Oil field in Iron is still under negotiation between ONGC Videsh }
Limited and Nationu! Iranian Ofl Company, {_;

(¢) Information with regerd to Publio Sector-companies is at Annexure-11,
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AMNEXURE-T

Annexure referred tg in rephy 1w parts (2) & (b) of Lok Sabha Lastarred Question Ng 2422 1o
be answered on 147 Decpmber, 2013 reparding Investments abroad by eompanics

The detajls af astels owned by comnpanies

. ONGC Videsh Limited

Cl5/Russin/Earope

Azerbaijan — Awzeri, Chirag and Deep Weter GunashlitACE3) Gil Tields — ONGC Virdesh
accuired 2.7213% Patlicipating Interest (PL) en 28" Merch 2013 fivm Hess Corporation at a
consideration of 81356 million USD. The fleld is preducing sinec 1997 and current rate of
production fram the ficldy is 635000 bopd. '

Africn

Mozambigue — Roviuna Area — 1 Otfshore Mazagmbique — ONGC Yidesh has acquired
16% PL, in two stages, ot 8 totul consideration of USD 4,129 billiun — 6% from M/s Vidzocon on "
January 2014 and 10% from Anadarko Mozambique Area ] Limitada (Anadarko) on 28" February
2014, The Ares ] presently has estimated recoverable gas resowrse of 75 wl, Gias js planned to be
marketed a3 LNG, #irst LG s expected in the year 2020, :

13, Tnding U1l Corporetion limited ' i

Loy

IQCL has participating interesi(Pl) in five oil and gas blacks in Afrcan counlries with a
pla of invcatment of US$43 million in the next few years in these hlocks. :

Bloele/{Entry | Tocution/ Congorlivm Parmers walie of stake | Remarlk
thioagh) | Nature -~ of actuired * by |
| Project 1oC
S o | ugs Mittion) .
*Shektli Cnshoe, OIL-50% 6,25 Yeal of
{Fann-in} (Gabon {oueratat) {linry cosf) | production
’ ' IQCL-50% ) : would  be
S o ' .| decided
OMLI4Z | Onshore, Summit . il Int'l | Wil based an the
(Bid Rowzd) ¢ Nigeria Lid{Migeria}-30% : iseevedes
' feparaar) o during
Hunsers Miperia 205 ' exploratlon
TGS 2 s - 70 reonprises phawe  znd
SRL 142 Holding ltd-30%, " | subsequetit
. PO -25% aud O1L-25% P - developmeni
Arca 95925 {nsaaore, . Bonatrach-50% ' 2.5 ulan
{Mid Rowmed} | Libya {operater) (Signature
1CC-25% Bomus jaid)
D1L-25% ) o
“Aren B6 Onshors, OIL-50% NIL | MWT
Hid Fovmeld | Libye (oporatur) | completed
QC-T0% S _
Dlock 10244 | Cnshore, OfL-50%% ' L3 MWF
{ltid Round} | Lilya (oporatory (Signatore comzleted

LOM=505% d?(f byl © | Bonws paidy
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v, Bharat Petrolenm Corporntion Jmited

Bharat PrrroRescurces LWJBTRL), a 100% sussidiary of Gharat Petroloum Capuration
Ltd hag pudicipating Interest in 10 blocl in overseag. Owver the past fiew vears, BPRL consoriiwnm
has had pil'gas discoveries in Mozamlique, Brazl., Indonesia snd Austalia. The details aré given
below:

amhbine

RPRI. Fermad into the Offshore Area 1 block of the Rovuma Basin, Mozambique, wita a
participating inerest (P1) of 1G% in 2008, [u the lest-lhroee years, the drilling of rhe prospects in
Goificho, Atum, Qrea and Tubarao-Tigre have Jed to discoveries of Nataral Ges. These discuverics
along wilh i cartier discoveries (olaj to ¥4 "Frillion eubic fee: of natural gas resuurces that have
oen ciscovered in the slock till date. The pastnership iz the block i muov: ing ahead to monetize the |
4as by setting up o 2 wain {each vain of 6§ MMTTA) un shore LNG Plant in Mezambigue. wiich
Lwgets delivery of the e LNG carpo in 2020, '

fol




Bragil

IBV Brasi] petroleo Lida(IBV Brasil) incorporated in Brazil; o 50-50 Joint venture company
between forcign subsidinries of BPRL snd Videocan Industrics Limited, presently holds
participating interest(PI) in 6 deep witer offshare exploration blocks spread over three concessions,
Details of blocks arc given below. All the blocks are in various stages of explorationfappraisal and
no production has-commenced from any of the blocks.

Till date, seven major hydrocarbon discoveries have been made in the sbhove blotks, Six
discoveries have been made In Sergipe- Alagoas basin (BM-SEAL-11) and cne discovery. in
Campos Basin, Appruisul Plans for these discoveries have since been approved by the regulator,
ANP. During the past three years. 5 discoveries of oil/gas have been made in BM-SEAL-| |
concession,

IBY Brasil has already invested o the tune of USD 1400 million, with commitments in
excess of USD 2000 million towards exploration and appraisal activitics in Brazi),

IBV's Block Datails

S.No. | Concession No. of Blocks | Partners with % PI Qperator

1 Sergipe-Alagoas Basin: BM- | 3 Petrobras-60%, 1BV-40% Petrobras
SEAL-11 Concession

2, Campos Basin; 1 Anadurko-30%, TBV-25% Anadarko
BM-C-30 concession BP-25%, Maersk-20%

3. Potigunr Basin: 2 Petrobras-30%. Petrogal-20% | Petrobras
BM-POT-16 Concession 1BV-20%, BP-30% '

PI— Participating interest
BP — British Petroleum

Indonesia;

BFRL farmed into the Nunukan Production Sharing Contract (PSC) in the Tarakan Basin,
East Kalimanthan, Indonesin in September 2009, through its subsidiary BPRL Ventures Indonesia
BV, and has & Participating Interest (P1) of 12.5%, Other Joint Venture (IV) partners are PT
Pertamina Hulu Energi's and Videocon Indonesia. So far, JV has drilled 4 exploratory and
appraisal wells In the block. While Badik 1 well drilled in June 2010 was dec ed 8 discovery,

drilling of wells Badik 2, Badik 3 and West Badik During 2013-14 have confirmed the present of
produeible hydrocarbons, '

As per the Operator, the Plan of DevelopOment (POD) reserves stand at 208.5 bef of Gos
and 1.05 million barrels of Oil, together working to 385 MMBOE. ‘The JV have submitted jts
POD to the regulntor SKKMigas for approval. The Final Investment Decision shall be taken afier
detailed front Bnd Engineering and Design (FEED) is conducted and Gas marketing agreéments are
in plnce. '

ustrilin

BPRL farmed into Block EP — 413, with Shale Gas potential; i 2010 sequiring a 27.803%:
Participating Intevest. The block is operated by Norwest Encray, and the other consortium partner
in this. Block is ARC Energy a subsidiary of Australin Worldwide Exploration. A well
Armowsmith-2 has been drilled in 2011 and fractured hydraulically with Hydrocatbon shows in all
five zones. The permit has been renewed for u furthet period of 5 years till 2018, 3D seismic
acquisition hus been completed and processing of data is in progress, This will enable the TV 1o
deeide on further well locations to appraise the block,
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ANNEXURE-LI

Appexure referred 1g in reply to parl (g) of Lok Sabha Unstarred Question No.2428 g Igg.

answered an 14" Deccmber, 2015 reparding fnvesiments abroad by companiss

STATEMENT OF OVERSEAS PROJECTS/ASSETS

[ ame of Project

5.Me. | Country Participatdng companies alung with
a . Pl
I Vietham Black 06. | {offshure) OVL  45%.  TNK-35%(Cperalat);
| PetroVielnam 20%
) Hlock 128(afshore)’ QYL I !
2 Sudan - GRPOC{Unland) POVL 25%; CNPC 40% Petronas 30%;
' . - _ Sudapet 5%. Jowtly operaled
'A, Sauth Sudan GR0C(Onland} OVL 23%; CNPC 40%. Petranas 300
: ' : : Nilepet 5%(Jointy operated) '
SPOC Rloek 5A), Onland OVL  24.125%:; Poonas  67.875%,
L ) Nipet 8%, Joiatly operated :
4, Russia Saklalin-1(0Mshere) OV 20%; ENL 0% Qperatar) Sodzeo !
| 30%; SMNG-S 11.5% RN Astra 8.5%
B  Imperial Energy{Oniand) | OVL 100% N
8, Caluzbia MECL{Onland) (TVL 25-50%; SIPC 25-50%, Licopetrol
SG% Jointly eperated )
Plock RC # 8 {Offshorc) OVL  40%{Opermer), Eeopoiral-40%;
) Pervobras-20% .
sook RC i 3 (Offshore) Ezopetrol-30%(0peralor), HD‘v’Ld'uEfn
Rloek RCH 10 {Cfshare) - QVL-50%{ Operator), Ecopetral)-30%
- CP0-5 (Onland] OV 70%(Operator), Petrodomdu-30%
| §5IN-F(Onland PSE 50%{Operatur), OVT. 50%
(ua off-2{C:Tshore} OVL 108%
: LLA-DY (Gnshorc) OVL-50%, SIPC-S0%
b, Syria APC (Cmland) SEPD(Operator) 62.5-66.51%, HES BY |
_ 3333 TO 37.5% L
Rk 24 (Onland) TOVL 60%, PR 25%  {(Operaiog),
) : i TOM(15%}) .
i 7. Venezaela | Sancrizobal, PIVSA (Onland) | VL 40%, PDVSA 6% loindy opemted
' Carahobo Projece- L (Opleand) | FAVSA-60%; Repsul-11%  Petronas-
1184, OVL-11% OIL-3.5% [00-3.5%
) Jointly operated :
3. Rrazil BC-10 {offshore) POV 27%; Shell - 5308 (Operatod) &
: . Petrobras 35%
BM-SFEAL-4(Offshore) Peirobras-75%{Cperakes), DVL-25%
' Eapdrito Sanfo/Brasil Poirobras-40-70%, IBY  Frasil*-30%,
' Anadarke-0-11%
Canipos/Braxil Avudarke-30%, 1BV Brawal®-25%, BP-
_ 25%, Mewrsk-20%
' Sergipe/Tirsil Peirabras-50%, [BY Brasii*-<0%
Potiguar/Biasil Potrehras 30%, BIN30%, 2Y Brasil* -
0%, Petrogoi-20% .
9. Azirbaijun L ACG OVL-2.7213%, BP:-10%{0p) SOCAR-
2 12%,  Chevren-li% . INPEX-I1%,
e Exzon-8%, Siat Qil-8%, TPAQ-T%,

$




| Myanmar Black A-I(offshore) OVL 17%, GAIL 85% Daswos
. 51%(Operaton), Kogas 85%, MoGE
15%
Block-A(offshore OVL 17%, GAIL 8.5%, Duowoo
?i%{ﬁpmmﬂ. Kogas 8.5%, MoaGg
3%
Tran Farsi Offshore OVL  40%(Operator), [0C-40%, OIL |
- 20%
Mozambique | Rovuma Area<](Offshore) OVL 6%, OIL 4%, Anndarko 16.5%, |
PTTEP 8.5%, BPCL 10%, BENH 15%,
MITSUI 20% (additional sequisition of
10% share o Anadarko by OVL is alsa
under finalization),
Libya Block 43 Contract | OVL 100%
Area(Offshore) _
Aten 86 DIL—SD%(O]’:lmtEr}; I0C-50%
Area 10204 GIL—SH%[DMWI‘}; I0C-50%
Area 95 -96 Sonatrich-50%{Operator) OIL-25%;
10C-25%
Gabon Block Shakthi GIL—ﬁ%[ﬂpmmf}: 10C-45%; Marvis
Pig Lid-10%
Irag Blogk 8(onland) OVL 100%
Cuba . Blocks 34 & 35 (offshore) OVL 1000
Nigerin Block 285 [Block 279,207 OMEL{0):64.33% Total: 25.67% EMO:
(relinquished)} 10%
OML 142 Summit Gil +3ﬂ%[0pnrmqr}
Suntera Nigeria 205 Ltd-70%¢
. *Sunterm-50%; OIL.-25%; [0C-25%
Kazakhstnn | Satpayev OVL-25%, Kazmunaygaz-75%,
{Operator)
East Timor JPDA-06-103 Oilex(10%), Japan Energy(15%),
Videooon(20%), Gsrc (2094),
BPRIPDA (20%), Pan Pacific Petrojeum
(15%)
Timor-Leste Block-K REP DMCCte%{Opcmmr].DIL-IZ,S%
' 10C-12,5%
Australia EP 413 Norwest Energy NL(27.945%,),
BPRL{27.803%); ARC Energy
Limited(44.352%)
T/L1 & T/ 8p HPCLs P1 11.25% & 9.75%
Indonesin Nunukan BPRL Venture Indonesin BV(12.5%),
Pertamina(35%); MEDCO[40%):
Videacon(12.5%)
USA Niobrarn Shale JV Agset Carizo Ofl & Gas Tne., USA[60%) OIL
Indin (USA) Ine. (20%) IOCL (USA)
: mex.(10%) Haimo Oil & Gas LLC(10%)
Engle Ford Shale Gas GAIL Global USA Inc (GGUI)-20%,
Asset in Texas, USA Carrizo Oil & Gus (Operator)-80%
Yomen Block 82 Medeo Energy -45% {Operator) Kuwait

Bnergy-25% OIL-15% I0C-15%

Block 83

Medeo Energi-43%(Operator)

Kuwail Encrgy-25% O1L-15% 100-15%

o
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LOK SABHA SECRETARIAT pbe il =30
COMMITTEE ON GOVERNMENT ASSUKANCES

MEMORANDUM No. 1o

Subject: Request for dropping of Assurance given in reply to Unstamred
Question No. 774 dated 01.03.2016 regarding “"Food Processing Units in
Andhra Pradesh", :

On 01 March, 2016, Shri Jayadev Galla, M.P,, addressed an Unstarred
Question No. 774 to the Minister of Food Processing Industries, The text of
the Question along with the reply of the Minister is as given In the Annexure.

2. The reply to the Question was treated as an Assurance by the
Committee and required to be implemented by the Ministry of Food Processing
Industries within three months from the date of the reply but the Assurance is
yet to be Implemented.

3. In this regards, the Ministry of Food Processing Industries vide OM F.
No, E-18011/1/2016-ED dated 06 August, 2019 have stated as under:

"Out of 3 Mega Food Parks approved for Andhra Pradesh, one was
completed on 21.07.2015; one has recently commissioned on
12.02.2019 and one is under implementation.

The Ministry regularly monitors the progress of implementation and has
taken steps to facilitate speedy implementation of Mega Food Park
projects. The following steps have been taken by the Ministry:

()  Tssues are taken up with concerned Departments/ Agencies of
the State Governments to expedite statutory clearanices and to
remove the bottlenecks in implementation of projects.

(i)  State Governments and Ministry of Finance have been requested
to provide fiscal incentives to the Mega Food Park projects. '

(i)  Issues were taken up with the Banks/ FIs to expedite sanction
and disbursement of term loan to the projects.

(v) State Governments have been Involved In selection and
moriltoring of the projects. State Government representative is
nominated in the Board of SPV.

(v) A new Central Sector Scheme for *Crestion / Expansion of Food
Processing & FPreservation Capacities” under PRADHAN MANTRI
KISAN SAMPADA YOJANA has been launched to incentivize
Investment in food processing units in the Mega Food Park,
36 number of units have already been approved under the
scheme In the Mega Food Park.

& {D’S.




3 (v)) Amendrents are made In the scheme of Mega Food Parks and its L
' guidelines, as and when required. - { :

An impact assessment study was awarded to M/s Indian Councll
for Research an .International Economic Relations (ICRIER} on
11.08.2014 for 'Evaluation of Impact of the scheme for Mega Food
Parks in 2014-15. TCRIER submitted its final report on 31.07.2015. The
assessment made in the report of the impact of MFP scheme &s whole
and with partdcular referance to Srini MFP at Chitoar, Andhira Pradesh,
on various socio-economic aspact may be summarised as under:

I. Benefits ta Farmers

Discusslon with farmers, thair assocdations and Gram Panchayat showed
that farmers may be benefited in various ways with the astablishment
of a Mega Food Park, These include (a) stake held In the farm itself, (b)
economic benefits that may accrue Lo the farmer viz. increased Income
and reduced wastages, {c}-access to technology and madgim methads
of production and {d) improved social canditions,

trini Food Park Private Umlted directy engaged 250 farmmers and
another 250-300 farmers woere indirecly engaged with the food park.
The food parks also organize fraining workshops for the farmers and
contribute Yo thelr capacity huflding.

B T T

(i)  Estimated increase In farm gate price

MFPs have helped In increasing the farm gate price for the farmers and
reducing the multiple layers of middie-men thus providing higher
realizations to the farmers and better guality raw matesials to the
consumers. Srini Food Park Private Lirnited buys fruit pulps fram local
fammers at a fixed pulp rete, higher than the. market rate. The fixed
price’ also pretocts the farmers from price fluctuations in the locai
market,

i) Estimated reduction In wastage

Srini Food Park Private Limited has been successful In reducing the
wastage levels from 40 parcent to 10 percent for fruits such as mango,
guava and papaya at the fime of the suyvey. The MFP scheme, by
“providing farm related infrastructure, has addressed some concerns out
of the main concerns of famrmers In India of poor productivity, poor
- access to technology and market, lack of quality inputs such as seeds
and fertlizers, lack of storage and supply chaln fecilttics, tack of finance
and lack of availabllity processable quaiity agricultural products. For
example, farmérs can use the PPCs for sorting-and grading and the cold
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storages for storing their products for increasing the shelf life and
reducing wastage. :

(iii) Technology and knowledge transfer to the production
practices at field level

Another positive impact of the MFP can be through provision of farm-
related information and training to the farmers to Increase productivity
and diversify into other crops that are in demand. Stini Food Park
Private Limited, the SPV Is training the farmers to develop new farm
products such as "basil”. The SPV has imported seeds from Europe
which have been distributed among some farmers — these are demol
farms. SPV also plans to train the farmers in oregano, thyme and
corlander cultivation and farmers by intreducing modem technology in
harvesting at the farm level. The primary SPV member Is an information
technology expert and he is using his skill to help the farmers.

1L Impact on Traders, Retailers, Consumers and Other
Stakeholders

Creation of an efficient agro-supply chain is one of the core objectives
of the MFP' scheme. It was found that the creation of food parks
Including Srinl MFP has led to horizontal business expansion,

ITI, Impact on wholesalers/traders and retailers:

The survey conducted on large corporate retailers and small retallers
found that in some cases the traders and retailers have heen
benefitted,

1V. Impact on Manufacturers

The units located in the MFPs said that they have benefited from the
MFP as it offers state-of-the-art Infrastructure. These are all new units
and therefore the MFPs have led to creation of additional manufacturing
facilities. However, large manufacturers need large areas of land -
normally more than 25 -30 acres at a good location having right
connectivity and support Infrastructure to build factories. Also small
and medium slized manufacturers argued that the MFP schame does not
offer any incentives to them to locate in the MFPs, Moreover, they
cannot own land and have to lease it,

V. Impact on consumers:

Though it Is difficult to assess the Impact of MFPs on consumers, the
survey showed that consumers were aware of brands such as
"Patanjali” and willing to try out new products manufactured in the
MFPs. Overall, the impact Is positive as consumers now have access to
more brands and products. :

le7”



VT, Direct and Indifect Employment Generation . o
Since the parks are anly parﬁali? operational, the present I'E.é-._vfel'of
employment at the mega food parks i low however, the employment is
expected to Increase once the narks become fully operational. Further,

a large part of the emplayment created Is for the local population in the

area. :

. In case of Srini Food Park Private Limited, In terms of direct
emplayment, as of May 19th, 2015 about 1025 persons were directly
employed by the food park inciuding 900 unskilled persons and 12_5"
skilledd persons. A majority of skilled and unskilled individuals are
employed with SPV and & small number at the units in MFP primarily

. because very.few units had started by then. About 300 individuals ware
employed indirectiy. . :

VII. Quality Assurance, Food Testing- and Product
Development Laboratory ' '

-~ To have the agriculture and food products certified of international
" quality standards to be able to export them and for ralsing thelr
exports, an independent world ciass food' testing and Inspection
infrastructure, particularly in clusters with significant presence of
exporlers, is needed. Srinl Fogd Fark Private Umited has a partially
operational Quality Assurance, Food Testing and Product Development
Laboratory. with an Agricultural and Processed Food Products Export
Development Authority (APEDA) certification. ' -

Srini Food Park Private Limited is exporing - products such as frozen
frults, mangq pulp, papaya and guava pulp to Middie East and somc
Eurapean countries. The Park exported -goods worth Rs.6.01 crores in
2012-13 and Rs5.1.06 crores in 2013-14.

A fresh impact assessment .study of the Mega Food Park projects
approved under the Mega Food Park Scheme was awarded by the
Ministy on 12.07.2017 to-M/s £.5. Datamation Research Pvt, Ltd.,
Delhi. The agency submitted its final report on “Evaluation stucy of
Mega Food Park scheme” on 24.06.2019. The Ministry has examined
the final report and found that the final report as submitted by the
agency is not @s per the TORs of the study.The Ministry has again
floated tender on 25.07.2019 to invite & fresh Reguest for Proposal
(RFP) from reputed consulting firms o expert institutions o carryout
study on “Evaluaticn of the Impact of the scheme for Mega Food Park -
of Food Processing Industries” with the last date of submission of bid
- on 23.08.2019. . '

08




& 3. From the date of reply in respect of above said question till date, the
e Ministry had sought the extension for a total ofthirteen times up to
01,12.2019. Despite the best efforts so far, one of the MFP project Is yet to be
completed due to varlous administrative and local issues, Similarly, the Impact
assessment studies will take some more time in view of fresh RFP being
invited. In view of the above, it appears difficult to fulfill the assurance in next
one year or 5o, particularly completion of the third project."

4. In view of the above, the Ministry, with the approval of the Minister of
State for Food Processing Industries, have requested the Committee to drop
the Assurance. :

The Committee may consider. ' :

Dated:- 1¢[o7[2s20
New Delhl
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_ Anmexyoe

. GOVERNMENT OF INDIA L
@ | MINISTRY OF FOOD PROCESSING INDUSTRIES '
LOK SABHA
UNSTARRED QUESTION NO. 774
ANSWHRED ON 1% MARCH, 2016

FOOD PRDCESSEJG‘ UNITS IN ANDHRA PRADESH
774, SHRIJAYADEV GALLA:
Will the Minister of FOOD PROCESSING INDUSTRIES be pleased 1o state: /

(8) whether it is-a fact that Andhra Pradesh hos the highest number of registered food
processing units in the couniry, if so, the detnils thercoft. =~

(b) whether it is elso true that wastage of fruits and vegetables is also highest in Andhra
Pradesh, if so, the details thereof:

(¢) the efforts made by the Government to reduce wastage of fruits and vegetables in
the country, particularly in Andhra Pradesh; and

(d) timoxtmlmwhiuhtlmupmﬂng up of recant Mega Food Purks inJ\rhdhrqudeah has
holped in reducing the wastage?

ANSWER

"UE MINISTER OF STATE FOR FOOD PROCESSING INDUSTRIES
(SADHVI NIRANJAN JYOTT)

(2): Yes, sir. The detalls are at Annexure-]

(b): No, sir. The average horticulture production per processing unit in the fruits and
vegetables sub-sector of Andhra Pradesh is lower than the national average. Lower
availability of horticulture produce per processing unit is associated with lower processing
burden and lower wastage.

(c): Government hus been supporting the setting up of cold storage facilities in the couniry
through provision of subsidy and tax benefits for eliminating ' wastage of perishables
Including fruits and vegetables, Ministry of Agriculture and Ministry of Food Processing
Industries have been implementing schemes for setting up Cold Storage/ Cold Chain projects
in the country, Out of 4197 Cold Storage/ Cold Chain projects assisted by Government, 185
Cold Storage/ Cold Chain projects are in Andhra Pradesh. To increase the level of food
processing government has sanctioned 42 Mega Food Parks of which 3 are in Andhra
Pradesh. A special corpus of Rs.2000 crore has also been constituted with NABARD to
provide concessional credit for financing of Mega Food Parks and processing units to be set

(d): Out of 3 Mega Food Peirks ved for Andhra Pradesh, two are yet to achieve proi

rations. Th f
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Annexure-1

ANNEXURE REFERRED TO IN THE REPLY TO PART {a) O LOK SALTA
UNSTARRED QUESTION NO. 774 FOR 1T MARCH 2016 REGARDING FOOD
PROCESSING UNETS IN ANDRRA PRADESH '-

Registered Tood Processing Tudustries in Awdhra Pradesh

Facturies | - ([; ﬁl Bmplovee
(Number) (. crore) [Persans) 1

Processing and preserving of meat 11 23.74 744

Processing and preserviog of fish, crustacans ' 72 Tagds | . 9817
and malliscs and products thercof :

A

Proossiing and presorving of s and 143 34T 14135
lﬂgetahles_ _ . ) B _ _
Manuacture of vegetable and animal oils atd 421 2460,32 138138

fuls '

" | Manufacture of dairy products 318 614011 14832 |
Manufactnre of grain mill prudunts; skarches 3963 13-5'?75!1 35268
and starch producta :

| Manufacture of other food products 822 198217 41621 |
Menubacture of prepared animal foeds 12 629,38 14
Manufaciure of beverages ‘ _ 26l D62.49 %148
Total . S| G899 14a30s ]

Eouroe: Anmual Survey of [nduetrics, 2012-13




Nfenihis 30T

LOK SABHA SECRETARIAT
COMMITTEE ON GOVERNMENT ASSURANCES

MEMORANDUM No, 8\
Subject:  Request for dropping of Assurance given in reply to Unstarred Question

No. 701 dated 01.03.2016 regarding "Task Force on Agricultura
Reforms.”

—

On 01 March, 2016, Shri Jagdambika Pal, M.P,, addressed an Unstarred

Question No, 701 to the Minister of ﬁﬂlﬂmmiﬂd_&ungrs_wglm

the Question alongwith the reply of the'Minister Is as qiven in the Annexure
2. The replyr to the Question was treated as an Assurance by the Committee and
required to be Implemented by the Ministry of Agriculture and Farmers Welfare
within three months from the date of the reply but the Assurance is yet to be
implemented. The SUI'E subse

it ned e
3. The NITI Aayog vide O.M. No. H-11016/04/2017-Agri {FTS:lSGﬁS} dated 22
May, 2019 have stated as under:-

“The report of the Task Force on agri—::ultural Development was submitted to
the Prime Minister's Office on 26" May, 2016 and It Is pending for a final
decision at their end. Therefore, It is not feasible to fulfill Assurance by the
NITI Aayog."
4 Inview of the above, the Ministry with the approval of Minister of State for
Planning (Independent Charge), have requested the Committee to drop the above
Assurance.

The Committee may consider.

MNew DeLHI:

DATED ; téln"ﬂlﬂi‘-ﬂ
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GOVERNMENT OF INDIA
MINISTRY OF AGRICULTURE AND FARMERS WELFARE:
DEPARTMENT CF AGRICULTURE, CDGFEF{A'IIDN AND FARMERS WELFARE
LOK SABHA
UNSTARRED QUESTIGH ND. 'm1 .
TO BE ANSWERED ON THE 15" MARGH, 2016
TASK FORCE CN AGRICULTURAL REFORMS

1. SHHI JAGDAMBIKA PAL:

V¥l the Minlster of AGRIGULTURE AND FARMERS WELFARE Tﬁr o fRer ﬂr.sn'l:rr L E)
be ploased to state:

{g)  whethar the NIT! hayug has constituied any Task ForcefCommittes to suggeﬁt rerfunm
h the agricultum sector and if so, the detalls thiersaf, and

b} tha steps taken by the Government b Emplament tha reforms suggested by the Task -
quc&'Cl:lmml.tlee? :

ANSWER
MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND FARMERS WE| FARE

TR ud Fhamw Fear Hamerl & Tww A9 (CR. SANJEEY KUMAR BALYAN)

tay Yes, Madam, The report of the T1sk Furca an AENCU“W&] Development is yet k ba

finalized. T SR T 0 A— -
[ P N,
(£): Does notarise In view of above. e S
. ' Y
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COMMITTEE ON GOVERNMENT ASSURANCES

(LOK SABHA) /;; /5 /é,},‘ ) ?;@4, __:1:*..- E

MEMORANDUM No. 182

On 02 March, 2016, Shri Dharmendra Yadav and Shri Shrirang Appa Barne,
M.Ps., addressed a Starred Question No. 83 to the Minister of Railways. The textof
the Question along with the reply of the Minister is given In the Annexure.

2. During t|;.e discussion, Shri Dharmendra Yadav, M.P., raised the following
Supplementary to Starred Question No. 83 dated 02 March, 2016 to the Ministar of

Rallways:--

"Hon'ble Speaker, through you, T would fike to ask that Hon'ble Railways
Minister has partially discussed the Rall Develapment Fund and World
Development Bank. Hon'ble Member has placed the reply of written
Question on the table of the House. He has not made it clear whether
any time limit was fixed for the formation of Rall Development fund and
what will be the contribution of World Bank and Indlian Rallways for this
purpose,”

3. Inreply, the then Minister of Railways (Shri Suresh Prabhakar Prabhu) stated as
follows:-

“Once the matter reaches a conclusive stage, this House will be
communicated about it.” )
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4. The above reply was ireated as an Assurance hy the Committee and required to

be Impllemented by the M1nlsﬁv uf.Ranays within three mnnﬂ'{s from tﬁe'date af the

reply but the Assurance ls yet ko be Implemented. |

5.+ ‘The Ministiy of Rallwai,rs vide O.M. Na 2016/F5 Cel!g‘?fl dated 05 Dcl:cber 2016
" had requested to drop the Assurance on the following grounds:-

"That at thE instance of the Gmremment of India, the World Bank has got &

. detailed Scopmg and Cptiohs Study. done to assess the feasihility of setting up
the Railways of Indla Development Fund (RIDF). This Ministry has regquested the
Minlstry of Finance (MOQF) fr::r their clearance to the prnpusai for setting ug RIDF.

~ Beside MOF's clearance, settmg up of RIDF involves extensive consultations with
world bank, othier Ministries/ Deparhnenﬁ of the Government, NITI Aayog and .
requiatory bodies like REI and SEBL In view of thls, no tima frame for sntt]ng up

e
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of RIDF can be given.”
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E.  The above request for dmppmg the Assuranoe was consldered by the Committee

" at their sitting held on 30 June, 2017 and it was deuded not to drop the Assurance: The
Committee a-:cc:rdlngh,’ presanted thelr Seventy- Secs:rnd Repott {16th Lok Sabha) on 04
January, 2018 and observed that the Ministry need o coordinate and pursue the matter
vigorausly with all the Mmlstrles!DEpamnenisfﬂgenuesfﬂrganlzamns and regulatary o
hodies concerned to expedite setting up of RIDF.

7. However, the Ministy of Railways vide O.M. No.2016/FS Cely7/1 dated 27ih
May, 2019, have stated as under:- |

At the instance of the Government of India, the World Bank got a
detailed Scoping & Options Study done 0 assess the fEEISltllilt}' of sefting up the
Railways cnf India Development Fund {RIDF}. Thereaﬁer, a draft Cablnet Note on
the creatlr:m of Railways of India Infrastructure Fund {RIIDF, previcusly named
as RIDF) was submitted to Cabinat Secrei:anat and PMD after carrying out the

= ——

due process of inter-ministerial mnsmtatluns Finally, a refererce was recewed




from PMO asking Ministry of Railways to examine the feasibility of the proposal in
light of the fact that NIIF had been created by Ministry of Finance (Department
of Economic Affairs) for the.same envisaged outcome and that IRFC is an
existing financing arm of Indian Railways. However, the proposal for setting-up
of RIIDF could not be pursued for the following reasons:

()  The Railway Budget was merged with Union Budget and, therefore, the
need for creating a separate financing facility for Indian Rallways, appears to -
have been obviated.

(i) A new structure was created by IRFC for sourcing funds from the non-
sovereign/private sector arms of multilateral/bl-lateral/international agencies
willing to lend on project-specific basis. In this case, rt;is pertinent to point out
that IRFC has tied up with the private sector operations vertical of ADB for a
borrowing of INR equivalent USD 750 million with the tenor of 20 vears and at a
borrowing cost of 125 bps above the ADB cost of funds. A two year reset for the

~cost of funds has also been agreed to. This funding is tied up for a basket of
electrification projects and provides for an escrow mechanism for the safety of
lenders. With such a mechanism in place and ADB as an investor, IRFC should be
able to achieve the outcomes intended through RIIDF.

It may be seen that the entire context against which RIIDF was proposed
to be created, does not exist any longer. Therefore, this Ministry has decided to
shelve the proposal for creation of RIIDF."

6. Inview of the above, the Ministry, with the approval of the Minister of State in
the Ministry of Rallways, have agaln requested the Cpmmittee to drop the Assurance,

The Committee may re-consider,

New DELHI
DATED: {12220
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Annexyre

GOVERNMENT OF INDIA
MINISTRY OF RAILWAYS

LOK SABHA
STARRED QUESTION NO.83
TO BE ANSWERED ON 02.03.2016
RAILWAY DEVELOPMENT FUND

183, SHRI DHARMENDRA YADAV:
SHRI SHRIRANG APPA BARNE:

Will the Minister of RAILWAYS be pleased to state:

(8) whether the World Bank and Rallways have decided to work
together for setting up the rallway development fund;

(b) if 8o, the detalls thereof and the terms and conditlons fixed In
this regard;

(e) the present status of the Rallway Development Fund;

(d). whether the Railways has allowed 100 per cent Forelgn Direct
Investment (FDI) in major raliway operations and if so0, the detalls
of the sectors in which 100 per cent FDI has been allowed; and

{e) thnmpatlknnhyuu-llnllwnyshlnmﬂmlnm-frm
non-rallway operations?

ANSWER
MINISTER OF RAILWAYS
(SHRI SURESH PRABHAKAR PRABHU)

(s) to (e): A Statement is lzid on the Table of the House.

7







STATEMENT REFERRED TO IN REPLY TO PARTS (a) TO (o) OF
STARRED QUESTION NO. B3 BY SHRI DHARMENDRA YADAV AND
SHRI-SHRIRANG APPA BARNE TO BE ANSWERED iN‘'LOK SABMA
ON 02.03.2016 REGARDING RAILWAY DEVELOPMENT FUND.

(a) to (c) The World Bank has been approached to explore the

possibility of setting up of a Rallway Iﬂﬁgshunm dovelopment

. fund. The Worid Bank has taken up a detalled scoping and options

study for creating such a fund.

(d) Yes, Madam. Government has permitted 100 per cent Foreign
".ﬂ'll'”-ﬂt Investment {fﬂl] in rall sector in construction, MH and
maintenance of the following: (I) Suburban corridor projects (i)
High speed train projects (lil) Dadicated freight lines (iv) Rolling
stock including train sets, and locomotives or _ coaches
manufacturing and malntenance | facilities (v) Raillway
Electrification (vi) Signaling systems (vii) Fraight l-mﬂnnlnl {wiii)
Fm;nnnnr urmlnnl- (Ix) Infrastructure in Industrial park pertalning

to rallway line/siding and (x) Mass Rapld Transport System.

~(e) ~ The Minister 'of Rallways In his speech Introducing the

Rallway Budget for 2016-17 has announced the following stepsto

Increase the Rallways' income from non-rallway operations:

iml“lw'
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SHRI DUSITYANT SINGH: Meadam Speaker, when the hon, Minister (alks shont
inodemization of Indian Reilways, the vse of euu~ﬁiandly, clean energy resmurces
should be an integral part of this develupment,

My question has two parts, Whal percentage of Railway Dwﬂupmznt Fund
nas been dedicated for developing and implementing such modernizstion
techniques that will make Railways energy efficient ss well as enviromment
Friendly and how? My second part of the question, which is to be trken up by the
Government, is about sharing of enhanced knowledge and technology tie-up witk
deviloped countries to improve the meernll services of the hdlm Railways.

SHRI SURESH PRABHLU: Madam, it is & very important compouent of ony
stratepy, how (o inprove the energy efficicncy, how to change the energy prafile
of Railways, how to bring in more renswnble encrgy into the gyatem, a,nd how to

upnmlze the usc of energy pemenlly — whether it is diesel, traction pUWer, m.
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.+ glectricity. To do all this, we are taking a number of measures, bui it is not

necezsary to be depondent only on the World Bank fund that we ate trying to

create. if the World Rank fund can b devoted for this, we will do if, but it is net

necessarily confined cnly fo that. This is part of an overall sirategy. | /
Ag far ag integration of high-end technology into the Railways is concemed,

it is a contipucuz endeavour on the pert of the Railways. We will continue to do

thit. Thie fund alse will help us to aceess differcnt kinds of resources at lww cost

for the developinent of railway network,
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Appendix-XXIII
MINUTES

COMMITTEE ON GOVERNMENT ASSURANCES
(2019-2020) '
(SEVENTEENTH LOK SABHA)
NINTH SITTING
(22.07.2020)

The Committes sat fram 1100 hours to 1215 houts In Committee Room "C", Parllament House
Annexe, Mew Delhl. -

PRESENT
Shrl Rajendra Agrawal -  Chairpersen

MEMBERS
2, Shri Nihal Chand Chauhan
3. Shr Ramesh Chander Kaushik
4. Shri Ashak Mahadeorao Nete
5. chil Santosh Pandey
5. Shri Pashupati Kumar Paras

SECRETARIAT
1. Shri Pawan Kumar - Jolnt Secretary
2. - Shri Lovekesh Kumar Sharma - Director
3. Shris.L. Singh - Deputy Secretary
EXEER * oK R R o0 ok o o ko Rk

TS EEERY PP EEE RN LTI Eg Rk

At the outset, the Chalrperson welcomed. the Members to the sitting of the
Cammittee and apprised them that the sitting has been convened to (i} review
the Standard Llst of Forms constituting Assurances; (i) review the pending

R4




Assurances of the 13th Lok Sabha; (i) consider 25 Memoranda cnntaining'

requests received fram various Ministrles/Departments for dropping or otherwise
of 40 pending Assurances; and (iv) for taking oral evidence of the
representatives of the Minlstry of Environment, Forest and Climate Change
regarding pending Assurances.

L L L E T L+ 1 *kkk Lk 4 EE T X

sk ok HeR g *ddkk ok Hede ok e

4. The Committee then took up the 25 Memoranda {Memarandum No. 159
to 183} containing 40 Assurances for consideration for dropping or otherwise of
the relevant Assurances. After considering a few Memoranda, the Committea
authorized the Hon'ble Chairperson to decide the Memoranda. The Chairperson
subsequently decided to drop 33 Assurances as per details given in Annexure-
IIT and to pursue the remaining 07 Assurances as per details given in
Annexure-IV¥ for implementation by the Ministries/Departments concerned.

e LTE *H ok *HAH ok ok ok ok ok ok kK
o ek LT EEHH e P LT ok A
*pey kK R PR "k ek EF PR sk
kxEE R * ok Aok HRHk ® ok ok HE
ok ok o e ke wak A R #o ok
HK K o ok ko x >k pp— . ok ok

The Committee then adjourned.

* Not enclosed
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Stateent showing Assurances dropped by the Committee on mocqu_._..m:_.hmmn

on 22.07.2020.

Annexuredll

rances at their sitting held

"SI, | Memo . , Question Mo. /Discussion & * Ministryf Brief Subject
No. ' No. Date Department :
1 159 USQ No. 1456 Ervironment, Forest | Status of "World Heritage’
| dated 03.12.2012 and Climate Change
"2 | 180 USD No. 2755 Defence Defence University
dated 10.12.2012 (Department of . .
N . . Defence) . )
3 161 USQ No. 2138 Corparale Affalrs Cartelisation by Qil Companies
B dated 22.08,2D13
4 162 USQ No. 2621 Defence Defence Deals:
dated 26.08.2013 {Department of
. ] Defence)
5 153 SO No. 22499 Educatian " Education Commission
dated 18.12.2013 {Department of
5 . Higher Education} .
6% | 164 USQ Na, 3207 Home Affairs Proposal for Coastal Securtty
. dated 11.02.2014 ] . : .
7 165 LS No. 4003 Departrment of Space | Satellite Launch Pads
- : dated 056.08.2014
8 166 1S0Q No. 3573 Culture Central Library Services
dated 15.12.2014
|

iat
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dated 01.03.2016

5. [Memo | Question No. /Discussion & 4 Ministry/ Brief Subject
| No. | No. Date Dapartment . _
11 | 170 USQ No. 4282 Tzug:m Sagarmala Project
. dated 18.12.2014 !
12 | 171 L {i) USQ No. 4631 Culture (i) Classical Status to Matathi Language
dated 22.12.2014
+ (I USQ No. 2166 (ii) Status of Classical Lenguage to Marathi
dated 01.01.2018 .
(iiiy USQ No. 5700 (i) Classical Status of Marathi Language
dated 02.04.2018 .
13 1172 UJS0Q No. 4844 Home Affairs Cases Handed Ower to NIA
dated 23.12.2014 _
i4 | 173 {i) USQ Mo, 715 Defence (i) Veterans Comnmisslan
dated 27.02.2015 . (Department of Ex- .
(i) USQ No. 2474 Servicernen Welfare) | (i) National Commission far Ex-Servicsmen
) dated 11.03.2016 .
15 174 US(G No. 1784 Power Pending Power Projects/Proposals
| dated 05.03.2015 .
146 j175 (i) USQ No. 5250 Health and Family (i) National E-Haalth Authorlty
dated 24.04.2015 Welfare
| Gi) USQ Mo, 1639 (Department of {ii) Safeguarding Patients Privacy
dated 25.11.2016 Health and Famiiy )
Welfare} _
17 | 176 UsQ No. 30 Culture | Financlal Mismanagement at Bharat Natyam Centre
deterd.30.11.2015 . o .
18 | 178 SO Mo, 2429 Petroleum and Investments Abroad by Companics
| dated 14.12.2015° Matural Gas |
19 . 180 UsD No. 774 Food Processing Food Processing Unlts in Andhra Pradesh
. dated 01.03.2016 Industries
20 181 LSQ No. 701 NITI Aayng

Task Foree an Agricultural Reforms

v,

2%



We|

{'d"l ‘aepEA BlpUALLEYQ
MJs Aq Ateusiluaddng)
STOZ'ED'cD p=aep

puny WaLidopaog Azmpey shemyiey | £8 0N DS z81 | 12
. wsmpedag 3eq ‘oM | "ON
welyns Joug | JAnsjuim | g uoissnosiq) foN uapssnd | owew | s



Abbendic — ¥V
MINUTES

COMMITTEE ON GOVERNMENT ASSURANCES
(2020-2021)
(SEVENTEENTH LOK SABHA)
FIRST SITTING
(03.12.2020)

Tha Commitee sat fram 1100 haurs 1o 1215 fours in Committee Room "B, Partiament Hause Annexe, New

Delni. t
PRESENT
Shri Rajondra Agrawal - Chairperson
| MEMBERS
Z. Shri Ramesh Chander Kaushik
3. Shrl Kaushalendra Kumar
4, ¢hri Santosh Pandey
3. Shri Pashupati Kumar Faras
SECRETARIAT

1.  Shri Pawan Kumar - Jnint Secretary
2. Shri Lovekesn Kumar Sharma - Director :
4. Shrl S.L. Singh - Deputy Secretary

WITNESSES

YOO 20000X XHXXX WAXXX WHXXX XXX

At the outset, the Chairpersan welcamed the Members ta the siting of the Committer and
apprised tham that the sitting has been convened to (i) chali put future programme of the Committes;
{ii) consicer and acopt 14 draft Reports; {iil) considar 25 viemaranda containing reguests receiﬁed from
various Ministries/Departments for dropping or otherwlse of 61 pending Assurances; and (iv) take oral

avidenca of the rapresentatives of the Ministry of Civil Aviation regarding pending Assurances,

2. Thereaftar, the Committee took up for consideration and adoption the fullowing 14 Draft
Reports:- '

(i oraft Seventzenth Report (17th Lok Sabha) regarding ‘Requests for Dropping of
Assurances (Acceded to)’

(i)  Draft FEighteenth Report (17th Lok Sabha) regarding ‘Requests for Dropping of
Assurances {Not Acceded ta);



(i} Dra®t Nineteenth Report (17th Lok Sabha) regarding ‘Review of Pending Assurandes
Pertaining to the Minlstry of Pawer’

{tvy  Draft Twentieth Report (17th Lok Sabha} regarding ‘Review of Perding Assurances ,
Pertaining to the Ministry of Yauth Affairs and Sports (Department of Sparts)’;

(v}  Draft Twenty-First Report {17th Lok Szbha) regarding 'Requests for Dropping of
Assurances {Acceded to}

(vij  Draft Twenty-Second Report (17th Lok Sabhe] regarding *Requests for Dropping of
Assurances (Not Acceded to)’;

(i) Draft Twenty-Third Report (17th Lok Sabha) regarding *Review of Pending Assurances
Pertaining to the Ministry of Chemicals and Fertilizers (Department of Fertilizers)"; '

(vili) Draft Twenty-Fourth Repert (17th Lok Sabha) regarding *Review of Pending Asserances
Pertaining to the Ministry of Defence (Department of Befence)’;

(x)  Draft Twenty-Ffth Report {17th Lek Sabha) regarding “Rewuests for Dropping of
Assurances (Accedad to)';

(x)  Draft Twenty-Sixth Report (17th Lok Sabha) reqarding 'Requests for Dropping of
Assurances (Not Acceded to)'

(xi)  Draft Twenty-Seventh Report (17th Lok Sabha} regarding ‘Requests for Dropning of
Assirances (Acceded to);

{xii) Draft Twerty-Eighth Repert {17th Lok Sabte} rcgarding ‘Requests for Dropping of
Assurances [MNot Acceded o)’

i) Draft Twenty-Ninth Report (17th Lok Sabha) regarding "Reguests for Dropping of
Assurances [Acoeded Lo} and

(xiv) Draft Thirtieth Report (17th Lok Sabha) regarding *Requests for Dropping of Assurances
(Mot Acceded to),

3. The Committee adapted all the above mentionad 14 Draft Reparts without any amendment and
authorized the Chairperson to presont the Reports at a later date.

The Committae then adiourrrexs.
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COMPOSITION OF THE COMMITTEE
ON GOVERNMENT ASSURANCES#*

(2019 - 2020)

5HRI RAJENDRA AGRAWAL

MEMBERS

Shri Sudip Bandyopadhyay
Shii Nihai Chand Chauhan
Shii Gaurav Gogoi

Shri Nalin Kumar Kateel

Shri Ramesh Chander Kaushik
Shri Kaushalendra Kumar

Shi] Ashok Mahadearao Nete
6. Shn Santosh Pandey

10. Shri Pashupati Kumar Paras
11, Shri Parbatbhal Savabhai Patel
13, Shri M.K. Raghavan

13. Shri Chandra Sekhar Sahui

14, Dr. Bharatlben Dhirubhai Shyal
15, Smt. Supriya Sula

e U

SECRETARIAT
1. Shri Pawan Kumar Co-
2. Shri Lovekash Kumar Sharma -

3 Shri 5. L. Singh -

- Chairperson

Joint Ser:retary
Director

Appendix - XXV

Depuky Secretary

The Committee was constitutect w.e.f. 0% October, 2019 wde Para No. 509 of Lok Sabha

Bulletin Part~IT dated 09 October, 2019






